Wednesday, 22nd March, 1950

PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)

OFFICIAL REPORT

VOLUME 11, 1959

(14th March to 17th April, 1950)

FIRST SESSION
OF

PARLIAMENT OF INDIA

1950



CONTENTS

Volume II.—14h March to 17th April, 1950.
Paoxs

Tuesday, 14th March, 1950~

Oral Answers to Questions . . . . . . . . . 807830
Written Answers to Questions . . . . . . . . 830—836

Wednesday, 15th March, 1960.—

Member Sworn . . . . . . . . . . . 837

Oral Answers to Questions . . . . . . . . . 837—862

Written Answers to Questions . . . . . . . . 802—865
Thursday, 16th March, 1950.—

Oral Answers to Questions . . . . . — . . 807—889

Disallowed Questions . . . . . . . . . . 889—890

Written Answers to Questions . . . . . . . . 890—893
Friday, 17th March, 1950.—

Oral Answers to Questions . . . . . . . . . 8956—H16

Written Answers to Questions . . . . . . . . 917921
Monday, 20th March, 1950.—

Member 8worn . . . . . . . . . . . 923

Oral Answers to Questions . . . . . . . . . 923—044

Weritten Answers to Questons . . . . . . . . 945—048
T'uesday, 21st March, 19560.—

Oral Answers to Questions . . . . . . . . . 949 —078

Written Answers to Questions . . . . . . . 979—082
Wednesday, 22nd March, 1950.—

Oral Anewers to Questions . . . . . . . . . 983—10056

‘Written Answers to Questions . . . . . . . . 1006—1010
Thursday, 23rd Maroh, 1950.—

Oral Answers to Questions . . . . . . . . . 1011—10388

Written Answers to Questions . . . . . . . . 1035—1088
Friday, 24th March, 1960.—

Oral Answers to Questions . . . . . . . . . 1038—1061

Written Answers to Questions . . . . . . . . 1061—1071
Monday, 27th March, 1560.—

Oral Answers to Questions . . . . . . . . . 1073—1096

Written Answors to Questions . - . . . . . . 1086—11006
Wednesday, 29th March, 1950.—

Oral Answers to Questions . . . . . . . . 1107—1138

Written Answors to Questions . . . . . . . 1138—1143
Thursday, 30th Moarch, 19650.—

Oral Answers to Questions . . . . . . . . 11456—1170

Written Answers to Questions . . . . . . « 1170—1184
Friday, 31st March, 1960.—

Oral Answers to Questions - . . . . . . . . 11856—1208

1209—1221

Written Answers to Questions . . . . . . . .



PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Wednesday, 22nd March, 1950

The Houss met at a Quarter to Elsven of the Clock.

[MRr. SpEAKER in the Chair]

‘ORAL ANSWERS TO QUESTIONS

CoNTRACTORS OF REFRESEMENT Rooms, StaLL HOLDERS, VENDORS ON
RamLways

*1013. Shri 8idhva: (a) Will the Minister of Rallways be pleased to stmbe
the amount realised from rent or fees by each Railway from the contractors off
refreshment rooms, stall holders, vendors ete., per annum, giving figures fer
each railway separately?

(b) What are the basic rents or fees fixed for grantmg the contracts for suok
vendors ete. ?

(¢) How much money has been realised fiom this source, from 1944 up-te-
-date, each year separately?

The Minister of State for Transport and Railways (Shri Santhanam): (a)
and (c). A statement giving the information desired is laid on the Table of
the House. |[Sec Appendiz V, anncxure No. 40].

(b) No uniform basis for charging rent exists at present. The question is,
‘however, under consideration.

Sbri 8idhva: May 1 know from the statement the amounts realised parti-
cularly by the E.l, G.LP. and M. & S.M. Railways from these stalls, as
stated in part (a)?

Shri Santhanam: The hon. Member is a Member of the Central Advisory
‘Council for Railways and at its meeting on Sunday last a full statement had
‘been supplied to him. 1f he wents, I am prepared to give here whatever im-
formation he wants.

Shri Gautam: Is it the policy of the Government to encourage co-operative
secieties of vendors in preference to big contractors?

Shri Santhanam: It depends upon what the so-called co-operative societies
of vendors are.

Bhri Dwivedi: May I know if there is any machinery to check the-quality
wf food materials?

Shri Santhanam: Yes, we bave Inspectors for that purpose.
(983)
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8hri Sidhva: Sir, my point in eliciting information from the hon. Minister
was that T wanted some supplementaries to be pub.

Mr, Speaker: As I have said before, when questions are put which require
lengthy statements to be given, it is better not to put supplementaries imme-
distely but to study the statements first and then table further questions.

8hri Gautam: Is the Government aware that the quality of food is deterio-
mating; if so, may I know what steps Government is going to take?

Shri Santhanam: I have once before stated that the quality of food depends
upon the quality of food materials available. To the extent that the food
materials have deteriorated we cannot escape deterioration in the quality of
food. But in other ways we are taking the utmost possible steps to maintain
the quality of food.

IMPorT OF WIRELESS SEPS

*1014. Shri S8idhva: (a) Will the Minister of Oommunications be pleased
%o state whether it is a fact that wireless transmission sets have been purchased
from foreign countries for better communication of broadcasts between one
part of the country and another?

(b) If so, what is the number of such sets imported, what is their cost and
the places where they are installed?

The Deputy Minister of Communications (Shri Khurshed Lal): (s) and (b).
The question councerns the Information and Broadcasting Ministry and the
Minister in charge of that Ministry will answer it on the 29th March, 1950.

ALLOTMENT OF RicE To INDIA BY INTERNATIONAL EMERGENOCY FooD
CoOMMITTEE

*1015. Shri Sidhva: (a) Will the Minister of Food be pleased to state what
is the total quantity of rice allotted to India in 1949 by the International
Emergency Food Committee of the Food and Agricultural Organisation
Council ?

(b) At what rate hes this rice been allotted?

(c) Is the quality similar to that of Burma and Indian rice?

(d) Is the price c.i.f. Indian port or f.0.b.?

.(e) Is the price to be paid on the landed quantity or shipped quantity?

The Minister of Food and Agriculture (S8hri Jairamdas Doulatram): (a)
8,45,000 metric tons.

. (b) The International Emergency Food Committee makes only allocations
of quantities to recipient countries. It does not concern itself with prices.
Prices are negotiated between buyers and sellers.

(¢) Rice from different countries is not indenticsl in quality with Burmese
and Indian rice. Each country has its own quality specifications and charac-

teristics.
(d) Rice prices are generally f.o.b.
(e) Prices are paid on quantities shipped.

Shri Sidhva: I'rom what countries did we ultimately purcbase this rice, may
1 know?
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Shri Jairamdas Doulatram: We have purchased from siam and Burma.
8hri Sidhva: At what price?
8hri Jajramdas Doulatram: The average price is Rs. 20 to Rs. 22.

8hri Sidhva: May I know whether this Organisation fixes the price for any.
oountry or not? -

Shri Jairamdas Doulatram: So far as I am aware, it does not fix the prices
sb all. The prices are negotiated between the two parties.

8hri 8jdhva: Were the prices at which we were supplied by Burma and
Siam the same prices at which other countries had supplied? ‘

8hri Jairamdag Doulatram: I believe so.

Shri A. P. Jain: May I know whether it is part of governmental policy to
stop the import of rice altogether or to its very minimum?

Shri Jairamdas Doulatram: We propose to reduce it to yhe very minimum
possible.

Prof. Ranga: Are the purchases made on a govemm# to government basis.-
or does our Government utilise the local merchants there?

Shri Jairamdas Doulatram: It is on a government to government basis.

3

Loss OR DAMAGE oF G0oODS ON RAILWAYS

*1016. Dr. M. M. Das: Will the Minister of Rallways be pleased to state-
the total amounts of compensation that the Railways had to pay for (i) the
goods booked in Railways that were lost during transit in 1948-49, and (ii) the
goods booked in Railways that were damaged during transit during the year
1948-49?

The Minister of State for Transport and Rajlways (Shri Santhanam): During
the year 1948-49, the Indian Government Raillways paid out (i) approximuitely
Rs. 1,60,00,000 on account of claims for compensation for goods lost curing
transit, and (ii) approximately Rs. 6,00,000 on account of claims for compensa-
tion for goods damnaged during transit.

Dr. M. M. Das: May I know whether the number of occurrences of tnese
losses and damages have reduced in the current year as compared to 1948-49?

Shri Santhanam: The figure I gave for 1948-49 was largely due to payments
in respect of arrears of claims which had accumulated before that year. The

claims have since been declining.

Dr. M. M. Das: May I know whether this year such occurrences have re-
duced in number? )

Shri Santhanam: Yes, Sir, they are being reduced.

Shri N. 8. Jain: Will the hon. Minister give the number of cases in wkick
such compensation was refused?

Shri Santhanam: FEach claim is investigated on its merits. Where there
is no legitimate claim it is rcpudiated. But I am afraid I shall have to ask
for notice for giving the actual number of cases which have been repudiaied.

Dr. M. M. Das: May 1 know what steps have been taken by the Railway
Minjstry to minimise the number of such occurrences?
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Bhri Santhanam: We are taking all possible steps, including checking up
at all transhipment stations, seeing that the claims are immediately invests-
.goted, and punishing the railway staff who may be responsible. We have alse
strengthened the watch and ward staff at all places.

Shri 8. 0. SBamanta: In how many cases were officers found fault with for
the loss of goods booked in transit?

Shri Santhanam: Sir, I wish to have notice of that question.

Shri Kishorimohan Tripathi: Is it a fact that the large amount of com-
pensation paid during 1948-49 is partly due to partition?

8hri 8an
during the w
special effort
-amount was di

Shri Bharati:

cials—who were h

Shri Santhanam: « recovered something through the sales proceeds from
the Lost Property office. During 1948-49 we recovered as much as Rs. 34
lakhs by the sale of these goods. But so far as individual persons are comn-
-cerned I do not think it would be possible to locate any particular individual
in respeot of the actual loss of goods because the whole thing is handled by a
.series of individuals. T do not think any amount has been recovered from any
particular individual in that respect.

nam;: To war and to partition, because many olaims pyt im

and during partition were remaining unpaid and we made &

om 1st January, 1949 to clear up the arrears. And this large
to our attempt to clear up the arrears.

Vere any amounts recovered from the persons—railway offi-
d responsible for the loss of these articles?

ghri A. P. Jain: How does the time taken in the settlement of claims im
1948-49 compare with the time taken in 1938-897?

Shri Banthanam: I do not exactly know what he means. Does he mean
‘the avernge time taken for the settlement of a claim?

8hri A, P. Jain: Yes.
Shri Santhapd8m: 1 have not got the figures here. 1 would require notice.

Shri T. N. Singh: Ts it a fact that a number of unclaimed goods are lying
in various railway yards, and if so what is the total value of these goods?

Bhri Santhanam: We cannot have the total vaule unless these goods are
wold.

Dr. M. M. Das: May I know whether it is a fact that in most of the cases
‘these damages are due to defective packing?

Shri Santhanam: To a large extent, yes, Sir.

Stocks or Tomacco
*1017. Shri Kesava Rao: (1) Will the Minister of Agriculture be' pleased to
state whether it is a fact that large stocks of tobacco produced duoring 1947-48
and 1049.50 are lying with the cultivators for want of facilities to sell them to
foreign countries?

(b) If the answer to part (8) above be in the affirmative, what is the approxi-
mate quantity lving with them?



The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Ne.
(b) Does not arise.

(c) The Department of Agriculture in each State is expected to give advice
to the cultivators whenever it is sought.

8hri Kesava Rao: Is there any machinery in the
eountries to find markets for Indian tobacco?

8hri Jairamdag Doulatram: We have got one Liaison Officer in London.

tobacco consuming

INDIAN SomOOL 0F MINES

*1018. Shri Kesava Rao: (a) Will the Minister of Works, Mines and Power-
be pleased to state whether the diploma awarded by the Indian School of
Mines is considered equivalent to a University degree in Mining for the purpose
of appointment under the Government of India.

(b) Is it a fact that certain Ministries of the Government employing Mining
Engineers have prescribed other qualifications and excluded this diploma?

The Minister of Works, Mines and Power (Shri Gadgil): (a) The diploma
awarded by the Indian School of Mines and Applied Geology, Dhanbad, in
Mining and Geology, has not yet been recognised as a general educational
qualification equivalent to a degree of an Indian University for purposes of
appointment under the Central Government. The matter is under considera-
tion. Bo far as technical posts requiring qualifications in Mining are con-

eerned, holders of the diploma in  Mining of the School, are eligible for-
appointment.

(b) No.

Prof. Ranga: Js it not a fuct that some vears ago the students who were
ghen studying in the School had gone on strike for the special purpose of
pressing the Government to get them the recognition of a degree for their
coursc? And why is it that till now nothing has been done and it is still under
consideration?

8hri Gadgil: Ffforts are continuously being made in order to meet the
wishes of the students «as also the recommendations made on similar lines by
the Re-orgnnisation Committee. As a matter of fact, the latest position is that
the Inter-University Board has reported favourably that the matter is being
$aken up with individual Universities.

Babu Ramnarayan Singh: Is it the intention of the Government to develop
the Mining School at Dhanbed into a University?

Shri Gadgil: That is one of the suggestions made, but so far there is no
intention.

Shri Kesava Rao: Is there n proposal to start n degree course in mining in
addition to the present diploma course?

Shri - Gadgil: No, Sir.
ArL INpia CATTLE SHOW COMMITTEE

*1021. Shrl 8. 0. Samanta: Will the Minister of Agriculture be pleased to
shate: : '

(8) the aims and objects of the All India Cattle Show Committee;
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(b) the names of places where ‘‘Shows’’ were held since the inception of the
€ommittee,

(c) whether the All India Poultry Show comes under its jurisdiction; and

(d) whether the cattle show has been held in places where cattle are weak
and less productive? .

The Minister of Food and Agriculture (Shri Jalramdas Doulatram): (s)
The aims and objects principally are (i) To organise periodical cattle and poultry
-shows for the furtherance of cattle breeding and the improvement of stock and

(i) ‘To spread knowledge of the principles for better breeding of animals and
poultry.

(b) The All India Cattle show and the All India.poultry show have beem
held in New Delhi since the inception of the Committee in 1988-39 and from
1941 respectively. The 9th Al India Cattle show and the 6th All India
Poultry Show were, however, held at Lucknow in February, 1950. A cattle
show was also held at Jaipur in conjunction with the Session of the Indiam
Nationul Congress in December, 1948.

(¢) Yes.

(d) Regional cattle shows are organised at various centres by the Govern-
ments of the States.

Prof Ranga: Do Government try to collect any information about the
many non-official cattle shows that are being organised in different parts ef
the country, and what assistance or encouragement do Government give te
such shows by way of sending their own exhibits, ete.

8hri Jairamdas Doulatram: We try to co-operate’ wherever our co-operatiom

i sought. Government will make a special effort to go into the question ef
nmon-official shows.

8Shri 8. 0. Samanta: How are the recurring expenses of the Commitéee
met?

Shri Jairamdas Doulatram: They are met from a Government grant. They
receive half a lakh of rupees.

Shri 8. 0. Samanta: Is the Committee & registereli body ?

Shri Jairamdas Doulatram: I am afraid I have no information on the poimt.

Shri 8. 0. Samanta: What is the present financial position of the
Committee?

Shri Jairamdas Doulatrami: Their financial position is not good. As.a matter
of fact they want a further grant which, on account of the present financiak
stringency, we could not give them.

Shri 8. O. Bamanta: Do all the States in India take active interest in the
shows aiid do they contribute anything?

Shri Jairamdas Doulatram: They contribute, but I cannot say they com-
tribute adequately according to the needs of the Committee. It is possible
thet some of the States do not take active interest.

gShri S. 0. Samanta: Are the members of the Committee elected or
nominated ?

Shri Jairamdas Doulitrl.m: Members of the Committee are nominated.
Shri Hanumanthaiya: Have any of the shows been held in rural areas?
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'8hri Jairamdas Doulatram: I think they have been held in rural areas. ¥
-oan give a few instances: in the Punjab they were held in Montgomery, Hissar,
Dehra Gazi Khan and Gujar Khan; in U.P. in Jirsagarh.

An Hon. Member: He means the all-India cattle shows.

Shri Jairamdag Doulatram: Of course the all-India cattle show was held
in Delhi and Lucknow. We propose to have it in important towns in other
parts of the country also.

d3 Mg d @ FI70 AT N FET T30 T T & 41 § AT g
STET AT THT W, FAT a7 NI+ F1E Hfzs M FF 7 F1 47T FT

W L}

8eth Govind Das: Are the Government thinking of organising any cattle
show in the forthcoming Kumbh Mela at Hardwar where millions of people
would assemble?

8hri Jairamdas Doulatram: The hon. Member has sent that suggestion, bu®
I do not think it will be possible to have a cattle show at such short notice;
we will co-operate to the extent that is possible.

Shri Sidhva: The hon. Minister stated that one of the shows was held im
Montgomery. It is in Pakistan. May I know whether it was held in Pakistan?
Is he correct there?

8hri Jairamdas Doulatram: T gave you names of places for earlier years X
can give recent names from other parts of India. The Madras State hel@
shows at Walparai, Ongole and Erode. Shows were also held at Ajmer,
@oorg, Bhopal, Sambalpur and & number of places which are comparatively
small towns.

GRANTS UNDER ‘GROW MORE FooD’ CAMPAIGN

*1022. 8hri Alexander: (a) Will the Minister of Agriculture be pleased @
state the present policy of Government regarding grants to States under the
4Grow More Food’ Campaign?

(b) Is any supervision made by the Government of India on the actual
spending of the amounts?

(c) What is the amount of imn’o sanctioned under thig head to Travanocore-
Cochin till January, 1950, and has the whole amount been paid?

(d) If the full amount has not yet been paid what are the reasons therefor?

(e) What is the acreage of back water and forest areas reclaimed and
brought under cultivation in Travancore-Cochin?

() What was the number of tractors given to Travancore-Cochin and wha$
were the terms under which they were given?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) The
@overnment of India have passed rules which form the basis of financial assigé-
ance to the States for their ‘Grow More Food’ Schemes. If the schemes sub-
mitted by the States are found, on examination, to be in conformity with
these rules, the net cost of the scheme is eligible for a grant or loan from the
Government of India. The amount of financial assistance to a particular Stafle
depends upon the number of schemes put up by the State Government.
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.(l?. The progress of ‘Grow More Food' schemes in States is watched by
periodical visits of the officers and advisers of the Central Ministry of Agricul-
pure. Regional Liaison officers are also now being appointed who would be-
eonstantly in touch with the progress of these schemes. As the State Govern-
'honts‘have also to contribute their share of the expenditure on the scheme,
#he Finance Department of the State Government also exercis,
acocounting and auditing check on this expenditure.

(c) and (d). A grant of Rs. 82,24,700 has been sanctioned to Travancore
and Cochin State for the current year and orders sanctioning this amount have
already been communicated to the State Government. It is now for the State

Government to obtain payment of the moncy from the Accountant General
Central Revenues.

e the uecessary

(e) 595 acres of water-logged areas and 22,262 acres of forest areas are se-
Sar reported to have been reclaimed by the State Government.

(f) Travancore and Cochin Government had placed an indent with the
Government of India for the supply of one tractor, which was supplied to them
early in 1947. No other tractors have been given by the Government of India
to the Btate Government and the question of terms, therefore, does not arise.

8hri Alexander: What percentage of the deficit in food has been made up
®y this ‘Grow more food’ Campaign?

Shri Jairamdas Doulatram: In Travancore-Cochin ?

8hri Alexander: Yes.

8Shri Jairamdas Doulatram: I am afraid I shall require notice. I shalk
have to ask the State Government,.

Shri Deshbandhu Guptd: May I know whether any information is kept as
#e the working of each tractor? That is, how many average hours a tractor
works, does it work single-shift or double-shift? Is Government keeping a
weoord of all this with a view to find out the efliciency of the tractors?

Shri Jairamdas Doulatram: We keep a record of the working of each trac-

Jor: the number of hours it is working or not working, and the outturn during.
s working time.

Shri Dwivedi: What is the amount of the grunt given to Vindhya Pradesk
aad Bhopal?

Shri Jairamdas Doulatram: Vindhya Pradesh has received, for 1949-50, a
grant of Rs. 80,000. Bhopal received a grant of Rs. 4.405. I believe these
amounts have been materially increased in°1950-51.

Bhri Kamath: Has the loan of 10 million dollars or more that India gob
wecently from the World Bank been applied to the ‘Grow More Food’ Cam-
peign?

Shri Jairamdas Doulatram: Yes, it is being applied.

Shri Kamath: On what basis has it been allocated to the various States?’

Shri Jairamdas Doulatram: This loan is for a particular purpose. That

ose is reclamation of kans infested land in certain parts of Indin, namely,
E.P., Madhya Pradesh. Bhopal and Madhya Bharat. Therefore, it is intended'
Bo be used only for that purpose and in those regions which were studied by
Bhe representatives of the Bank when they came here.

Shri Biswanath Das: May I know whether it is a fac't that the hon. Mr.
Kanungo, Minister of Agriculture, Orissa, submitted to the Government of
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lndia a statement regarding the working of tractors, and their finuncial and
technieal implications and whether the same was considered by Government and

gent to F.A.O. for examination and scrutiny and if so, whether the Government
of India have got a reply?

8hri Ja.iramdas_Dophtnm: I am not aware of any application or represen-
fation or communication with regard to tractors. The communication that I

reoe{ved was with regard to the extension service and that matter is under
coneideration.

Shri Shankaraiya: What is the total increase of acreage under this scheme?

Mr. Speaker: [ believe all these questions are being repeated over and over
again. 1 shall only allow questions on the loan and nothing more.

Shri R. Velayudhan: May I know if the subsidy given to the Travancore-

@ochin Government will enable that Government to attain food self-sufficiency
by 19517

8ani Jairamdas Doulatram: I think that the problem of self-sufficiency, so-
far as Travancore-Cochin Government is concerned, is a very difficult one, be-

cause the density of population is very high. But we have given a fairly large
ameunt to Travancore-Cochin. ‘

WarceH AND WARD ORGANISATION ON 8. I. RamLway

*1023. Dr. V. Subramaniam: (a) Will the Minister of Railways be pleased
to state whether it is a fact that a separate Watch and Ward Organisation has
recently been sect up on the S. I. Railway with a strength of about 1,809 men?

(b) What is the expenditure incurred on the Watch and Ward staff in the
S. I. Railway?

The Minjster of Transport and Railways (Shri Gopalaswami): (a) Yes. A
soparate Watch and Ward Organisation was formed on the S. I. Railway with
effect from 1st September 1047, by reorganising the previous system of watch-
men attached to various departments of the railway, for the purpose of better
control, supervision and increased efficiency. The present strength of the staff
of this department is 2,001.

(b) The expenditure on the staff of the Watch and Ward Department eof
the S. I. Railway was Rs. 7,860,185 in 1948-49.

Dr. V. Subramaniam: What is the nature of work allocated to them in the
stations and what is the relation between the Railway Police and- this Watch
and Ward staff?

’
Shri Qopalaswami: Railway Police are generally responsible for law.and
order and the detection of crime. The Watch and Ward Organisation func-
tions in a preventive manner for purposes of prevention and patrol. It watches
the railway property such as parcels and goods and watches also vulnerable
posts such as Workshops, godowns, bridges etc. in times of emergency.

Dr. V. Subramanidm: Do these Watch and Ward people detect criminal
eases and if so, how many cases were detected by them, in any particular
station ?

Shri Gopalaswami: I am afraid I should have to have notice of that ques-
tion in order to give the hon. Member the number of cases.

Shri Nandkishors Dag: May I know whether any offenders have been ap-
prehended since the Organisation was started ?
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8hri Gopalaswami: I am afraid I cannot give the information. I am sure
that certain offenders must have been apprehended.

Shri M. V. Rama Rao: Muy 1 know if there is & similar Watch snd Ward
organisation on other Railways?

Shri Gopalaswami: Yes. It is there on other Railways too.

8hri Nandkishore Das: May I know whether this organisation is going te
-be a permanent one or temporary one?

Shri Gopalaswami: It would be a permanent one.
QuoTA OF PRTROL ALLOTTED TO MADHYA PRADESH

*1024. 8hri Zangre: (a) Will the Minister of Transport be pleased to state
what is the quota of petrol allotted to Madhya Pradesh in January, 1950?

(b) What is the quota of petrol supplied to (i) public utility, bus services,
end (ii) private taxi owners in Madhya Pradesh?

The Minister of Transport and Rallways (Shri Gopalaswami): (a) Petrol
allocations are made on a quarterly basis. On the basis of the petrol quota
.of 18,27,000 gallons, for the current quarter to Madhya Pradesh, the allocation
for January, 1950 will be one-third viz., 4,42,000 gallons.

(b) During the month of January, 1950, 1,69,587 gallons were issued %o

Public utility bus services and 2.291 gallons to private taxi owners in Madbya
JPradesh.

Bhri Zangre: What is the total expenditure on the management of the dis-
-#ribution of petrol to various Provinces?

SBhri @opalaswami:; I am afraid I must have notice of that question.

Seth Govind Das: Is the quota of petrol allotted according to the populatiem
of each Province or according to the buses and cars which run in each Province?

8hri Gopalaswami: It is allotted according to requirements, that is to BaY,
‘requirements for consumption in the Province.

Kanwar Jaswant 8ingh: Is the quota of petrol allotted to Madhya Pradesh

meant purely for civilian use or is it also for the use of the Military stationed
~ghere ?

8hri Gopalaswami: It iz purely for civilian use.

Shri Borooah: May I know the basis on which these provincial allotments
‘are made, and may I know whether.the lack of railway facilities is taken inte
~consideration in making these allotments?

8hri Gopalaswami: Yes, both factors are taken into consideration. (Geme-
-pally, the allotment is based upon the needs for consumption in a Province and

‘the figures of previous consumption and also the difficulties of transport are
Seken into account.

Shri Kamath: What, Sir, is the basic ration per quarter for private cars
and private taxis? Is there any difference or is it the same?

Shri Gopalaswami: I am not sure if there is any difference. This matter
is really regulated by the State Governments. We merely distribute quotas to
each State and the State Government concerned manages the distributien

.amongst individuals, companies and so on.
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CarrLe CaNsUs

*1029. Lala Ruj Kanwar: (a) Will the Minister of Agriculture te pleased to
-state whether cattle censug is taken for the whole country at regular intervads
Yike the census of human beings?

(b) If so, at what intervals and in what years has cattle census been takem
-during the past quarter of a century?

(c) What is the total number of (i) cows and (ii) buffaloes according to the
last cattle census and how many of these are milk-yielding? ’

(d) What is the total quantity of milk yielded by the above two categaries
-of cattle during the last year?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) and
Ab). Yes. The livestock census is taken quinquennially and the last census
was held in 1945.

(¢) A statement giving the available information is placed on the Table ol
the House.

(d) The information relating to the last year is not available, since the lash
cattle census was conducted in 1945. The yield of milk by Cows and She-

Buffaloes in 1945 is estimated at 2,062 lakh maunds and 2,619 lakh maunds
-respectively. :

STATEMENT

tal number of Cows and She-buffalozs ascording to 1945 oatlle consus ard how many
of tham were milb-yielding

No. of animals over three | No. of animals three years
years. and above kept for breed-
ing or milk production.
(Lakhs) (Lakhs)
- @Gows 436- 22 411-01
‘She-buffaloes . . 20000 195 72
Total. 63622 60673

Lala Raj Kanwar: May I know what steps are being taken by Government
to improve the breed of milk-yielding cattle?

Shri Jairamdas Doulatram: There is a large number of dairy and breeding
farms and centres in the different States and we are trying to use them as
-centres for improving the breed.

Lala Raj Kanwar: May I know what is the percentage of increase or de-
crease in the number of cows and she-buffaloes, as compared with their number
-in the previous census? '

8hri Jairamdas Doulatram: It would be possible to give the percentege
‘when we have completed our census which is to take place next year. There
-as been no census taken since 1945.
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Lala Raj Kanwar: For what percentage or proportion of the population.
fs the present production of milk considered adequate?

8hri Jairamdas Doulatram: 1 think we are producing haraly one-fourth
‘ot the milk that is needed.

Prot. 8. N. Mishra: Sir, may I know what happened to question Nos.1025-
to 1027°

Mr. Speaker: Mr. Mahata has given authority to some hon. Member to:
put that question, but those questions will come in the end after all the other
questions are disposed of.

Prof. 8. N. Mishra: Mr. Mahata himself is in the House.

Mr. 8peaker: I called out his name, but the hon. ‘Member did not respend.
Anyhow, he may put his questions after this question is disposed of.

' Lala Raj Kanwar: What steps do Government propose to take to minimise
er put a stop to the growing evil of adulteration of milk and ghce?

8hri Jairamdas Doulatram: That matter is being bandled by the Health
Ministries in the Centre and in the provinces.

8hri 8hiva Rao: Is it not a fact, Sir, that the latest report on milk issued
by my hon. friend’s Ministry is based on figures about ten years old?

8hri Jairamdas Doulatrdm: As I said the census was taken in 1945. A
marketing survey also took place round about that time. The actual publica-

sion of the report has taken place now, becuuse during the war the publication
of most of these reports was held up.

Lala Raj Kanwar: What steps have Government taken with regard to the

starting of sheep and goat farms in order to supplement the present supply of
milk?

Shri Jairamdas Doulatram: I think the problem of dealing with cows and
sullocks is big enough and when that is handled T think we shall have more
er less met the needs of the country. The question of goats and sheep will
have to wait, because everything needs finance.

Lao Cgss

*1025. Shri Kshudiram Mahata: (a) Will the Minister of Agriculture be

pleased to state thc amount of lac cess realised during lust five years
g@eparately) ?

(b) How is the lac cess spent? .
(o) What percentage of it comes from Manbhum?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) The
smount of lac cess realised during the last five years is as under:

Year Amount
Rs.

1944-45 2,67,482

1045-46 2,58,880

1946-47 4,25 776

1947-48 3,03,632

1848-49 5.41,706
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_(b) The amount collected as cess is spent by the Indian Lac Cess Coma-
mittee for the improvement and development of the cultivation, manufacture
and marketing of Indian lac.

(c) Cess is collected at the ports on all la¢ exported out of India and it is
not possible to give percentage of cess paid on lac coming from Manbhum Dis-
Arict separately. ’

Lac Cess CoMMITTEE

*1026. Shri Kshudiram Mahata: Will the Minister of Agriculture be pleased
‘to state:

(a) the number of members of the Lac Cess Committee together with their
mnames;

(b) whether any member belongs to Chota Nagpur; and
(c) what are the main functions of the Committee?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) The
indian Lac Cess Committee has 15 members on its' Governing Body and 11 mem-
bers on jts Advisory Board. A statement of the names of members is placed
on the Tuble of the House. [See Appendic V, annexure No. 41].

(b) Yes, three of the members of the Governing .Body belong to Chota
Nagpur. ’

(¢) The main functions of the Committee are to undertake measures for
the improverment and development of the cultivation, manufacture and market-
ing of Indian lac.

Shri Kshudiram Mahata: May I know whether the members are all officials
-or non-officials ?

Shri Jairamdas Doulatram: The names of the members were sent to us by
the Provincial Government. I think one ig an official—Mr. Rao, 1.C.8., Com-
.missioner, Chota-Nagpur Division. The two others are, I believe, non-officials
~nominated on the recommendation of the Bihar Government.

SHELLAC AND SEED Laic
%1027. Shri Kshudiram Mahata: Will the Minister of Agriculture be pleased
‘to stute:
(a) the present home demand of shellac and seed lac; and

\b) the nuines of manufacturing industries which consume them?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) The
present home demand of shellac is 2,000-3,000 tons and of seed lac 450 tons
<a year.

(1) About 22 industriesr use shellne and seed lae. A list of these industries
is placed on the Table of the House. .

T may just mention a few important ones from the list (1) Gramophone
record industry, (2) Varnish, polish. lacquer and paint industry, (8) Electrical
tnachinery industry, (4) Carbon papers industry, (5) FElectric bulb industry,
£6) Plaving ecards industry, and (7) Ammunition industry.
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List of Industries Consuming Shellac and Seed Iac

(1) Gramophone record industry, (2) Varnish, polish, lacquer and paint industry, (3) Laec
bangles and jewellery industry, (4) Sealing-wax industry, (5) Waterproof and lithograph
industry, (6) Pyrotechnics industry, (7) Wood turning industry, (8) gosted fabric (rexine
tﬂ)o) industry, () Abrasive papers and wheels industry, (10) Electrical machinery industry,
{11) Carbon papers industry, (12) Electric bulb industry, (13) Leather and shoe-dressing
industry, (14) Playing.cards industry, (15) Bleached lac industry, (16) Moulding industry,
(17) Rubber goods industry, i18) Micanite industry, (18) Laminated board industry,
(20) Sports goods industry, (21) Ammunition industry, and (22) Furniture industry.

8hri B. R. Bhagat: May I know what percentage of the total output of
shellac is corsumed in India?

Shri Jairamdas Douldtram: As I said, the home demand is about 2,000 te-
8,000 tons.

TRAINING OF ForBST OFFICERS AT COIMBATORE

¢1030. Shri Kamath: Will the Minister of Agriculture be pleased to state:

(a) whether it is a fact that Government have decided to discontinue the
training of Forest Officers (Superior Service Forest Course) at Coimbatore,
with effect from June, 1950; :

(b) if so, the reasons for the same; and

(¢) where Government propose to conduct the Officers Training course and
afford facilities for research?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Yes.
(b) Lack of sufficient students sponsored by the States.
(¢) The Forest Research Institute and Colleges at Dehra Dun.

Shri Kamath: Has the hon. Minister's attention been drawn to a leading
article in the Hindu of Madras describing this decision of Government as a
wrong decision?

ghri Jairamdas Doulatram: I know that representative opinion in Madras
would regard it as a wrong decision, but we could not incur that cxpenditure
simply because some students wanted to join that purticular college.

As I said the number of students had dwindled. For the 1946-48 course
the number of probationers was 69; for 1948-50, 50 and for the 1950-52
course, 30. Therefore, we decided only to train them at one centre at Dehra
Dun.

Shri Kamath: Is it a fact the Economy Committee did not recommend the
abolition of the soil research section?

Shri Jairamdas Doulatram: That may be so; but, as 1 said, as the number
of students wishing to join the college was not sufficient, we naturally had to
close the training course.

Prof. Ranga: May I know, Sir, how many are being trained at the Dehra
Dun College? Are there sufficient facilities there for the training of the supe-
rior officers?
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Shri Jairamdas Doulatram: We have complete arrangements at Dehra Dun
for training the number of students who apply for the course. 36 is the num-
ber for the new course. ' '

Shri T. T. Krishnamachari: Is the Government of India aware, or satisfied,
that there are enough superior officers in Forest Service available for the pur- -
pose of carrying out & co-ordinated forest policy all over India?

Shri Jajramdas Doulatram: I can say generally that in India as & whole-
we have got sufficient number of superior officers. But some of the States
wish to develop their. own local training courses. Therefore, on behalf of the
@overnment of India we do not wish to maintain a larger number of training
courses than is justified by the number of students applying.

Shri T. T. Krishnamachari: What was the then idea of starting this college -
at Coimbatore taking it away from the Provincial Government?

Shri Jairamdas Doulatram: It was with a view to co-ordinate and centralise
forest training. But when it was found that sufficient number of students was
not coming up for a particular course we naturally had to discontinue it.

S8hri Kamath: Is it a fact that on the 8th of December last an official
spokesman of the Ministry of Agriculture stated that a soil research section
had been opened in the Coimbatore College, while actually the Ministry had
jssued orders on the 22nd November 1949 to close the soil science section with -
effect from the 28th of February 1950°?

Shri Jairamdas Doulatram: I am not aware of it.
CULTIVATION OF MUSTARD, GROUND-NUT AND OTHER EDIBLE O SEEDS

*1031. Shri B. K. Pani: Will the Minister of Agriculture be pleased to
state: .

(a) the acreage under cultivation of Mustard, Ground-nut and other edible
oil seeds thiz year; and

(b) whether the present acreage under cultivation and the production are
more than what were before partition of India?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) and
(b). Two statements giving the available information are placed on the Table
of the House. [See Appendiz V, anncxure No. 42.]

I may just give the main features of the statcment. Estimated area under
groundnut during 1948-49 was 75,22,000 acres and in 1919-50, 80,406,000 acres.
The latter estimate does not include all the areas and relates only to the early
crop.

Y IR FT AT AT werRd amen f feegmaw € d% faaen
grar g’
Shri Zangre: Will the hon. Minister be pleased to state as to how much
quantity of oil is produced in India?

Shri Jairamdas Doulatram: I am afraid I have not got the figures at hand
with me.
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COMPENSATION FOR LANDS AOQUIRED FOR TALOURA RoPAR RarLway Ling

*1082. Pandit Thakur Das Bhargava: (a) Will the Minister of Rallways be
pleased to state whether it is g fact that the compensation for lands and

houses acquired for Talourn Ropar railway line about five years ago has nob
so far been paid?

(b) Is it o fact that many representations have been made to the Govern-
ment in this respect?

(c{ If the answer to part (a) above be in the affirmative what are the causes
of delay?

The Minister of Transport and Raflways (Shri Gopalaswami): (a) Com-
pensation for houses has already been paid. As for the land, compensation
has been paid in some cases and, in the remaining cases, the awards are still
under the consideration of the Land Acquisition Officer. '

(b) Two representations have been received so far.

(c) The delay in payment is due to the arrears of work that have accumu-
lated in the Punjob State after partition and the consequent delay in the an-
nouncement of awards. :

Pandit Thakur Das Bhargava: By what time do the Government hope that
the cultivators will be paid compensation?

Shri Gopalaswami: So far as the Railways are concerned, they will be paid

a8 soon as the awards are announced. 1 understand that abcut 1,000 awards
are pending.

RECOMMENDATIONS OF THE RAMAN COMMITTEE

¢1038. Shri Bhatt: Will the Minister of Railways be pleased to state whe-
~‘ther any action on the recommendations of the Raman Committee appointad
to go into the questions of sanitation, hygiene and other amenities for passen-
gers, has been taken and if not. why not?

The Minister of Transport and Railways (8hri Gopalaswami): The recem-
mendations of the Raman Committee are under the detailed examination of the
Railway Bourd. Necessary instructions will be issued to Railways for imple-
menting such recommendations as are accepted.

st ez ag WA 312 7 ANE BT AT $ 917 FI {047 A 7

Shri Bhatt: When the Report of the Raman Committce wus received by
the Railway Board?

Mr. Speaker: The hon. Member wants to know when the report was re-
ceived by the Railway Board?

Shri Gopalaswami: In October 1949.

Shrl Shiva Ra0o: May 1 ask the hon. Minister whether the recommenﬂntions
will apply only to the Railways examined by this Committee or to all Railways?

Shri Gopalaswami: The recommendations were made after an investigation
of the counditions on the M. and S.M. and 8.1. Bailvetays. But they are being
considered o8 recommendations which could be applied to other Railways as
well, and orders will cover not only those two Railways, but other Railwuys
also.



ORAL ANSWERD 999

Prof. Ranga: Why has it taken five months for the Government to say this
snd why have they not been able yet to say that they have completed the ex-
amination of this report?

Shri Gopalaswami: I suppose we had to consult other Railways as well as
those Raldwuays and their reactions had to be obtained, before we could take
decisions.

Shri T. T. Krishnamachari: May I ask whether the Railway Board or the
Railway Ministry has in its employment any engineering or technical personnel
competent to express an opinion on this report?

8Shri Gopalaswami: There are quite a large number of competent engineers
on the Railways and also quite a large number of Medical officers and Health
officers employed by the Railways.

BALHARSHAH RATLWAY STATION (ROSSING

*1035. S8hri Kanpamwar: (a) Will the Minister of Railways be pleased to
state how msny accidents have occurred at Balharshah railway station crossing
in Madhya Pradesh up till now?

(b) 1s it a fact that two minor sons of a railway porter, Balharshah, were
killed on the same day during shunting operations?

(¢) Do Government propose to take steps to construct an over-bridge road
at thig crossing to prevent further accidents?

The Minister of State for Transport and Railways (Shri Santhapam): (a)
From 1st January 1949 to 15th March 1950 no accident in which persons were
run over and killed occurred at Ba.harshah station.

(b) No.

(c) There is no level crossing at or near Balharshah station. Provision of
a foot over-bridge from the Passenger station over the Goods yard is under con-
sideration.

MEepIOAL VANS ON Rammway STATIONS

*1036. Shri Dwivedi: (a) Will the Minister of Railways be pleased to state
whether it is a fact that the facility of medical vans on important Railway
stations including Delhi Junction for the benefit of passengers has been can-
celled as part of the economy drive?

(b) Ts it a fact thay the Railway dispensaries situated near the Rai'way
stat’ons do not admit any indoor or outdoor patients from among the
passengers who want to avail of such aid while travclling?

Y

(e) What alternative steps have Government taken or propose to t-ke to
make this medical facility available to the passengers?

- The Minister of State for Transport and Rajlways (Shri Santhanam): (a) No,
the facility of stationing medical vans at important stations has not been with.
drawn from stations generally. A supplementarv van kept at Delhi since 8!st
Aucust® 1947 for attending to refugees was withdrawn sometine in the midd'e
of 1949, but this has since been reopened in connection with Kumbh Mcla.

(b) Passengers are given medical aid as indoor or outdoor patients in emer-
gencies and in cases of injuries caused in Railway accidenta.
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(c) Does not arise.

Shri Dwivedi: What is the expenditure incurred on the maintenance of
the vans?

Shri S8anthanam: They are kept at various places by the various Railway

Administrations. I would require notice if the hon. Member wants informa-
tion about all these.

CULTIVATION OF WASTE LANDS IN SCHEDULED AREAS

*1037. 8hri P. K. Ramiah: Will the Minister of Agriculture be pleased to
state x_vhut steps have been taken to encourage bringing under plough waste
lands in Scheduled Areas in the respective States for growing food crops?

The Minister of Food and Agriculture (S8hri Jairamdas Doulatram): Infor-
mation is being collected from the State Governments concerned and will be
laid on the Table of the House in due course. '

Shri P. K. Ramiak  r0se—

Mr. Speaker: The information is not there. He says the information will
be collected. T wonder how a supplementary question can arise in the absence
of information. What is the question the hon. Member wants to put?

8hri P. K. Ramjah: ] want to know what areas have been brought under
the ‘Grow More Food’ campaign in the States?

Shri Jairamdag Doulatram: That is the information that is going to be col-
lected.

RECOGNISED LANGUAGES FOR FOREIGN TELEGRAMS

*1038. Shri Balwant Sinha Mehta: (a) Will the Minister of Oommunications
be pleased to state what are the recognised languages in which foreign tele-
grams can be sent abroad?

(b) Has Hindi been included in the list and if not, why not?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Foreign
telegrams may be expressed in any of the principal Furopean languages and
certain others including Chinese, Japanese, Malay, Tahitan, etc. in Roman
letters, each word and each expression having the meaning normally assigned
to it in the language to which it belongs.

(b) Hindi language is not yet included as there was no demand for it so
far. The International Telegraph Union is being informed that the Govern-
ment of India authorises the use of Hindi in international telegrams and it is
expected that Hindi will he included in the list in about a couple of months.

‘GrRow MoRE Foop’ SCcHEME IN BHOPAL

+1089. Thakur Lalsingh:(a) Will the Minister of Agriculture be plensed
to state the total expenditure estimated to be spent in the present year on the
“*Grow More Food'' scheme in the State of Bhopal? .

(b) How many tractors are used in ploughing land in Tehsil Bari (Bhopal)
and how many acres of land are estimated to be brought under cultivation by

such ploughing?
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(c) Is it proposed to lend the tractors on hire: to the cultivators of the said
State?
(d) If so, what rate per acre is proposed to be charged?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) It
is proposed to sanction Rs. 16 lakhs for ‘Grow More Food' Schemes in Bhopal
during 1950-51,

(b) Reclamation work started on 15th February with 80 trastors. The
target for the working season from 15th February to end of Mav. 1950 is
15.000 acres.

(¢) No. The tractors are heavy reclamation tractors being worked under a
scheme settled with the Bhopal Government
(d) Does not arise.

_ Bardar B. 8. Man: What are the different items on which the amount sano-
tioned for ‘Grow More Food’ campaign in Bhopal will be spent?

Shri Jairamdas Doulatram: Some portion on compost, and some on recla-
mation, improved seeds and manure.

Sardar B. 8. Man: Will the money that is sanctioned be given to cultivators
in the form of a subsidy or given to State (Governments to spend directly?

Shri Jairamdas Doulatram: Part of the amount that is meant for the work
to be done by the individual cultivators will be passed on to the State Govern-
ment for payment to individual cultivators and what has to be spent by the
Government itself will be spent upon its own schemes.

8hri V. J. Gupta: What are the water resources for the lands reclaimed
by tractors in Bhopal?

8bhri Jaijramdag Doulatram: Partlv it will be assured rainfall and partly
other irrigation.

Shri V. J. Gupta: Are there any definite water resources of perennial sup-
ply to the lands?

Shri Jairamdas Doulatram: I would require notice to give a detailed reply.

Sova Braxs

*1040. Shri Rathnaswamy: Will the Minister of Food be pleased to state:

(s) whether Government are aware of nutritive value of Soya Beans;

(b) what research hag been made by Government to improve the food value
of this article; and

(c) whether Government have any proposal to supplement rice with this
article of food?

The Minister of Food and Agriculture (S8hri Jairamdas Doulatram): (a) Yes.

(b) Research has been made to manufacture soya bean drink which.aftgr
fortification with calcium was assessed at 85 to 90 per cent. of cow’s milk in
its nutritive value.

(c) Boya beans are not produced in India to any appre~isblo extent yet.
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Government propose to investigate the economics of its production before
considering the question of supp'ementing rice with soya beans.

Copies of the report on Soya beans by a Sub-Committee of the Nutrition
Advisory Committee are being placed in the Library of the House.

Shri Rathnaswamy: Sir, may I know whether Government have in view
any scheme to popularise the consumption of soya beans among .the richer
classes 80 that more rice may be made available for the others?

Bhri Jairamdag Doulatram: It all depends upon the economics of the pro-
dution of soya beans, whether we can produce it cheap enough and can spare
areas available for its cultivation. All these questions have to be considered
before we can come to any decision on this subject.

8hri 8hiva Rao: Sir, will the hon. Minister tell us whether any attempt is
made to co-ordinate the activities of the nutrition section of his Ministry wnth
those of the nutrition section working under the Health Ministry?

8hri Jajramdas Doulatram: The Health Ministry is carrying on its nutrition
activities on a much wider scale, and the work in the Food Ministry is limited
to just a few articles; but whenever occasion arises there are mutual consulta-
tions.

Prof, Ranga: Sir, is the Subsidiary Foods Committee expected to do awuy
work with regard to soya beans?

Shri Jairamdas Doulatram: No. That committee has not to do with suya
beans, but largely with bananas and tubers.
NEw WIRELESS STATIONS

*1041. Shri Sanjivayya: (a) Will the Minister of Oommunications be pleas-
ed to state whether it is a fact that two wireless stations are to be set up on
the west coast of India, one at Ratnagiri and another at Karwar?

(b) If so, when will they start functioning?

(¢) What is the cost involved?
The Deputy Minister of Communications (Shri Khurshed Lal): (a) Yes.

(b) Both the stations are expected to start functioning during May, 1950.

(c) Rs. 5,500 (approximately) non-recurring and .s. 18,700 Yecurring per
annum for each of the two Stations.

Shri Sanjivayya: Sir, what are the places in addition to these two, at
which Government intend to set up wireless stations?

Shri Khurshed Lal: A station was opened at Mangalore lust year; and it
is not contemplated to open any more just at present.
COLTIVABLE LAND

*1048. Shri Nandkishore Das: Will the Minister of Agriculture be pleased
to state:

(a) the total area of cultivable land in the country before inauguration of
Grow More Food programme;

(b) the total area of cultivable land at the beginning of the year 1950;
(o) the extent of .and which has irrigational facilities;
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(d) the extent of land which are absolutely without any irrigational
Tacilities; and

(e) the extent of land which has been provided with irrigationai facilities
year by year since the starting of Grow More Food campaign and the money
spent in this direction?

The Minister of Food and Agviculture (Shri Jairamdas Doulatram): (a) The
area of potentially cultivable land in 1941-42, i.e., before the incaption of the
first Grow More Food campaign was 379-3 million acres.

(b) to (d). The required information is being collected from the Btates
:and will be furnished to the House as soon as received.

(¢) Twc statements giving the required information so far as 'Grow Mor-
Food’ campaign is concerned are placed on the Table of the House. [Ses
Appendiz V, anncaure No. 43].

Shri Nandkishore Das: Sir, With regard to answer (b), may I know if Gov-
ernment have got any plan to provide irrigational facilitics to those aress
‘which have absolutely no irrigation at present?

Shri Jairamdas Doulatram: Government do intend to provide irrigational
facilities to areas which at present have none. But all this means a long-term
programme involving a lot of expenditu~ The State Governments and the
-Central Government, however, are moving in the direction of extending the
irrigated areas in India.

Prof. Ranga: Is it not a fact that Government used to publish an  annual
report upon the activities of the ‘Grow More Food' campaign, and the results
achieved by this campaign? Why is it that it is not being published a pre-
-sent ?

8hri Jairamdas Doulatram: Certainly Government do have the annual re-
port of the ‘Grow More Food’ campuaign and the results achieved. Tt is their
intention to give this report to the Members.

Shri T. T. Krishnamachari: With reference to the answer given by the hon.
Minister to parts (b) to (d) may I know whether the hon. Minister has ocarried
on the ‘Grow More Food' campaign ull along without being in posseasion of
the information called for under these heads?

Shri Jaramdas Doulatram: As u matter of fact, the actual detailed infor-
‘mation is not available with the Centre as to the irrigation facilities in each
village and tahsil in the country. Figures are available with the State Govern-
ments, as to exactly how much area is under irrigation in each S*‘ate, what
type of irrigation and so on. This information is available with She States
and the Central Government will secure *hat information and make it available.

Shri T. T. Krishnamachari: How then has the hon. Minister been planning
the ‘Grow More Food' schemes without this information »'l along?

Shri Jajramdag Doulatram: Because the schemes are being planned by the
‘State Governments. They put up the programme- based on irrigation and
.manures and so on. These are individual schemes. It does not necessarily
mean that the State Governments have made a complete survey of all the
.areas and their irrigational “acilities. The schemes are only for specific areas
‘where certain work is to be done and the informatior about these areas is
available. But my hon. friend wants information abuut the entire ares in

#he country.
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£rof. Ranga: Is it a fact that the hon. Minister has a statistical sub-depart-
ment in his Department with a number of experts, and do they not maintain
this information from year to year in order to ascertain what is happening in
the different Provinces?

Shri Jairamdas Doulatram: That statistical set-up is only the creation of
the last year and a half; and the State Governments take their own time in
surveying the entire- area in their jurisdiction and making a report.

shri M .V. Rama Rao: Sir, out of the 379 and odd million acres, what is

the acreage that comes under current fallows and the acreage which is actually
under cultivation ?

Shri Jairamdas Doulatram: Out of 8798 million acres, 2378 acregs were
sown, and current fallows come to 50'9 million acres.

Shri M. V. Rama Rao: How is the balance accounted for?

Shri Jairamdas Doulatram: Other uncultivated land excluding currens fal-
lows is 88°6 millions.

Mr, Speaker: But how is it accounted for?
8hri Jairamdas Doulatram: I have given the figures.
total,

Mr. Bpeaker: He has given the figure. But the hon. Member wishes to
know the use to which this other land is put?

Shri Jairamdas Doulatram: I am afraid T have not got the detailed break-
up of that item of uncultivated land.

That makeg up the

Shri M. V. Rama Rao: Sir, will the hon. Minister kindly again repeat the
acreage which is not under current fallows and not cultivated?

Mr. Bpeaker: The hon. Member wants the figures again.

Shri Jairamdas Doulatram: This is how the total of 379'3 million acres are
reporfed by the State Governments:

Net area sown . . . . 2398 mnillion acres.
Current fallows . . . . 50°:9 million acres.
Other uncultivated Jand excluding

current fallow . . . . 88:8 million acres.
And the total comes to . . - . 379-38 million acres.

.8hr} Bidhva: May I know, Sir, whether the statistics compiled in the:
Ministry are verified and whether they are found to be correct?

sart B, Das: Sir, may I know whether the hon. Minister himeel? and his
Food Adviser have not encouraged the States of Orissa and Assam to grow
more jute knowing the fact that there is no central subsidy on any larger:
production of jute in those States?

Shri Jairamdas Doulatram: I did not catch the question, Sir.

Shrl B. Das: Have the hon. Minister and his Food Adviser Mr. Patil’
encournged the States of Orissa and Assam to produce more jute to meet the
recent jute crisis and was the hon. Minister also aware that under the Statute
the Finance Minister cannot give any more subsidy than what is written in.
the Constitution? The Finance Minister was not prepare@ to give any more
subsidy, he cannot, and he takes shelter under the Constitution.

Shri Jairamdas Doulatram: We can give only such subsidy as we cam
under the rules.
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Bhri B. Das: Then what was the necessity to divert the attention of these
States to cultivate jute when the Minister cannot provide any.........

Mr. Speaker: The hon. Member is entering into an argument. The question
hour is over.

WRITTEN ANSWERS TO QUESTIONS
Running STafr oF M. & S. M. RamLway

*1019. Shri Frank Anthomny: (a) Will the Minister of Raflways be pleased
to state whether transfers of running staff have been carried out on the
M. & 8. M. Railway without adequate arrangements for quarters?

(b) Have the staff been living, for months, in railway bogies, kitchens ete.?
The Mimster of Transport and Rajlways (Shri Gopalaswami): (a) No.

Althougk certain transfers of the running staff became inevitable as a result
of the implementation of the recommendations of the Running Staff Puy and
Allowances Committee, these were kept down to the minimum so that avoid-
able hardship might not be caused to the employces. However, every en-
‘deavour was made to provide quarters at the stations to which the running
staff had been transferred, and almost all the staff so transferred were either

allotted quurters or were able to secure private accommodation at their new
stations.

(b) Out of sixty-tour employees, who were actually transferred only six
had to live for seme time in Railway Carriages, pending allotment of quarters
at their new stations, but they were allowed to retain their quarters a$ their
old stations for their families. . .

LAND RECLAMATION BY TRACTORS
*1020. Sardar B. 8. Man: (a) Will the Minister of Agniculture be pleased
to state the total area to be reclaimed by heawy tractors?
(b) What is the target date for such reclamation?
(¢) What is the daily output in shepe of reclamation by heavy tractors?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) und
(b). A total area of three million acres is proposed to be reclaimed by heavy
tractors. The target date is June 1957.

(¢) The daily output varies according to the type of tractors used and
nature of the land reclaimed. The new tractors purchased by the Govern-
ment of India are expected to reclaim about ten acres of weed infested land
or four acres of jungle land per working day of ten hours.

STaTIONS FOR DEHYDRATING OF MILx
#1028. 8hri Narayana Deo: (a) Will the Minister of Agriculture be pleased

to state the number of stations available in our country to dehydrate milk?

(b) What measure is adopted to meet the increasing demand for imilk 1n
urban and rurul areas?

The Minister of Food and Agriculture (Shri Jairamdss Doulatram): (a) Two.

(b) The State Governments are taking steps to organice more dairies, and
more co-operative milk £upply unions.
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ConsumPTION AND EXPoRrT OF ToBACCO

*1034. Shri Rangs Redd: Will the Minister of Agriculture be pleased to-
state: ‘

(a) the quuntity of tobacco consumed in India yearly and the quantity ex-
ported abroad; and

(b) what was the total value of tobacco exported abroad during 1948 and
1949?

The Min'ster of Food and Agriculture (Shri Jairamdas Doulatram): (a) A

statement is laid on the Tuble of the House. [See Appendiz V, annzzure No..
44].

(b L
Years Unmanufactured tobacco (in | Manufactured tobacco (im
lakh rupees). lakh rupees).
1947-48 502-7 1381
1948-49 79 2485

LanpEp CosTs o Foop GRAINS

*1042. Oh. Mukhtiar Singh: Will the Minister of Food be pleased to <tate
the landed costs per maund of different types of food e¢rains, Semolina, Spelt.
Ryecorn and atta during the years 1948-49, and 1949-50?

The Minister of Food and Agriculture (Shri Jairamdas Dowatram): A state-
ment showing the prices of the commodities in question imported during
1948-49 is laid on the Table of the House. [See Appendiz V, annexure No. 45].

In regard to 1949-50, as a number of contracts are yet to be concluded,
it is not in the public interest to disclose the prices being paid at present for
these commodities.

Spelt and Ryecotn were not imported by the Goverrment of India during the
year 1948-49.  Government of India do not import atta from overseas.

Nrw RamiLway LINK

*1044. Shri Kannamwar: (a) Will the Minister of Railways be pleased to
state whether there is uny scheme for. constructing a short Railwuy “'ine to
connect Narkhed railway station (G.I.I’.) with Budnera railway junction in
Madhya Pradesh?

(b) Has any survey been made of this route?

The Minister of Transport and Railways (Shri Govaleswami): (a) No such
scheme has been includel in the projects so far approved by the Centrul Board
of Transport. It will, however, be considered by that Board along with «ther
projects in Madhys Pradesh.

(b) Yes.
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AGRIOULTURAL MACHINERY ¥OR MADHYA PRADESH

*1045. Siri Kpnpamyar: (@) Will the Minister of Agriculture be pleased
to state whether it is & fuct thal the agriculturists in Madhya Pradesh do not
get sufficient quotu of iron owing to tho shortage of funds with the Tahsil—
Agricultura]l Associations in Madhya Pradesh?

(b) What is the system of distribution of iron to the Agriculturists in States
other than Madhya Pradesh ?

(¢) Do Government propose to encourage the agriculturists in the ‘Grow
More Food' drive by supplying sufficient iron to them needed for agricultural
purposes?

The Minister of Food and Agriculture (Shri Jairamdas Doulstram): (a) No.
1t is not a fact, according to the information reccived from the Madhya Pra-
desh Government. c T .

(b) The distribution in other States is done through Government Depots;
Co-operative Societies; Agricultural Associations; and Registered Stockholders.
Each State has adopted & method best suited to local conditions.

(o)'Yes. Government are trying to secure as' large an allotment of iron
and steel for agricultural purposes as possible,

TARIFF BoARD REPORT ON SUGAR

*1046. Shri Kamath: Wiil the Minister of Agriculture be pleased to state:

(8) whether Government propose to institute an inquiry into the allegations
made by the Tariff Board in their Ileport on Protection to Sugar Industry; and

(b) what other action Government propose to take on the recommendations
contaned in the report?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (2) and
(b).  The hon. Member’s attention is invited to the Resolution issued by Gov-
ernwent duted the 6th March, 1950 on the recormmendation of the Tariff
Board. Copy of this Resolution has been circulated to the Members of the
House. (Government have asked the Uttar Pradesh and Bihar Governments
to implement the Board's recommendation regarding the Indian Sugar Syndi-
cate. Government are also in correspondence with the Syndicate in regara
to the disposal of certain funds lying with the Syndicate. Early action on
other recommendations will also . be taken.

[
Damy DevELOPMENT OFFIOER

*1047. Bhri N. B. Jain: (a) Will the Minister of Agriculture be pleased 1o
state whether it is & fact that there is a Dairy Development Officer in Delhi?

(b) What does that officer including his office cost to the Government or tc
the Delhi Administration? Since when is this officer working?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (s) Yes.
(b) Rs, 16,000 per annum. The Officer is working since 22nd Junc, 1946.
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Posts AND TBLEGRAPHS DEPARTMENT—IDEAS COMPETITION

116. Shri Kamath: Will the Minister of Communications be pleased to state:

(a) the number of suggestions received by the Director General, Posts and
Telegraphs in response to his circular of 27th June, 1949.

(b) the number of suggestions accepted by the Department, and the number
rejected; and

(c) whether the Posts and Telegraphe department proposes to introduce
!‘Ideas Competition"' with suitable prizes 8o as to provide incentives to workers
in that direction? ’

The Deputy Minister of Oommunications (8hri Khurshed Lal): (s) 117.
(b) Acoepted, ... .. .. 3

Rejeoted ... ... .. 28

Under examination... ... 87
(o) No,

SoREDULED CasTE EMPLOYERS IN MINISTRY OF RAILWAYS

117. Prof. Yashwant Rai: Will the Minister of Rallways be pleased to
state:

(a) the number of Scheduled oaste in the Ministry of Railways in each of
the categories of Gazetted officers, Superintendents, Assistants, Clerks and
Stenographers; )

(b) whether the number is as reserved for Scheduled castes; and

(c) what special steps Government propose to take to fill in the reserved
quote under the spirit of Article 885 of the New Constitution?

The Minister of Transport and Railways (Shri Gopalaswami): (a) the num-
ber of SBcheduled Caste in the Ministry of Railways (Reilway Board) in the
different categories is as follows:

Categories No, og.!:t.lrdulod
(i) Gazepted Offioers . . . . Nil
(i) Buperintendent o+« 1
(ili) Asasistants . . . . .
(iv) Olocks . . o . .. 1
(v) Btenographer . . . . . 1

(b) There is no reservation of posts for Scheduled Castes. A certain per-
ventage of vacancies is reserved for them; after the lapse of & sufficient num-
ber of years and provided suitable candidates to the required number are
available every year, the total strength of Scheduled Caste employees will cor-
sespond with the percentage reservation in recruitment.

(o) The existing orders regarding reservation in recruitment and the con-
sessions in regard to age limits and examination fees go furthsr than the spirit
of Article 885 of the Constitution.
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Lac REsEaRCH

o ltlst,e Shri Kshudiram Mahata: Will the Minister of Agriculture be pleased
state:

(8) she subject on which research was done in 1945-50 in the Lac Researsh
Institute, Namkum and the result of such research; and

(b) whether any scheme for the intensification of demonstration of lao oulti-
vation was taken up by the Entomologist attached to this lnstitute in 1949
and if so, how?

The Minister of Food and Agrioulture (Shri-Jairamdas Doulétram): (8) A
resume of the research work done by the Institute during this period is laid
on the Table of the House. [Bee Appendiz V, annexure No. 48].

 (b) Intensive Demonstration schemes were continued in Utter Pradesh and
in Bihar in 1049,

Derra Dun Exrrzss

119. 8hri Bidhva: (a) Will the Minister of Rallways be pleased to state
whether it is a fact that on 5th March 1950 Debra Dun Express narrewly
escaped & major disaster?

(b) 1f so, was any sabotage auspe.cted?
(c) Has any enquiry been made?
The Minister of Btate for Transport and Railways (Shri Santhanam): (a) to

(¢). No incident in which Dehra Dun Express was involved occurred on §th
Maroh, ﬂi%g, and therefore the questions (b) and (¢) do not arise in cennee-
tion with it,

But on the morning of 4th March, 1950, 198 Down Hardwar-Saharanpur
Passenger felt an unusual )erk at nule 10/14 between Juwsiapur and Pathri
stations on the Hardwar-Lhaksar section of the Kast Indian Ruilwuy. 1t was
found on inspection that the track on the spot had been tawmpered with by
removal of fishplates bolts, etec. It is understood thaet the Civil and Polioe
authorities are making enquiries,

Loss oF FoOD GRAINS IN SAURASHTRA

120. Bhri Bidhva: (a) Will the Minister of Food be pleased to state whether
the attention of Government has been drawn to an article in Vertman of Ahme-
dabad op or about the 2nd week of December 1949, that in Saurashtre in the
Wadhvan godown 2,000 meunds wheat, 2,000 maunds mung, 5,000 maunds
barley (Jav) and other food grains have perished?

(b) Is it & fact that similarly in Vanswada near Zalod 50 thousand muunds
of gram, and 20 thousand maunds of maize are getting deteriorated?

(c) Is it & fact that the Chief Minister of Saurashtra has stated that 12 per
cent. of food grains is perished?

(d) Have Government made enquiries, from the Provincial Government as
to the correctness of this statement and if so, with what result?
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The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Yes.
The figures of food grains reported to huve perished in the Wadhvan godown
in the Btate of Saurashtra, however, are not correct. Only about 50 Bengal
maunds of wheat were lost in oleaning, 886 Bengal maunds of mung dal and
1550 Benga] muunds of barlsy were slightly infested, but they were cleaned

for. use.
(b) Government have no information,

(o) No. The Chief Minister estimated the loss due to deterioration. as
12 per cent. and not 12 per cent,

(d) Yes. The correct position is what has been mentioned in reply to parts
(8) to (c) and is bused on the enquiries mide from the State Government,
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(PArT II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Wednesday, 22nd March, 1950

The House met at a Quarter to Eleven of the Clock.
IRy
[Mgr. SpeAKER in the Chair]

QUESTIONS AND ANSWERS
(Bee Part I)

PAPERS LAID ON THE TABLE
11.45 A. M.

ANNUAL REpoRT OF THE CoaL MINEs SBTowiNg BoArRD ror 1948-49

The Minister of Works, Mines and Power (8hri Gadgil): I beg to lay on the
Table a copy of the Annual Report of the Coal Mines Stowing Board for 1948-49.
[Copy placed in the Library. Bee No. IV.R.102(18)/49.]

APPROPRIATION (RAILWAYS) BILL

The Minister of Transport and Rajlways (Shri Gopalaswami): I beg to move
for leave to introduce a Bill to authorize payment and appropriation of certain
sums from and out of the Consolidated Fund of India for the service of the

_ year ending on the 31st day of March, 1951, for the purposes of railways.

Mr. Bpeaker: The question is:

“That leave be granted to introduce a Bill to authorise payment and appropriation of
certain sums from and out of the Consolidated Fund of Indis for the service of the year
ending on the 31st day of March, 1851, for the purposes of railways.”

The motion was adopted.
8hri Gopalaswami: I introduce the Bill.

APPROPRIATION BILL

‘The Minister of Finance (Dr. Mattha): 1 beg to move for leave to introduce
a Bill to authorise payment and appropriation of certain sums from and out
of the Consolidated Fund of India for the service of the year ending on the 81s#
day of March, 1051. :

Mr. Speaker: The question is:

““That leave be granted to introduce a Bill to suthorize payment and appropristion of
certain sums !%mdouo!thoComolid.ud Fund of India for the -ervrooofth.y-u
ending on the 3Ist day of March, 1961."

The motion was adopted.

Dr. Matthai: I introduce the Bill.

(1987)



SHOLAPUR SPINNING AND WEAVING COMPANY (EMERGENCY
PROVISIONS) BILL

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): 1 beg to move
for leave to introduce a Bill to make special provision for the proper manage-
ment and administration of the Sholapur Spinning and Weaving Company,
Limited.

Mr. Bpeaker: The question is:

“That leave be granted to introduce a Bill to make lsociul provision for the gm r
management and administration of the Sholapur Spinning and Weaving Company, Limited.”

The motion was adopted.

Dr. 8. P, Mookerjee: I introduce the Bill.

FINANCE BILL

The Minister of Finance (Dr. Mattha{): I beg to move:

“That the Bill to give effect to the financial proposals of the Central Government for
the year beginning on the first day of April, 1960, be referred to a Select Committee con-
sisting of Shri M. Ananthasayanam Ayyangar, Shri Prabhu Dayal Himatsingka, Prof. N. G.
Ranga. Bhri Jaspat Roy Kapoor, Shri Mohan Lal Gautam, Sbri Biswanath Das, Pandit
Thakur Das Bhargava, Shri R, K. Sidhva, Shri Ramnath Goenka, Shri B. L. Sondhi,
Bhri Ajit Prasad Jain, Shrimati G. Durgabai, Pandit Hirday Nath Kunzru, Sardar Hukam
Bingh, Byed Nausherali, Shri Gokulbhai Daulatram Bhatt, Shri M. V., BRama Rao, Pandit
Lokshmi Kanta Maitra, 8hri K. Hanumanthaiya, Shri U. Srinivasa Mallayya, Bhri T. A.
Ramalingam Chettiar, Shri Syamnandan Sahaya, Shri V. C. Kesava Rao, Shri B. R.

ah«c;t. 1Shv-i ’R. N. Buragohain, and the Mover, with instructions to report on the Z7th
arch, .’

Mr. 8peaker; The House is already aware that today and tomorrow have
been allotted for the consideration of this motion. At 5 p.M. tomorrow, I shall
put the motion to the vote of the House.

May I know when the hon. the Finance Minister wants to reply? Does he
wish to reply at this stage or later on?

Dr. Matthai: There might be some points raised in the course of the dis-
cussion which may probably extend somewhat beyond the specific taxation pro-
posals. If there are any points of that kind raised, then I would like to reply
to them tomorrow. In any case I will not take more than half an hour at the
most. '

Myr. Speaker: That means, if necessary, I shall call the hon. the Finance
Minister at 4-30 p.M. tomorrow to reply. I trust this will suit the convenience
of the House. As regards the time-limit on speeches. I propose to allot the

usual ten minutes to each speaker which may be extended in exceptional cases
to fifteen minutes.

Pandit Kunzru (Uttar Pradesh): B8ir, may I say that I shall not be able
to serve on the Committee ?

Mr. Bpeaker: T have not yet put the motion to the House.

Shri Tyagi (Uttar Pradesh): I thought you were discussing the time-limit,
Kjr.

Mr. Bpeaker: I do not know what is the intention of the Mover of this
metion, as to whether he wishes to replace the name of Pandit Kunzru by some-
hodv else’s name or he wishes to have one less on the Select Committee.

Dr, Matthal: At this stage I would rather not put in any other name. The
Seleet Committee will be composed of Members whose names have been pro-
posed exolading Pandit Kunzru.

(1988)
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Mo, Speaker: I take it that his name is not now in the motion.

8hri Tyagi: This time-limit is quite all right to give each one of us an
«oveasion to spesk. The arrangement with the Chief Whip was that those
Members of the House who had spoken on either cut motions or the General
Discussion of the Budget may not be given time to speak on this Bill and there
:are people who have not taken any part in the Budget Discussions ap all and
they were told that they would get ample opportunities to speak on the Finanoe
Bill. I suggest on the Finance Bill a time-limit of ten minutes is too short
:and no justice can be done to the Bill in that time.

Shri T. T. Krishnamachari (Madras): The Chair is aware that in the past
‘there was no time-limit put on the discussion of the Finance Bill and I do feol
that when discussing the Finance Bill, there must be no rigid time-limit on
Members who speak on it. But I quite concede that it is impossible to work
on those lines with a House of this nature but I do feel that the Chair should
weconeider its position and fix a ‘onger time-limit to discuss the Finance Bill.
It will not merely be of help but will also satisfv the desire of some Memberr
‘who might like to review the Government's activities at some length.

Bhri B. Das (Orissa): According to the existing ruling, Members of the
Seiect Committee cannot speuk on the second stage of the discussion. From
‘the Jarge list of Select Committee Members I find those who can authoritatively
speak on the taxation proposals, are all included in the list. I would request
you, 8ir, to relax the ban on their speaking so that the House will be enabled
to know their reactions to the taxation proposals.

As for the suggestions of Messrs. Krishnamachari and Tyagi, I think the
ten minutes’ time each on the Finance Bill is really insufficient and before the
-completes one thought. the time is over. Therefore I suggest thas a little bit
more time be allowed for discussion of the Finance Bill.

Shri Sidhva (Madhya Pradesh): While I appreciate, Sir, that under the new
TRules you have the right to regulate the proceedings even on the Finance Bill,
T hope that you would reserve it ns your discretion and not fix a general time
limit. Let the Members express their viewpoints and if you think that they
deserve the consideration of the House and the consideration of the hon. the
Finance Minister, you may allow them to speak without any time limit. But
if on the other hand a Member repeats himself and is making no useful con-
tribution, you can stop him. I therefore submit that there should be no
-general time limit.

Shri Kamath (Madhya Pradesh): I would suggest 15 and 20 minutes instead
-0f 10 and 15 minutes.

Shri N. 8. Jain (Uttar Pradesh): Would it not be advisable, Sir, that hon.
Members who are on the Select Committee do not take part in the debate?

Mr. Speaker: It is a question of adjusting the various points of view. I
myself have always been saying in this House that T do not like this 10 minutes
and 15 minutes time limit, because that timne is hardly sufficient for 4 man who
‘has reullv studied the question to develop his case. I have also tried to
persuade friends not to have the desire to speak unless necessary; but after all
there is a desire and a natural desire on the part of a large number of Members
40 express their views. Whatever others may think about those views. those.
Members think that they are important ones and should be stated in the House.
An opportunity has to be given to them also.

Then about the rule regarding the members of the Select Committee, I
‘think it is & wholesome rule; and at least in the present case, it will give more
time to Members, particularly in view of the fact that in a big Committee like
#his, every Member will have a much better chance of effectively stating his
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cuse and shaping the Bill. A speech in the House may be acoepted or may not
be accepted, but a speech in the Select Committee is likely to be more effective,
and I would certainly ask those Members to reserve their remarks and energy
for the Select Committee. 8o, I amn unable to accept the view of Mr. Das.

Shri Kamath: Am I to understand, Sir, that a speech in the House is not
eﬂeqtive?

Mr. Speaker: There is an obvious difference. Certainly a speech in the
House is effective, but a speech in the Belect Committee stands more chance
of being more effective.

Now, I have given the time limit and, as I said, I shall extend it to 15
minutes if necessary. As regards the point raised by Mr. Sidhva that, if 1 think
a speech is to the point, I should extend the time limit, that, I think, is too
great a responsibility which I shall be taking on myself, and the difficuity is—
that is a practical difficulty—that by the time I can form my judgment as to
whether a particular Member is relevant or not, he has already taken five er
seven minutes. I will appeal to hon. Members to keep within the time limi#
of 15 minutes. Even during previous discussions, when the time limit was
ten or fifteen minutes, I do remember cases when I have permifted Members to
go up to even 20 minutes. So there need not be any hard and fast rule, but hon.
Members must take into consideration that it is up to them to state their points
very shortly so that other Members will get as much opportunity as possible to
12 Noon Place their points of view before the House. That is the only thing

that I shall say, and in any case, I take it that no hon. Member will
try to exceed the time limit of 15 minutes. That should be a reservation and
a rule of self-restraint.

Shri Deshbandhu Gupta (Delhi): May I suggest that Mr. Kamath might be

taken in place of Pandit Kunzru on the Select Committee so that he may be
more effective there?

o 8hri Kamath: I think I am very effective in the House, and so I decline the
oner.

Mr. Speaker: Motion moved:

“That the Bill To give effect to the financial propossls of the Central Government for
the year beginning on the first dey of April, 1960, be referred to a Selact Committee con-
sisting of Shri M. Lmthmynmm Ayyangar, 8hri Prabhu Dayal Himatseingks, Prof. N. G.
Ranga, Shri Jaspat Roy Kapoor, Shri Mohan Lal Gautam, 8hri Biswanath Das, Pandit
Thakur Das Bhargava, Shri R, K Sidhvt, Shri Ramnath Goenks, Shri B. L. BSondhi,
8hri Ajit Prasad Jain, SBhrimati G, Durgabai, Sardar Hukam 8ingh, S8yed Nausherali, Shri
Gokulbhui Daulatram Bhatt, Shri M. V. Rama Rao, Pandit Lakshmi Kanta Maitra, Shri
K. Hanumanthaiya, Shri U. Srinivasa Mallayya, Shri T, A. Ramalingam Chettiar, Shri
Syamnandan Sahaya, Shri V. C. Kesava Rao, Shri B. R. Bhagat, 8hri 8. N. DBuragohain,
and the Mover, with instructions to report on the 27th March, 1960.""

Shri Karmarkar (Bombay): I have great pleasure in supporting the motion
moved by the hon. the Finance Minister. He has up till now faced a barrage
of commente and criticisms and sometimes pointed thrusts, but I frel that I
owe it to myself and to this IIouse to say that in him, during the last very
orucial period of 2} years, we have had a very safe guide in shaping the economio
destiny of this country. He might have, for all we know, at any time run
down the precipice against which he was moving. Happily for us that has not
happened. If there is a criterion by which we have to judge ourselves and by
which others also judge us, it is probably the ecenomic condition, the ﬁnpnc_lal
condition, in which we find ourselves during this first very important beginning
period after freedom, and I am happy to say, apart from the fact that I might
have to say something about the economic policies of our country by way of
comment and oriticism, thabt I agree that the economies of our country have
been managed very ably, in & very distinguished manner, during the last
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crucia] two and a half years through which our country has had to pass.
Havmg said that, I should say, that at this stage when we are discussing the
financial propusals before the House, as the hon. the Finance Minister suggested,
we might give ourselves the liberty of travelling over & little wider ground.
I should have liked to restrict myself to some two or three subjects within the
time at my disposal, but at the moment 1 feel constrained to run on some
unconventional  ground, because to my mind equally impartant with our
sconomic and financial position is the question of how we ourselves stand and
_how others think India stands, and it is from that point of view that 1 am giving
myself the liberty of addressing myself to a few salient questions that have
_loomed large during the last two or three years. 1 am sorry to say that some of
us have been suffering from what the hon. Mr, Gadgil once called the psychology
of self-censure. There must be some psychologioal resson for that. If we
analyse & cross-section of public opinion in this country, we seem to be suffering
from u tendency to censure ourselves more than it is perhaps necessary in
_the circumstances. The probiems that have been confromting us during the
-last two and a half years have been really of a character which might have
baffled und overwhelmed the toughest hearts in any oountry. At the end of
this period of two and a half years—the period hae not really ended because
- the problems are still there—I think we have reasons to feel some sense of
satisfaction over the way in which our affairs have been managed. 1 will make
. & reference only to certain significant events thas: have taken place. Perhaps
we who are passing through the game do not realise how: significant they are,
but outsiders who are watching what is going on in India cannot miss their
significance. One of the most significnnt events that we have witnessed during
the year under review is the integration of India. Many a time has reference
been made to the solid achievement made by the Ministry of States presided
‘over by the hon. the Deputy Prime Minister and I 'would desist from repeating
the encomiums that have been rightly paid to him. I remember in 1947 how
-some British officers who left India were feeling. Some of them, it appears,
thought that within six months their services will have to be requisitioned back
immediately after the partition because the country would find itself in a shounl
of blood and the only solution would be to recall the British officers. Now, after
two and a half years, we find the whole of the Indian Union welded into one
solid harmonious whole, meking it not only an integrated territory, but an
integrated constituent unit. The importance of that event is obvious to us and
its resultse will be obvious to generations later. I do not like -to repeat the
compliments that have been justly showered l\ipan the hon. Sardar Patel. It
-a little superstition may be permitted in this House, I will repeat a sentiment
.which I have expressed to myself in my own mind, whether it would be possible
for a kind Providence to take away a few years from our lives and add them to
his so that he might live on to continue the work of consolidation of India not
only as a political unit but also as a very prosperous. economie unit.

The other event to which complimnentary reference has been made prominently
in the foreign press also is the completion of a very solid Constitution for our
new born State. We went on discussing and while discussing, we felt tired ; but
at the end of the period, we have produced a Constitution which posterity would
be able to judge as a very sound one. It was once said on the floor of the
Constituent Assembly that it was left to Dr. Ambedkar to help us in this matter
to give decisive advice in this regard. All honour to him, it is due to his
genius we owe a lot for providing a sound Constitution.

Thirdly, 1 should also say that there were problems militating against the
maintenance of peace. Peace has been maintained. All of us know the .ugly
incidents that happened in West Punjab and the reactions that followed within
our boundaries. We have passed that stage, let us hgpe. The problem t.hst
is facing us in East Bengal is a problem much more serious and ralses questions
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m our hearts regarding the immediate future. But, we hope that we shall be
able to tide over the present difficulties as we did over the past. Therefore,
on the political side, taking the balance sheet, I should say the credit has Leen.
fairly sound. There have been difficulties here and there unsolved. There has-
been the refugee problem, the like of which has baffled all the western powers,
the refugee problem in Europe. I should also say that what we have done is
not sufficient. But we have done at least something which would have done
credit to any administration in any country, involved in a disaster of that kind.
Be it also said to the credit of the refugees themselves who, in the midst of a-
period of trials and tribulations, have shown a wonderful spirit of tenacity and.
self-suffering in the cause of the nation which they loved. That is also another
problem which tried to break us, but which has found us unbroken.

I feel 1 should have been able to say the same thing about the economic con-
ditions. Year after year, the Finance Minister has been telling himself and'
telling us that the problem was one of inflationary pressure. In his present
Budget speech he says that that could not be solved simply from the point of
view of improving monetary conditions. I beg to differ from that point of’
view though I will not join in detailed issue with him on that question. Much:
could have -been done. Possibly that has not been done on account of lack of
co-operation from certain quarters. 1 should still feel that that something:
which could be done from the monetary point of view should continue to be done:

There is then the question of production. It is something hopeful in the-
very difficult conditions of today to be told that industrial production has been
showing an improvement during the last year. There have not been as many
labour disputes as there were in the past. Thanks to the work of the Transport
Ministry, the head of which, if he will pardon my saying so, behind an unassum-
ing exterior hides very great ability to handle and solve the problems, the trans-
port position has definitely improved.

But, T am afraid, that the suffering which has been ours on account of rise
in prices and on account of continued inflationary pressure has not been met to-
that extent to which it might have been met. I do not propose to go into the-
details of the structure and the methods which might have been employed o
check the inflationary pressure. We have been told that so far as imports were
concerned, 8o far as the utilisation of our foreign exchange resources were con-
cerned, there has not been such a large percentage of luxury articles as there
mtht hove been. We have heen to'd by the hon. Minister of Commerce and
alsu by the hon. Minister +f F'nance {hut the percentage of luxury.artiolu
amounted to 1.5 per cent. in the whole of the #mumorts. To mv mind, the
definition of what is & luxury article varies in different circumstances. My
simple definition s, if I have to buy a thing which T cannot afford to buy, that
is a luxury to me. If one has to get into debt for purchasing an article, it may
not be a motor car, the same definition holds good. If you go to '« Lm\d?n
market and try to purchase Parker Quink ink, you v;vould not e v oget it
If you want & 120 film for your camera, you won't essily find it. lt was their
definition of luxury, a thing which they could not afford to import. Judged by
that standard, I am afraid the hon. Finance Minister will have to change his
view regarding the percentage of luxury articles that we have imported. Tt is
from that point of view that we have to be very very careful, much more caref}xl
with regard to the utilisation of our foreign exchange resources. Because, in
my opinion, our foreign exchange resources are going to play a very orucial part
in the restoration of our economy.

The second point on which I wanted to touch with regard to the economio
aspect of our present conditions is the welcome announcement regarding the
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I'lanning Commission. Planning in the long run, in s long t iew «f thi
should include and should devolg itself to!:‘.%e fruitful uti!:gnte'g ovtle :ﬂ rfa:)m
in the couatry. But, unhappily for us, our short range problem ig as important
as the long range problem. If we are not able to solve the short range problem
effectively and immediately, we may not live to see the fruition of our long
range efforts and long range schemes at all. These five Years are going to be
very critical years in the history of our country and unless we are able to
guide our economic destiny in such & manner that we shall be able to pull
through with the least harm, I am afraid, that just as we have had to do it com-
pulsorily this year, we shall have to postpone indefinitely the ultimate fruition
of our long range plans. From that point of view, I should respectfully suggest
that our planning, apart from the machinery of the Planning Commission, should
also devote itself to the solution of the short range problems that are confronting
us. Our planning in that sector has to be an integrated one co-ordinating the
work of the Finance Ministry, the Industry Ministry and the Commerce Minis
into one whole, as they are working in the United Kingdom, so that the economio
conditions of the country will be viewed as & whole and we may not have any
occasion when the Finance Minister could say in a public speech that he was
having some misgiving about the way in which our importe have been flowing.
There has to be an integrated economic policy. I hope Government will evolve
such a scheme of things that would enable us to tide over this very critical
period of our economic difficulties fairly successfully.

Lastly, there is another problem, perhaps as important as the political and
economic problems, that is confronting our country, a problem that we have
come to look upon as serious as any which we have had to face either in the
political or economic domain, and that problem I have very regretfully to
observe is the cleavage which has tended to exist between public opinion in
this country and the Government that is guiding our destiny.

I have had occasions during the recent past of travelling in foreign countries
where democracy is on a very stable basis and having carefully observed condi-
tions abroad and compared the integrity, character, intellectual power and
other qua'ities that go to make up leadership, I am happy to be able to say,
that so far as efficiency, integrity and all those qualities which constitute
leadership are concerned we have nothing to be ashamed of so far as our national
leaders are concerned. In fact people in foreign countries have often told me
that at a very orucial time if India has an invaluable asset, apart from her
natural assets, it is the asset of her leadership. Let me humbly endorse that
statement. But, it has so happened that inevitably there has been a cleavage:
between our leadership and our public opinion; but because of limitation of time
I cannot go into the details of this, nor is it necessary for me to elucidate it for
purposes of this debate on the Finance Bill. Even as leadership has got to
spread itself to the farthest cornmers of the country, face public opinion and try
to educate it in like measure it becomes our duty to appreciate our leadership
in & manner which will strengthen them and our counfry. From the sense of
the debates in the House, maybe sometimes we succeed and sometimes not.
I feel as if we try to attack the leadership without going a¢ the administration
as such. If I may be permitted a joke it is much better to concentrate our
attack on those gentlemen over there in the official gallery and their administra-
tion. Better try to get into the administration, try to find out the defeots, find
out the solutions and ensable the Ministers to deal with their problems rather
than, sometimes as the tendency with the public seems to be to cavil or bring
down the leadership in the country. In addition to our natural resources there is
this powerful asset—the integrity, honesty and the intellectual abilities of leader-
ship. Posterity for certain will be able to recognise that fact before long buf
we have also today to recognise that fact. Unless we see to it that publio
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opinion and the leadership of the Government of the day come together—and in
this both the Government and the public have their parte to play—perhaps we
may see ourselves in o situation os one of the Chinese economists once visualised
in his talk with me. He was a very distinguished economist. He was the host
of Rabindranath Tagore, when the lutter visited China. He told me ‘Your
country is perhaps exactly like China was ten years ago. If your Government
does not go to the country, if your Government does not go to the root of the
problems, if your Government does not come into direct contact with the
peasants and workers and make them feel that it is their cause that was being
fought for by Government, that the Government was labouring for their wel-
fare, their conveniences and their uplift, your country might share the fate of
China. This is & crucial time in your country’s history. Unless this comes
about, perhaps you will see in India in ten years what we saw in China yester-
day. Perhaps it may be ten or fifteen years to come about and unless public
opinion is regulated in such a manner as to strengthen your Government and
unless Government for its part strengthens public opinion by solid work and
service to the country, things may happen and India may be overcome by what
is overwhelming China today.’’ He was an experienced diplomat who said this.

I should respectfully place before the House for its consideration what this
implies.

I have nothing more to say except to conclude by saying one word relevant
to our activities. I heard a British statesman saying that they have planning
in Russia as also in Britain. If the Russians have a five year plan thev com-
plete it in four years: they mean what they say. Whereas in Britain the plans
are made in a mid-Victorian setting. Their civil service has integrity but they
have not that passion for work which the Russians have. I drew from this a
parallel in my own mind as to what is happening in my own country. We have
to develop & passion for every plan that we undertake just as we did during
the period 1920 to 1947 when men and women of the country sacrificed every-
thing, including their lives, for the country. Unless we continue the same
spirit for the next twenty years, just as soldiers we fought with fervour for the
freedom of the country, unless we struggle for the peace and prosperity of our
country, unless we show the same spirit of sacrifice that we showed during
the last twenty years, the future of our country would not be as bright and great
as it has a right to be in the circumstances.

ghri Tyagl: 1 am not one of those who would congratulate Dr. Matthai for
his Finance Bill. I know my fate when Dr. Matthai will reply and how he
will des! with me. Even so I am taking a risk.

My feeling is, as I said last vear also, the whole economy of the country is
being run with an urban bias. India is a rursl country, her population is mostly
rural and yet we run the whole economy of the country with a definite urban
bias, to which I am definitely opposed.

"Take the matter of taxation. The basic principle of taxation is that the
surplus income of an individual citizen is taxed. That is one basic and ele-
mentery principle. 1 do not mean to insult the intelligence of the House by
mentioning this elementary principle but since I myself am a novice, I am
taking the liberty to state it. Therefore I hope you will pardon me.

Let us see what is the margin of surplus income that the taxpayver has
today. According to the statistics available to me the average income of an Indian

* is Rs. 17/8 per month. The annual average income per capita is .calculated at
Re. 208, whereas in U.K. it is Rs. 2,666 and in the U.5.A. it is Re. 7,818.
If Rs. 17/8 is the average income it means that there is a large number of people
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who earn less than Rs. 17 per month, because the average is struck by taking
the higher and lower incomes together for purposes of calculation.

Shri B. Das: In Orissa it is Rs. 80/- per year.

8hri Tyagl: Those people whose incomes are below the average have also
to live and eat somehow or other. The question is: 1s the tax to come from
people with large incomes only for all time to come? Does the State stand for
‘those people only? Do you mean to say that the smaller people do not want
to share the burden of the State? The poor man also wants to pay taxcs bus
unless you make him earn more how can he pay taxes to the State. More
than three-fourth of the people cannot make both ends meet. Is it the financial
policy of India that for the purposes of a few lakhs of people the State should
run? Otherwise what is the good of spending crores of rupees on big industries ?

Day before yesterday I asked the Government as to what they are spending
on cottage industries. The reply was that a Committee had been constituted
to look into the matter. This is the munner in which the Government is dealing
with the smaller man. If I were invested with the powers, if I were in place
of Dr. Matthai—of course I am not a doctor, but I know my physique al! right,
I know my disease all right and I could at least treat myself—T would have set
apart at least Rs. 60 to 70 crores to purchase small cottage machines, bring
them into India and distribute them free to villagers just to be paid back in
small instalments by them in the shape of the goods that they would produce.
Finance is not only the question of taxation. The question really is of com-
modities. Commodities are not being produced. Dr. Matthai is after produc-
tion. He wants more production. But it is all theoretical production that he
is after. T think it is book knowledge that he suffers from and it stands in his
way. T would ask him to have the field knowledge of Finance, and then he will
‘know what is production. The ‘muscles’ of this country are lving imemployed.
‘Even their fringe has not been touched by the Budget of Dr. Matthai and this
Government which claims to be a National Congress Government and which
speaks ‘‘for the whole of India’. It does spesk for India, but I say it does not
speak for the whole of India, for the majority of the people are lying in the
villages idle. They could be better employed if investment were made in the
direction of supplying them with machines. The other day I went to Arab-ki-
‘Sarai where I saw small machines, quite little and handy, and even small women
with little intelligence could sit in the villages and work them—of ocourse with
-eleotrieity connections given—and s woman can earn at home five to six rupees
a day. But that does not seem to be the care of the powers that be. They
have never taken care of the poorer people in the villages. I would therefore
submit that unless production is increased there can be no cure to our ills. But
T can assure Dr. Matthai that his income will be ten times more everv year if
‘he were just to take care and get the production done in the villages where the
raw materials are lying, the ‘muscles’ are lying, the power and the intelligence
are lying, idle.

An Hon. Member: But where is electricity ?

Sbri Tyagl: 1t can be had. S8hould we prefer to electrify towns and cities
and have all sorts of decorations here? Divert it to the villages. Let the town
people live on kerosene oil. They can. Because nobody speaks on behalf of
villagers, the idea seems to have cone in the whole country that without cities
India cannot live. I submit India can live, and live better, without cities.
‘I'hat is one point.

It is said that relief has been given to the taxpayer. Tet us come to
Income-tax. T do not want to prejudice my speech bv advocating only the
cause of villagers. Let me take the urban people also. Tt is claimed that relief
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has been given to Income-tax payers by re-adjustment of income and super-
taxes. They are only a few thousand. It is said that relief has been given;
but by removing the distinction between earned and unearned incomes most
of this relief has been given to unearned incomes. Let us see which of the two-
incomes gets the major share of this benefit. I do not want to read the whole
table. I shall take it from the 23 lakh slab a year. The earned income group
is benefited to the extent of 1-46 per cent. only, while the unearned income-
group in that slab to the extent of ten per cent. The unearned income walahs
will get ten per cent. of this concession as against 1.46 per cent. for the karned
income group in the same slab. In the case of four lakhs and above, it is 8.7
per cent. for earned and 12.2 per cent. for unearned. In the five lakh slab it:
ig 4-8 per cent. for earned and 18 per cent. for unearned. Above five lakhs it
is seven per cent. for earned and 15 per cent. for unearned. 8o all this profit
is going to persons who do not take any pains to earn, who have just invested
their money. They do not do anything. Money brings them something, or,
they are getting some incomes coming even from lands. This is the position of the-
re-adjustment of income and super-tax benefit he has given. But he has not
taken into account the world-wide accepted principle and that is the real
principle, which if you don't follow, you can never claim to be fair to the-
people whom you are taxing. And that is that you are giving ne concession to
the dependents of the taxpayer. You are unfair to your own wife and to your
own children. I submit to Dr. Matthai ‘“You are unfair to your own wife."
In the whole world when people’s incomes are taxed conocession is always made
for their dependents and for married people—they are taxed less than the single
ones. But this concession has not been given in my friend’s Budget. It has
been said that a little concession for joint Hindu family has been given. I
does not go far enough. I submit that this concession should be given to those
persons who have dependents and those who are married, because their saving is:
less than that of the single man.

[PaNpiT THAKUR DAs BHARGAVA in the Chair ]

The whole theme has been that a concession has been given to these big
income oclasses because ‘‘capital formation is necessary’’. It is all for ‘‘capital
formation’’, And what is ‘‘capital formation’’? Concentrated capital is the-
only capital formation, as if a small machine producing things of commercial
use is not capital at all! Capital formation is always considered to be the ‘‘bi
mills’’ and some capitalists exploiting the population. That is not ‘‘capi
formation’': that is capital exploitation, I must submit. For the dast two y2ars
we are running after this capital formation and we are giving money after tha$
with the hope that the capital will be formed. But this capital does not seem
to form. We are trying to drive a peg in the sky and want to hinge our hopes
thereon. We gave reduction in taxes in the last two years. We are continuing
this policy. Then there was the abolition of the Capital Gains tax. Then we
gave the double depreciation charges. Now we are again continuing that policy.
Double depreciation means that for a machine which would otherwise last for
ten years we artificially strike off the capital on acoount of this machine within
five vears. It means that for the next five years in the course of working of
a machine, the industrialist gets the profit of capital without any investment.
The muchine works on for another five years and it is an absolute saving to hiin.
Without any bother of any tax that man saves a capital of five lakhs of rupees,
because the machine goes on quite smooth for another five years. So, that
income is nan absolutely surplus income. It is as surplus as black market in-
come which your Income-tax officer does not touch. Previously, over such
capital savings there was a chance of your Capital Gains tax to be levied. S3ome
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of it ut least—25 per cent. of that great suving—the State would have got.
Even that was given up. Now you have left all this saving and said ‘It is
your property'’ in the hope that capital is being built. I submit it is not being
built. 1t is the old capital, the dead capital which is standing dead in the book
though lives in actual existence. It is only our luxury to think that we havae-
added to our capital. It does not build any capital. The other day the com-
plaint was made that in spite of all the advantages that you have given there
was no building of capital whatsoever. This has been the result of all our ocon-
cessions to the industrialists up till now.

Now, let us see how these concessions are going to be effective. It is said
that the total wealth earned in India is to the extent of 5,000 crores of rupees-
every year. Five-sixths out of this comes from agriculture. It is of course
agreed on all hands that five-sixths of the total annual wealth of the country
comes from the agriculturist classes of the people alone. One-sixth comes from:
these big industries. Out of this one-sixth, two-thirds comes from the cottage-
industries. The cottage industries produce double the value of what the big
industries do, but we have given all these concessions to these big industries
alone leaving out the cottage industries. Capital is not only machine oapital;
it is also raw material. Does not raw cotton go towards capital? Does not
raw jute go towards capital? They count a great deal in creating capital and
producing the goods. But what have you done for the producers of these raw
materials—the agrioulturists? The whole basis of wealth is nothing but agri-
oculture. There are only two ways of producing basic wealth: one is through
sgriculture and the other through mines. Therefore, one of these two ways of
producing wealth, that is agriculture, has been loat sight of altogether. So long
a8 you don’t care for that class of people, you will never succeed in building
up capital. The concession only goes to such persons as don't produce but
exploit the surplus value of the wage-earners in their factories.

Now, as regards economy, last time I had shouted for it and again I wané
to shout. I am slightly loud in my voice, but I assure Dr. Matthai that I am
very loval to him: and it is on account of the enthusiasm of loyalty and love
for him and his colleagues on his left and right, that I speak so enthusiastioally
and loudly. Well, last year I said that you must reduce your expenditure to
the extent of rupees one hundred crores. It looked very odd; it looks rural
and village-like, and I seem absolutely uneconomical, and unaware when T say
so. Unless you oan reduce expenditure to the extent of Rs. 100 crores, you
cannot deliver the goods. Let us see how much you have reduced.

Sir, T have taken......

Mr. Chairman: About 18 or 19 minutes.

8hri Tyagl: I have taken no time during the whole Budget discussion. I
had kept all my time for today.

The reduction in expenditure, as is claimed, is in my opinion a fiction. The
revised estimate of expenditure on displaced persons for 1049-50 is Rs. 13-%
crores. Now s reduction has been made to the extent of Rs. 7-7 orores, and
it is budgeted at Rs. six crores now. We in this House and laymen and news-
papers outside are crying hoarse to reduce the civil expenditure. Everybody is
crying, ‘‘The Government is becoming topheavy; pleass reduce your expenditure
on Government’'. No; nothing is done to do that. What you have done is to
reduce refugee relief to the extent of Re, 7.7 crores. Expenditure on ‘Food’
has been reduced to the extent of Rs. 8.87 crores. ‘Pre-partition liabilities®
have been reduced to the extent of Rs. four crores. Then, what other healthy
deductions have you made? There is the reduction of Rs. 5-6 crores of sub-
ventions which you used to give to Provinces.
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This ig the list of reductions you have come forward with. I cannot congratu-
late Dr. Matthai for this reduction which he has made in the expenditure. Last
yeur the estimate for the capital expenditure was Rs. 95 crores und the revised
estimate was Rs. 75 crores. So, there was a saving of Rs. 20 crores in the
capital expenditure budgeted for last year. But this twenty crores was saved
not because of less expenditure or economy in the Ministries but because you
cut down many of the productive schemes which were meant for the benefit
of the country. Government cut down those schemes altogether and thereby
saved that amount. This year the capital expenditure is estimated at Rs. 62
crores und therefore there is a suving of Rs. 13 crores over the revised estimate
for lnst year. Then you have cut Rs. 83 crores from the Provinces this year.

Mr. Chairman: 1 am sorry to interrupt the hon, Member, but he has already
taken about 21 minutes.

thiri Tyagi: Then will you glve me the chance of closing my speech?
Mr. Ohalrman: He may take a minute more.

. 8hri Tyagi: I submit that in all these reductions the result has been u grave
one and I wish to protest against it. 1 hope that the Select Committee will
keep this in view while considering the Finance Bill. The allocation of income-
tax to the States has been cut to the extent of Rs. 7.2 crores. The States have
suffered to that extent. Then again, the subventions given to the States have
buen reduced from Rs. 21 crores to Rs. 15.4 crores, that is, to the extent.of
Rs. 56 crores. In this wuy you have cut to the extent of Rs. 12'8 crores in
the revenue expenditure and Rs. 83 crores in the capital expenditure. This is
the amount they say they have saved. This saving has been made from the
‘pockets of the States. How will the States work? They will go bankrupt.
It that happens, it is no use your being here. If the States cannot exist, you
cannot exist.
T will speak more when the Bill is considered.

Shrimati Remuka Bay (West Bengal): The little time I have at my dis-
posal, I propose to spend in examining as far as possible the actual financial
provisions of the Bill that is before us. In examining these, we have to keep
in view two very important angles of approach. First, we have to consider
how far these proposals and the present Budget are in' consonance with the
Fosmvmic Objectives of the Directives of State Policy laid down under the new
Constitution of the Indian Republic to which this very Parliament owes it
existence. And, equally important are the practical realities and the exigencies
of the situation in the context of the things as they aré today. Both these
points we have to keep in mind.

Before entering into details, I just want to say that I do not see what parti-
oular merit this system of capital budget accounting has which we have gone
in for and which is a legacy of our past. Of course, luckily it does not prevent
‘us from getting a proper assessment of the actual position. I don’t want to

go into details, but I must say again that I don’t see any particular merit
in this system.

If we take the revised estimates for 1948-50, both capital and revenue, it
shows a deficit of Rs. 124 crores, whereas in the next year's Budget this has
been reduced to s deficit of Rs. 24 crores. T must say that it goes to the
oredit of the hon. Finance Minister that he has been able to effect a reduction
of Re. 100 crores here. At a time when we have to check the inflationary
spiral, it is very necessary to have, as far as possible, a recovery Budget or a
Budget which attempts to be a balanced one. 8o far, T think we have to
oongratulate the hon. the Finance Minister.
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But, when we consider the method of the curtailment of the expenditure
by which we have been able to reduce it by Rs. 100 crores, we have to take
many factors into account. The hon. the Finance Minister has told us and it
is perfectly true that Defence, Food and Rehabilitation have taken the largest.
slice of the Budget,—Defence, of course, being the largest single item. The
nabion-building services are absolutely at a standstill. Ome of the urgent.
reasons why it was necessary that this country should be free was that these
basic nation-building services should be provided. In the Budget, as we see
the picture before us today, these are absolutely and utterly at a standstill.

The hon. Member who spoke before me, brought up the point about develop-
ment grants to the Btates and I want to emphasise it. The next year's provision
in respect of all the States is Rs. 9-50 crores and the provision for Grow More
Food Campaign is Rs. 92 crores. The balance is assigned to educational
schemes. The current year's development grants are Rs. 24.12 orores, of
which Rs. 2842 crores are for general development and Rs. 70 lakhs for adult
social education and teachers’ training, and even this very meagre amount has
been so drastically cut. Now, I want to ask the hon. the Finance Minister and
the Central Government: Do they aot in the air? Is it possible for them to
have more production or material improvement in the position in this country
without the States? I am in favour of a very strong federsl Centre, but since-
all the means of development in this country and all the welfare services which
are essential are the responsibility of the States, how can they, if they are.
crippled altogether financially, possibly bring in any one of these reforms?

Then, take the Deshmukh Award. This Award has 1urther worsened the:
position of many of the States. The plea has been put forward that the terms
of reference of this Award were very restricted, but I wonder how many of the
State Governments were aware that that was so. If they had known it, I
wonder whether they would have agreed to this Award being binding. So far
as West Bengal is conocerned, it has been most unfortunate. West Bengal is
a province that has suffered economically, particularly as a base of war
activities, the scene of a devastating famine and lastly as a result of the parti-
tion of the Province itself. If the Central Government intends to help Provinces
such as West Bengal to improve, this Deshmukh Award certainly does no%
show that that is the motive. I do not question the motive. I merely say that
the results do not go to show that there is any real desire to bring about develop-
ment through Provincial and Btate Governments, which ‘s the only way in
which we can really improve our position.

Now, it may be easily asked, since I have congratulated the hon. the Finance
Minister for having reduced the difference between income and expenditure and
for having made a very valiant effort towards presenting a balanced Budget, how
this could have been avoided. Well, the first thing that comes to the mind of
every layman is that Rs. 15 crores worth of relief to the highest income groups
has been given. If this very same sum of Rs. 15 crores had been given to the
States, they would have been in a position to keep up at least the conditions
that prevailed during the current year. They ocould have been given striet
injunotions that this money was being given to them for these basic services
and for providing for the needs of those particular income groups which are
most hard hit. If we had done that, then I do think that it would have helped
greatly; not only would it have had a psychological effect, but it would have
been of material help also. Now, the Finance Minister is dreaming a greab
dream that greatly amassed wealth will come in a year’s time. He thinks thab
these speculator capitaliste will come forward with their money and in the
American way we shall, in & year’s time, lay the foundations 9! prosperity and
progress and greater and greater production. I have told him before and T
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tell him now on the floor of this House that in my opinion that dream is not
-going to come true. I am afraid that he is going to receive a very great shock.
It we analyse the money market today—there may be other reasons which may
-aftect it—but in spite of that, if we analyse it properly we shall see that even
today what the hon. the Finance Minister prophesies, of what he thinks will
‘take place, is very unlikely to happen.

The greatest need in this country today is the need for relief to income groups
‘which are below the taxable limit. It is these fixed income groups, particularly
the lower middle classes such as teachers and clerks, who are the hardest hit
:and we have to find out ways and means of helping them. One of the ways and
‘means would have been to give this money to the States with a strict proviso

that it was to give amenities to thesa income groups that the subvention was
given to them.

Secondly, I hope that the hon. the Finance Minister and the Select Com-
mittee will take certain points into consideration. The Finance Minister has
said so many times that there is need for the small investor to come forward
if we are to have capital formation. I would request him and the Select Com-
mittee to give relief to income groups between Rs. 3,500 and 10,000, because it
is from them that we will get the largest number of small investors. If I may
humbly suggest to the hon. the Finance Minister, it would perhaps help in
capital formation greatly if he would reduce—I am sorry, I should have said
raise—the rate of interest on small savings. T do not want to suggest raising
the general rate of interest, because as economists would tell us, it has
-dangerous repercussions. But if the rate of interest on small savings is raised,

I think it will help towards getting capital into the coffers of Government and
not’ to the private interests.

The Finance Minister in his speech the other day said—and T know that that
is true—that he believed in nationalisation. But he also said that in view of
that fact that we have not got the machinery for implementation we have to
abandon this idea. Therefore he has had to adopt an attitude which has made
him a prey, and laid him at the mercy of those exploiters and those vested
interests who have no concern for greater production in this country. If that
is the position and we realise the fact that nationalisation on a vast scale is
not a possibility today because of the fact that we have not got the machinery
to implement it, then I want to ask Government what it has done in these two
and & half years towards improving that machinery. As the Finance Minister
knows, even the machinery for controls is not satisfactory. It has to be im-
proved to a very large extent before we can hope for any adequate results. In
the meantime, the cry goes through the country at the instance of these very
vested interests who want a veritable paradise for themselves and who want to
have an unbridled and unchecked scope for their activities, that decontrol must
come. Decontrol, T think, would be fatal to our economy and T know that the
hon. the Finance Minister shares this view. I would ask him and the Govern-
ment as to what they have done up till now to improve even the machinery
for controls—leave nlone nationaliration. And if that is not possible, then the
question of nationalisation now, tomorrow or even fifty vears hence hecomes
an impossibility.

The Planning Commission which we have all welcomed, and of which the
hon. the Prime Minister is the Chairman, can do much towards the improve.
ment of thix machinerv. T know that with the resources at our command
todav, it will be largelv a question of the determination of priorities that this
~Commission will have to undertake. But before it undertakes anything else,
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1 hope that it will put its mind to the building up of an administrative machinery
‘through which it can execute the plans. Let us not forget that a machinery
‘built by a police State unless it is v'tal.y changed and reconditioned, cannot
-serve the purpose we have in view. As we see through these two and a halt
_years it has not been able to serve the purpose of nation building for a welfars
state, towards which we are sll looking forward. I do not want to cast asper-
sions on any of the personnel of that machinery. I am talking about the
machinery itself.

We have seen many crises and today, the situation arising out of Enst Bengal
happenings is exercising everybody’'s mind. Although the Finance Minister has
made a very valiant effort towards recovery, 1 do not know how long we shall
be able to hold that during the months yet to come. We shall have a large
-expenditure to be incurred on behalf of the relief and rehabilitation of all those
who are coming over in terror and jeopardy of their lives. But, whatever be
the difficulties that we face today, let us hope that the next year’s Budget
will be made in consonance with the objectives for which we stand, and that the
economic structure of society which we hope to attain will be seen in the trend
-of the Budget next year.

We cannot achieve results very quickly. I do not think that any country
has done s0. A great deal has been said about Soviet Russia achieving results
in the twinkling of an eye, but that is not so. But we can surely keep on the
right track. The trend in the Budget of next year must be the trend on the
right way. It is only then that we can say that we are making every effort
towards building up that classless society in which we all believe. T would in
the end ask the Finance Minister and the Select Committee to take some of
my suggestions into consideration and make the poor man feel that this Budget
is not merely the rich man’'s Budget.

The House then adjourned for Lunch till Half Past Two of the Clock.

The House re-assembled after Lunch at Half Past Two of the Clock.

(MR. SPEAKER in the chasr.)

a1y TR faw e garafe o, TRy g gy oA § fe ariee faw
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stcqat ¢, ag F AR @ darc § e vark fod o areh oarady T d, W § At
Ty orareddr & o Frrfr el Ay 4, IR X HWR § fod gt gernpfy W
v, ag aw i ¢, dfex ag Wt N a@t § Fe fak g & afwsc, ¥ v |
waradg 2 1 warafe off, oy o duraeht A ¢, sfvfrfe @y & frad fs a garafa {0
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agt & afererc At aga & O §, e T FE A A T s ar

g @ f& Sowrft s g, faoWfafes z ofeame (responsible to-
Parliament), ¥fww ®+ft w4 qar it g3 omar & i arewre @ wifeamie w1 gere-
et ¢, ar gz rfeamive € IacErdt AT A , w wAT daT WY g amar € 1 QY /-
qfer oft, ag A T a1 & Y aror g AW HTH F Q §, @A N WA =T (Trea-
sury Benches)ar¥ w7 @ ¥, gi #1§ safeama ana 7€) &, aror oY g $F & gawr
HET AT AT FRATAT 9% TRAT | I B FT AW @ F A W GG T EHFQ@ E AT A
TS w1 g &, IAHT HET AR AW TTIIAT § | TF AT F F1IHY A% fy o Avgan g
T O AT 739 Y 2, A a9 9T 7Zq N F AR 78 1 & 5 2w w fogAr w14 B,
aFE ¥ fodt w1d §, I ol 3 aadt @ 9 A A w7 awar iR w9 qE
fiew feaéawe (Department) & aX § &t ot | Y F awean § o o awr
fodt faamr &, 9% weferor av s W wiafaf agi grew (House) & wawa @Av
arfed | 3fe wrew ag ar € fr 3 a=w & oY gar AT &, ST @ e i
o w1 7E € | OF a@ AR A wwrafa ofY, agi v 3§, 19 A froquly # A am
T 8, TEr TETad Tea &, Ay fR F Qe M Aaw A ¢ gR o oA o g
g & fir sty o Y ran, Sfee stdcho gk St A A9 § g g w47 @

&, S FT $I4, 9g T IAT FAA T § F | AT 78 W AF 2 5 FAAN ®7 o7 Forew

wfe7 a1, AANTT H7 I WY N W@ FHfeA AGH AT § | Y& AR FE ATE

qTE qTT M W@, A Ao A § fF Prfearde  (criticise) fwmr, dwr feowoiy
g€, Y argE ag A Tt quT 2, ggi A feey & faere Avear &, 7 fedt & gF € Ao
¢, A% ag o1 & N A faw § zq fagq ov Iza1 & AR & Angan § 5 gew 5@ aTeE

(light) & 31 =ifed o oY wey ST 8, ATWHTE YT &, IHY T A< & FA

arfgd fr g A daTae T &30 STt FT A A gAY (g T 2T § i) ey
¥ domg AT M T FEWTE W F R ¥ 7@ v Rl ¥ s ar ey

| T FToT § JTHL Avoar §, A & @ & gfy favareara wwar § @K F 9 W w57 w

da § o s wré srfaerdr ot gt &Y A S daT A &) fF wi SEY @@ s A,

ay ag +fr 3w & wfa fagareama w7 9 F@T g | TAETT A, @ AR F 4] 979> Fgr v

f aga ot a srowy fawre w3 § fwd ¢w oifesgmwe (Parliament) # a4t

qeTq FEW W, G e (tradition) wwefew (establish) &, frwd

AT AT G IAHT T F GG FTETO FI AT IJEHT FALT IT T 3987 & AT 0w

|9 ®T GgURT AT A1, JfeT 1@ qFAT § TR ATIHT FH G |

T T TYAT A ATAT § AT & 919 A, 70« & 979 ¥ aven &, A dun foew ot e
g dar mr{a d X e g § g FF w0 F o @ R AT K w0 H A Ay
¥ qre qraRy wr & For | 3T Inor T A T & O qe AT A ¥R R v smar
e et TZATT & T4 1 wrew g § fir Ry goar s @, a7 wX ol s
FhAwdey @ ¥ fod amr g, o & qrw wrd e F, v &« F fear amr
¢, wrax wawT fimre oy wge wferw
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wTafar Sft, g7 R 7 AR § g qiere A wrew g &, e dr f g
a1 T WAt &, 7 a7 w7 & fos d ot arTor o €, A FEr @9 AT wfed, q@ qoeTdr
oHE # A1 @ Y I, A7 FW F T ) AT ST & w9 F qgen awfew ) g
ST & T AR | o g S & @ A ¥ A% 7 o a7 O anfed e g
q A AR & Ag ST FT 1Y qg, AN F JET € <, A6 ¥ fod § a1 Far ®
fod & | warafa Y, @ famr 1@ f &1 e 2 | T & o 9@ 0F |, wifew F fo
& T | T AT AAAT JAT ST & | ALY, AY AW IHH qTT {Y G W q€Q aa g fF
FarT # foaeft goerd geft wfY o arror oft Forarefy geeTY @ | ag ey § @Y wee fm
¥ AT #Y A% § | ITHT qg FEAT AV TEY &, TEY AT A GO Fgey fF A7 oy oy
wgdft & | ST FT AT ITHT A v & IuY 7Y AroW LA 6 ¥ AW v AT F
% § | afew daT qTew AT § 6 ¥ oar & arfow & | a1 FgR § A A | faegs
areae g & o

# Ty FEAT g g 6 Aoy g ferge & “oman MR’ S @ SEeY grew
NI e i @A s sRgdTagmaT fFaa 8 ¥ § T ¥mw
TR 3§ Yoo TAX HATRATI AT | T AT AAT HT ATHST § THE a1 § & 4T A7 agq
AT g SR mar famr g R dvaelt § amar e avear T | OF ATT R
TR AYTE 9TEe A %% fay fr qrge wr ara £ &1 1 I9 IR/ FT Yoo TIQAT AT HIH
& EWI ® aTAT § | 79T, A AE) AT & 6 Yoo FT W ¥F 97 agT FH A T
A & &z @ 1 3t @ty oft 7 e g @7 9T &Y I wET 947 6 v A AT e
ATEATE STHEAY TT SRy A Qo Tod g € | F g o fgmme e o fad sepET
T AR ¥ oF s A rag w0% w07 ¢ w0 Y o7 | qg W oy e & ey
g, f§ wgrent ff 3o faml a% #aw ¢ I8 A & A vy @ fr gare T A sy
sfer sufwr #Y g7 @i aA < A & Afeww 7 wh & 1 & AT soR v g s fey
# fa® w1 3 AT forawy 0 o amardy § 1 7@t TN & v d, WS g a1 F9-
FTO HaT §, I S BT By FT a7 A Iy @ IE aEE 4 § oF At
Y 7Y G forewy fis amor & fggmar § WY Yoo TR ¥ Afuw ATRATT A STEEAT 21 A,
waTafa oY, gart Tw & SYY WY, IO FOA A, gUTE wivw WY, @ O, 1w T ST
£ o war wfy Hift gurd oft 0 fir s o Nfer Py off i arEe o $7@ 7 307 T
A W@ 4 | AT W A wwAer P AAT § A AreT I Gy F AT wifgd AN e oo
g wiNfFmsmr ey 1w AN smrRa I
3 Tgafa 1, F FTWFL 7T AT TR FTH HT, ITT A7 Gy A HAT
afgd, e ag w<or AR I F1 | F Nfgd A 5 g F T S0 w1 v
raugiar ¢, 3T TE & afew A8 | AT AT AW F A g aveeer A § e ofeew a<-
¥wz (Public servant), &1 e §ORTd %A ¥, Fww I SR & AT
1fegd J¥ s ¥ & R @it w1 fofar @ved (living standard) g & | @omafa
off, & &Y g™ €Y v, w% @wa. 2R o, fadw s )

et EiwT: QY i o) AT & fed 1 o R ST &g aTT 33 3y
& yudt w1 e wW QA
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Frg AT fag ) @, ATl of, daew 73 a7 § | DfeT o a¢ $¢ &
i o ey w1 N Avrw & g e sreaTwIiAS § WY ag 3 AW %7 3 Al & qe
I SV ET ¥ € S TR AW A o F & foid @A ¢ | @ fod ag A A wE A
Q = =fgd

Y THH FOTAT ATT T WY XA fr N T AT I AT a qX @S g wAT

74 7 feqrddoe ad § Forra e 7 & 1 ot 3A% &Y ATe OF A AR E

| g 9T A st AwEE AEAGT Y I 9T FTH FQ F A I N A =i (Per-

sonal staff) T a1 Ia¥ F afyw aw TRy F TR ag FW & R wE F49,

agt frelt ame arely oY Ty Y €, v Afeaal & ovee w@TE F1 o g afaw 3 @

# 1 g st § e smede 3% (private secretary) ®t +ft yrfae il fuw
WE | T A T F fod qqTd FH 9 IO, g @A T AT A 9w @

N 7§ w0 A 7gT W Sfew, 4, § afier v g ) oy F o S § w7
£ & og 7 o w1 weter BY aran 2 6 3% AW 6 Yoo &9 § wfew a=g fedy w oY
fa® | 9% oF o vy e 3B T § T w3 A i ol w A e
Ty Y, FyOFaINFEFR AN 6 e @ agE s B EIRN N
7g wrew § W § f5 gw amfew 9T (socialist party) W wiv wefre
it #Y o 3 73 & 1 aft 9T S ) @ £ A g 2 facew w7 37 el v -
FTO AHATHY & NF & o7 do7 (a8 | 7§ 87 W o § F6 Aew wgom ae agel
A T, M2 A2 Ao T AT AT W AR 1 W T & v i e ary o gfrn
® aff g §, ag O qeanrias § | A o 7 O § A g gat Sl &Y Jvenfpr
=¥ g

o garafer of, % vamar A wFT, WX 7 f6T WA qwy & Ofww F gww F w2
F W O 7 AT E 1 W AR A Lo -2y e § 989 § a9 Ty Y, AT
fas (Finance Bill) < ¥z ), g @ q& a<g & fgsarg & 1 xw fod & oY sy
(o wmawm M iFmar s ds s oF AR g IE AT T F q@Y
fogrg W AF o Ige W AR N w2 | gewR fieddw  (Transport
Department) 9T ATy % 81 4% & < *AF WA GH ) TV, 7 W 279 gk A7
awrt e gom | Wl axg & A @ o War ¢ AT F FRT 9w g @

ot o WO e § )

T AT fag . gard e § ot gw aw R § ) dfET ma fiw
fgera g1 wifed | Y, wwmefr o, (R g & wra e ower § fe oo g o &
famTs, widg aE & foers, 20 & qR o w@ § ) I g W} 7 SaW wg
g § fir 3 ot IuliT §T @ @ fiF 7w a1 T ) T w5 ) ¥ o dg o e
¥ wxd g o At Fwr W w2 ) o ey e O qe
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# g & wg v &5 9 g 6 gae) ag wfwsr Qar wifed fe ga N f So
g AR FaemT QoA a1 IFAT NST F7 2% EY | 77 A4 g O g ey & € & ay e
¥ 2o wifed s wowr< daT wig daT $FF T9 5T S AT fraar wig samed w1 ¥
AT gAY WYX Fq ¥ | g wg FT X vaw O frdw wd gu s v £

(English tranelation of the above speech)

Babu Ramnarayan S8ingh (Bihar): Sir, I sm much grateful to you for giving
me an opportunity to spedk on the Finance Bill. It has taken the House nearly
eight days to debate and pass the Budget that is, the statement of our Revenue
and Expenditure for the current year. Approximasely 850 crores of rupees
were involved which have been sanctioned after an eight days' debate. Bir,
I request you to pay particular attention to this aspect. We happen to be legis-
lators of fairly long standing. The country, when once it used to be under
tho British rule, had nearly 140 Members in sll in this House. Not more than
80 speakers hud at-any “time participated in the Budget debate in those days.
So the total time allotbed for the discussions now is almost the same what it
used to be in the past. We are now 800 in all and it is & matter of good fortune
that all of us can speak. But what happens is that the debate is generally
diverted to politics of the day and the occasion is not utilized rightly and pro-
perly. I wish to voice my strong opposition to this practice and I hope vou
will pay particular attention to this issue.

- It is a fuot that the country ie just now faced with m a difficult problem
snd many more issues of verying nature are ceming wp. It is, again, equally
s fact that ours is & newly-won freedom and just now we are experimenting
a nsw method in the disposal of the work before us. I may admit vhat under
the present set-up, no single person dan be held responsible for all the wrongs
and evils thnt exist amongst us. Today it is the country as & whole which has ta
be held responsible for all these evile and sympathies of none can be dispensed
with in any efforte needed to put su end to them. A]l this is correct. Des-
pite that we have to coucede that those who happen to be installed in positions
of power, must share a greater measure of responsibility. This House over
which you, 8ir, have the privilege to preside is constituted on ‘panchayat
gystem’ and ite oharacter ie essentially a representative one. It has many rishts
and privileges of which you are the chief custodian. It is generally said that
the present is a representative Government which is responsible to the Purlia-
ment. But one is. at times, bewildered to know whether it is really the
Government that is responsible to $he Parliament or it i Parliament itself
which owes responsibility to the Government. It is admittedly « fact that
whatever we or those on the Treasury Benches may do today will nave u far-
reaching effect on the coming generations. By such a remark, I don't mean to
implicate any particular individual. Naturally, therefore, we take their welfare
also into consideration while doing anything. Anything that may be done here
will have its repercussions on the country as a whole. One thing T mav remind
you is that the occasion of Debate on the Budget can be availed of for rsview-
ing and scrutinising the entire work of the Nation and for that raatter of the
‘Government of the time. On such an occasion, none is in a position o fore-
cast a8 to the depsrtment a particular Member may choose to speak about.
I, therefore, feel that the Ministers concéred or any other representatives of
the departments concermed must remsin present in ths Hougs at the time of
such discussions. But it uppears as if the hon. Ministers have nothing to do
with the Bpm T may submit here one thing more and while doing so, mine
B #o sach tion 38 to indvige in a mete fatlt-finding avocation. Ours ig
& republisan wet~up and there is no question of oriticism of a person in his
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individusl capacity. At times I feel pained to see that, though English rule
over this country has ended, the English manners seem to have overtaken us
completely. We follow the traditional English ways In eveyythmg we do. .lt
is ulso n truth that abolition of English customs and usages is much more diffi-
cult than the sholition of British rule. We are accused of criticismn and £u.u1fr-
finding in case we may venture to speak plainly. I maintain that this Houve i8
constituted on u republican conception. There is no such question here as to
speak in fuvour or sgainst a particular individual. I have to express here the
true reaction of my mind to a particular issue and I went that reaction to be
viewed in the same light. The hon. Ministers concerned and all other oflicials
should also nccept that ours is a republican country and that in a 1_'cpubhc
everyone has an equal freedom to express his true opinion. It is nothing less
than an act of treason towards the country if the opinions expressed here are
binsed because of some fear, influence, greed or temptation. I even go to the
extent to say that any official here who may wish to exercise his undue irfluence
on any spesker is equally guilty of that offence. On a previous occasion I had
submitted that many an'issue needs your consideration so that we may establish
some’ Parliamentary traditions which our coming generations may foel proud
to follow and which may leave a wholesome effect on their minds. To that
end we need co-operation on everyone’s part. But, more than sny one else,
it is primarily & concern of yours.

The whole of our revenue cowes from our masses and mainly from the
poorer sections of our population. For what purposes do we get all this 1oney?
As the law and procedure happens to be, it is realized by way of taxation and
is returned in the shape of public-work. On going through the whole of Budget,
however, you will find, that money was received and at the same time, it was
distributed in no time. It appears as if the whole of revenue is received to be
speut on the Government officers alone. It is perhaps very difficult to have
an estimate as to how much money is really returned to the public in shape of
publioc works and other services.

Of courss, one finds himself in some difficulty while attempting to speak on
a subject like this. We are, however, to start anew in every respect. We have to
take « devision as to the way our total revenue should be utilized and whether the
whole of it should be spent on the Government officers only or it should also
go back to the public by way of some constructive type of work. This issue
should be decided once for all. We should, thereafter, take another decision
whether the Government of this country should set before it, service of the
people as its ideal or should they merely govern the country after the British
pattern of administration of the past. The days are gone when one could
pride himself in being some sort of an administrator. Public expects service
now and they will tolerate no more of a set-up wherein the ‘boss-cult’ holds
supreme. We find, «gain, that all the past as well as the present Governments
of all eountries of the world usually make a tall claim of being the servants of
their respective peoples. Their performances, however, belie the impression
that they are servants of the masses in letter and in spirit; rather they expose
them ‘more in the role of veritable bosses. There is, in other words, complete
deception in assertions as well as in deeds.

T propose to give you an insighd into the way ‘the ultimate sovereignty of the
people’ is working here in-this country. It was out of recognition of this funda-
mental truth that the Karachi Session of the Indian National Congress had
prsfed o resolution. fixing  the highest pay at Rs. 500. per-month for purposes
&f this country. I udrmit I speak too often and rather too much about this issue
of sularies. T propose fo continue to do so ti]l the. last breath of my life and,
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till T am returned to this Parliament. Once the hon. Dr. Matthai had cherac-
terised my submission on this issue as inconsistent with the reality of the
present-day situation. He is of the view that ive hundred rupees of those days are
-equivalent to two thousands of them as at present. Even agreeing to this logic
of fall in the value of currency, we should have fixed the highest pay at Ra.
2,000 p.m. instead of Rs. 500 a month. A short while ago, the hon. Shri
Tyagi in the course of his speech referred to our income per capita per month,
which according to him is Rs. 17/- only. On & previous occasion I had made
caloulations according to which our income per capita per month came out to
be Bs. four only. You are also aware that for some time Mahatma Gandhi had
lived on six pice a duy. His was the view that income per capita per day in
our country did rot exceed six pice. My submission is that you may take
any district with a population of 20 lacs. Barring a few of the doctors and
practising lawyers or some Government officers, you will hardly come across @
person whose income exceeds Rs. 500/- a month even at the present value of
ocurrency. For that reason the people and Government of this country as slso
‘the Congress, as a matter of fact, everyone of us has to decide whether or not the
British policy of ‘rule and also exploit’ is to be continued as hithertofore. Now
#hat the country is free, it must necessarily be ruled by persons who are acknows
Tedged patriots and who can lay down their lives for the sake of the Nation,
should a need arise. One may work as our Rashtrapati or one may be serving
in the humble capacity of o chowkidar, they need maintenance and, of course,
have to be dressed according to their status in life. But what is desirable is
‘tbat their dress and general standard of living should conform to that of the
society to which they helong und in no way more than that. Further, as is
ordinarily a practice in other countries, salaries of public-servants or of uny
ordinary official should be proportionate to the living standard of the masses.

I have already opposed this idea of fixing a short time-limit.

., Mr, Spealer: You have already taken your 15 minutes, If you pegsist to
4ako further time, it will mean a reduction in the time-limit for others.

Babu Ramnarayan 8ingh: Anyway, Sir, 1 may conclude and while doing so
I must submit that the present scales of pay are rather unnatural and go ill
together with the professions and grace of a true patriot. Such-like high
emoluments could suit the genius of those only whose sole objective during thely
stay here has been ihe ruthless exploitation of the people of this sountry. We
should, therefore, call a halt to this practice of giving high salaries.

Further, you will find that the total revenue is spent on the services alone.
Many new depariments of which there is no necessity at all, are being opened.
The personal staff of the Ministers exceeds far more than the FEnglish officers
who used to work in similar positions in former days. 8ir, you will excuse me
for this submission but I em not referring, thereby, to some particular iudivi-
dual. The expenditure on the personal staff of hon. Ministers has assumed
large proportions. 1t is rumoured that appointments are taking place uf Private
Becretaries to perscns who themselves are of the same designation. Tt is yed
$o0 be seen in these times when we introduce a practice to appoint & chaprasi
to serve under his equal-rank.

I had to say much but now I will not say all that. I will, however, call upon
all of my countrymen to see to it duty-bound that none in this counfry gets s
pay higher than Rs. 500/- & month. Further at the present juncture of history
we find the Communist party emerging in a cominant position in roany,
countries of the world. It is with a sense of pain that T have to submit that *he
way we are conducting all our work, is apparently a clear invitation to either
of the Socialist and Communist Parties to take over the reins of ndministration
of this country. If we really mean to counteract their influence, we must make
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some sort of arrangements under which a Government servant should get pay
only to suffice his needs of bare living. It is an unheard of thing that those
who claim to be the servants of the Nation, should live in pelatial buildings and:
draw fat salariss whiie, on the other side, the people in genera} are almost dying
out of starvation. 'The bogey of the so-called ‘masters and servants’ is.unten-
able in the changed world of today. The whole of this very conception is un-
patural 1f we dcn’t check it for any longer time, we shall merely be encourag-
ing other persons to teke over. ’

I do ngv propuse to speak any further. 1 fear, Sir, you will ring the bell
again. But 1 want to voice my strong protest against $his time-limit. That the
Budget-Debate should be confined to ten or fifteen: minubes and an bmportantk
Bill like the Finsnce Bill should be debated over in this manner, is nothing bub
8 mockery of the whole proceedings. That is. why I would rather prefer thak
a meeting of all the Members be. held which should pass a: resolution empower-.
fng the Governmount to collect and spend monsy in whabtever way they mem
choose. As many se eight crores of rupees were pasesd for the Miuistry of
Transport m just hulf an hour's time. No debate or deliberations of the issues

involved took place. In a similar way, we have voted she entirs 350 croves
of rupecs. .

Shri Kamath: It is our own Government!

Babu Rammarayan Singh: No doubt, it is our own Gowernment and we
all belong to.it. -But everything must proceed aqgording to some system. I
fee]l pained to submit that all sections of our people are talking fll of us vis.,
the Congressmen. What then is the reason responsible for such an atmos-
phere? The ressom fon this- state of affeirs in te be found in the expectation
which our people had entertained for over so long that we shall serve them
immediately an cpportunity came to us. We, hewever, have begun' setving

&13' selfish ends 1ather than serving the Nation. We shall have to stop el
R PLN -

T will resute mv seat after submitting this much only that we should have
the right to speak for as much time as we ma‘{ decide and on whatever topie
that wa way select. Failing that we may merely pass a resolution empowering
the (Government of the country to legislate any measures of their liking and-to-
fncur as much oxpenditure ns they may wish. With strong protest, 1 resume
my seat.

shri 8. X. Sinha (Bibar): I am grateful to you, Sir, for giving me thie
opportunity to make a few remarks of a general character. Mr. Karmarkar has
male an able survey of the credit side of the various Departments of the Gov-
ernment, and there is hardly any Member in this House who will join issue
with hiin on that score. But when he came to the economic situation of the
country, he did not speak in the same vein. It has also been admitted by the
hon. Finance Minister that the country is suffering from economic ills and the
learned Doctor has been prescribing remedial measures for the same. During
the last two years he has thought of giving concessions to the higher income
oups in order to induce investment and stimulate savings. This voar also
e has came out with concessions in the taxes to the higher income groups.
He has also proposed tke abolition of Business Profits Tax altogether and hopes
that by this method he will ease the tightness of the money market aud induce
the businass people to come out with their money and help in the formation of
capitul and thereby increase wne produative aetivities of the State. But I am
sorry to say that 1 dw‘t shwv his optimism. Our experience showa that during
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the past two years the situation remained where it was bufore and the Finance
Minister has also admitted in his Budget speech sbout this stagnation in the
money market' but he has given different reasons for the same. He hes said
that increased costs, reduced margin of profit and unsteble economic and pay-
chological eonditiont were actually responsible for this stegnation. 1 don’t vgree:
with him. F feel that Govermment will have to do much more than give tax.
relief ia order to achieve the desideratum set before it. They have to give s
sort of guarantee to the business people and industrislists againgt aay kind
of encroaehment in the field of enterprise. I am fortified in thin opinion by the
recent opinion expressed by Mr. K. D. Jelan, President of the Federation of
Indian Chambers of Commerce, the session of which wus held recently at Delhi.
He hus pleaded against any kind of BState enterprise or State trading.
Unless the Finance Minister agrees t» do that, I am afruid his
hope is not likely to be realized and the stagnation will continue where
it wm. Bul my own view is that there should be no modifica-
tion in the stand or in'the poliey which 'Government took or defined
in the Industrial Policy Resolution of 1048 which iteelf was deseribed as &
comproniive measure according to which, as- the Hotwe knows, the entire field
of enterprise was divided into two sectors—one was reserved for cemplete
Btate enterprise and the other was rewsrved for private enterprise. I have
listened to the speech of the hon. Mimister of Industry and Supply wherein
he ha# surveyed the different erterprises upon whick the Government has em-
barked during the last year and I am Rappy to find that' they have done some-
thing in this direction although the pace has to be accelerated. But my appre-
Bensicn is that the Finance Minister may not be imtimidated imto modifying
the stand already taken by the Industrinl Resolution and that is why T would
advocate ‘a holder and a positive policy in the field of enterprise. He has no
resson to éndertsin any nprrehensions. He stated the other day that he was
talking of nationslisation three years ago but he has ceased to talk of it nuw.
That has also crented a sort of apprehension in my mind that he is suffering
from Prustration. Only the other day the Deputy Prime Minister stated that
without firing a shot or shedding a drop of blood, a colossal task of integrating
the States of the country was achieved in no time, a problem which had defied
solution for so long and #o long as he is there to guide the destiny of the country
along with Pandit Jawaharlal Nehru, T will ask Dr. Matthai to cheer up and
not to lose his heart. I would ask him to go ahead with the positive policy.
My suggestion is that so far as State enterprise is concerned, it has to be com-
pletely State-owned and Stato-controlled and directed, but even in the field
of private enterprise, there is no reason why we should not enter it as private
entrepreneurs with others; and we can really participate with others in floating
companies and running industrics. That will also overcome the initial lifficulties.
The difficulties are 10t new. Thfls_? have been pointed out to the Finnnce Minis-
ter off and on in past years and Dr. Matthai has also admitted it that it is just
because the instruments upon whom he depended for control aud direction
did not stand by him and work properly. I appreciate the diffioulty with res-
pect to the technical personnel with business and administrative ability or
bonesty. T am not using the word ‘honesty’ in the sense of integrity. I am
using it in the sense of efficiency and ability. I know that Government has
been suffering from it and this question has come up often but nothing hag been
done so far. Administration is now getting more and more complex and the
Ministers will not find enough time to bring every time the consumer’s point
of view to bear npon the problems. The permanent officials are not raerely
concernad now with the exeoution of policies but they have to lay down policies,
and they have to =ec that the noliniag laid down sre properly czecuted. Such
ofticials are needed today. They should have a passion for collecting facts snd
then they should put up their notes subordinating their own prejudices and
enthusiasms so that the Minister may come to & correot conclusion. The
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officials should really concern themselves more with the consumers and the
maa-in-the-street—a much maligned word—and in order to get that the Gov-
ernment hus to take certain steps. This point of view was brought to the
notice of the Finance Minister earlier also but I am sorry to say that no steps
have been taken in this direction so far. That is why the Finance Minister
is still faced with those difficulties and is suffering from frustration. 1 am
laying stress on this because in course of time the State will have to depend more
and more upon the profits of nationalized industries and sales taxes and Pro-
vincial Units and States will have to depend upon income-tax and sales taxes

because the Jand revenue will have to go to the villages as the village republics
come into being and grow.

‘Now I shall refer to taxation proposals. I am reslly sorry that the relief
proposed by the Finance Minister really omits 2 very importunt cluss viz., the
lower middle class. Mrs. Ray and Mr. Tyagi have already referred to this fact
thet the income groups between Rs. 8,000 and Rs. 5,000 should also have been
included for relief. They formn the bulk of the assessees, ulmost as much as
3 » M 40 per cent. of the entire assessees, and the revenue from them is

T only about 172 crores. I am basing this on the 1947 figures and
therefore I canngt vouchsafe for the correctness of this figure. Now, if they
had been given some relief, this Budget would have been hailed by a large
section of the penple. The price index shows that prices have gone up from
year aft. year. If you take 1939 as your base year, the price index in 1949 is
881 points, and the cost of living has consequently gone up. This class of
people are very much hit by this, and therefore I will appeal to the Finance
Minister to take this point into consideration in the Select Committee. I think
the Budget proposals would not suffer if he does this. After sll, by giving
a concession to these people, he would be losing only Rs. 1-72 crores and this

w(;l‘l cause nd dislocation because you have got a surplus of Rs. nine crores and
odd.

Becondly, there is a good deal of tax evasion in this country and this is due
firstly to the fact that people have not developed a proper peychology to look
upon the (loverument as their own and they do not consider it reprehensible
or & stigma to submit false income-tax returns. This sort of psychology has to be
removed by extending more social services and facilities to them so that they
may look upon the Government as their own. The other question is also_there,
which other speakers have already touched upon, that the Government has
& certain urban bias, as Mr. Tyagi said, and that they are not caring for the
largeat number of people but are only caring for the top men. Therefore this
point of view has to be taken into consideration.

The next point that I would like to touch upon is that the Finance Minister
should extend and strengthen the income-tax staff, because this ‘fvould bg more
than justified in the shape of more tax returns. I would submit for his con-
sideration the suggestion that there should be some sort of Intelligence Ijmnch
to supplement the existing Income-tax Department, because my feeling is tha_t
there is corruption in the Department even now. Many big persons submit
false returns as there is nmot much of scrutiny. An Intelligence Branch would
not only act as & deterrent on the temptations of the taxing officers but would
work on information supplied to them in order to discover falsity of returns as
also to discover new cases for assessment. This would more than balance
any expenditure that may be incurred in setting up this Branch.

T would next like to refer to the question of expenditure. Previous speakers
have also referred 1o this and this question is being brought up every yeer.
This year the Finance Minister has stated that there has been cousiderable
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economy. But if we take 1946-47 as the base year, we find that the expenditure
of the civil departments has gone up to Rs. 50 orores from Rs. 39 crores, and
th.etefore there is need for economy in this respect, and the Finance Minister
will do well to effect economies because I feel apprehensive that our cash
balances with the Reserve Bank has been steadily falling. It stands at Rs. 78
crores and should any economic crisis arise, I am afraid we will have
to take recourse to the issue of notes and will thereby cause inflation urd
:con:mwldlslocation which will create serious problems for the Finance Minis-
er t> solve.

Now, coming to the Central Excise Department, I shall invite the sattention'
of the hon. the Finance Minister to the need of a Collectorate of Central Excise
8t Patna, because today my province of Bihar gives a larger yield o Contral
Excise on tobacco and other things than U. P. and other provinces. So, J
would like to have a Colleotorate at Patns, so that the needs of the provinoe
may be attended to. 1 have also got reports that many people do not come for
eppointments because they feel they have no chance and most of the appoint-
ments are made directly. This question also should be comsidered by the
Finance Minister. )

Shri D. D. Pant (Uttar Pradesh): I do not think it is possible for anybody
o convert the Finance Minister to his point of view by making » speech for
15 minutes yet I will attempt this impossible task. We heard speeches in this
House when the Budget was introduced and we were expecting t.!mt in his
reply to the general discussion, the Fjnance Minister would take.aerlous notice
of the points of view that were put forward before him, but I believe, though a
Professor of Economics he is, he is so hard-boiled in his views that it is impossi-
ble for him to get converted. Beyond England and America, oguntrics wh.ere
economic development had taken place several centuries ago, it is not Qowblo
for anybody to think that economic conservatism can hold good, und if any-
body in India today suys that he is conservative in his economics, wy submis-
sion is that he is not at all conversant with the conditions that exist in Indis.
Conservative economics i fact ceased to grow after the Communist Revolution
in Russia. The fate of conservatism sall over the world is probably well-known
to our Finance Minister, who is of course a man of very great erudition and
who, I believe, as far ns I have been able to know from his speeches, ie a serious
thinker, but the only thing is that he refuses to believe in the death of con-
servaticrn that the majority of his countrymen cherish. He has u different
faith. I do not mean faith in the religious sense because I have long c-ased to
believe in anything like religion. 1 mean economic faith. My submission is
that unless the economics of this country are brought on's social basis, it -is noy
possible for any Finance Minister, however great a genius he may be in the
world, to raise enough revenue to finance all the schemes that are necessary
for the development of this country. To depend upon these capitalista who
bave been robbing the country during the war and during every orisis and who
have manipulated sugar and the cloth crisis, to rob the people is not a very
sound policy. In fact, all these communal troubles at present in these two
countriss, India and Pakistan, are due to these people who want to provoke
wars and whose history is one of provoking wars all over the world und then
robbing the people. If unybody had taken this view seriously and if anybody
bhad tried to round up these gangsters who are operating in these two States
st present in the name of industrialists and ocapitalists, I believe that all this
trouble would have ended. We have got a large population; we have got un-
limited resources in this country. Unless we employ the millions of hands of
the workers of this country, how is it possible for us to develop this country
and how is it possible for us to bring the financial and industrial Jevel of this
ccuntry to that obtaining in other countries of the world? There is no provision
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at all for the development of industries in the villages, because the grants that
will be made to the provinces under this Budget have been very much cut
down, and unless the provinces get enough money, how can they finance avy
development sehemes?

On the other hand, I do not care for the expenditure of money. You may
increase the expenditure as much as. you like. In fact, economy in exp‘_sndxtur.e
is no good. 1f you bring about a proper financial adjustment, it is not impossi-.
ble to finance every possible industry in this country and probably in five years
or ten years time, it will not at all be necessary for us to import goods from
foreiga counfries. We can. develop all our industries. Bub, that dependz upon:
an entirely new point of view of finance. I would respectfully ask the Finance-
Minister, why does be not take the example of those couutries where there were-
no industrinlists, or where the so-called industrisliste were cqmplebgly'
snnihilabed? How was it possible for them to develop their industries? Not'
by depending on foreign capital. Because, anybody who knows algout the-
history of the developinent of the Baku oil wells kmows that the Russian (‘iov-
ernment refused to have anything to do with foreign capitsl. They said, “we
are not going to get foreign capital; we will develop this country with our own
resources.’”’ Manipulation of currency, as everybody knows, is a jugglerv. So
long as the DBrahmin kept his knowledge as. & closed preserve, nobody in the
world could get enlightenment and everywhere there were religious revolutions' in
the form of 1slam, Christianity and other things. Gradually he came to his senses
and he started distributing his lmowledge to- others. The same is the case
with economic kmowlbdge, which we ecall finance. That is a very o dinary
thing: everybody knows that. Those who ‘have got.the power at present should
liberalise financial education and give financial power into the hauds of the
people. They are very reluctsnt to do that. My aubmission is that if our
Finance Minister had ignored those industrialiste who do not produce acy
wealth, and who only rob the: weslth. that other people create, and had paid
greater attention to the workers and pessants and had tried to raise the money
required: possibly by printing currency :notes and giving them liberally to the
provinces, there would have been no inflation in. the country. The peasants and
workers would: haws got the money and they would also have produced enough
goods to purchase with that money. What we call inflation would not have been
there. [f there is- inflation today, it is due to the scarcity of goods. What
I waut the Finance Minister to do is to think in such a way as to change this
economics of searcity into an economics of abundance. Once that is done, once
that view is taken, I believe he will not helplessly. depend upon these people
who call themselves industrialists, who, in fact, instead of developing industries.
in this country, are actually the brokers of foreign industrialists, who in the
name of developing the motor car industry in this country, are only assembling
the parts that they get from the manufacturers in foreign countries. Is thia
development. of industry? What. is the industry that they have developed?
My submission is that with the exception of Tata Iron Works, I do not think
there is any industrial development in India. I also think that the view taken.
by our Ministen of Railways and by the Minister for Finance about nationalisa-
tion is & very peculiar one. The Minister of Railways the other duy said that
our Railways in a real sense belong to the workers. How do they beclong to
the workers? They helong to a bureaucracy that is administering the Railways;
thay do not beleng to the workers. If they had belonged to the workers, then, the
Railways would certainly have given facilities to the workers, In the samae way, it
in only in name that our Postnl Department is nationalised and our Forests are
called: nationalised. They are not. They have got at the top as Managers
peopla who are paid Rs. 5,000 fo Rs. 6,000 a month and at the bage workers
who are simply starving, who have not got enough money or who do not get.
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enough wages to keep their body and soul together. This is more true sbous
the financial conditions in the country. Unless a revolutionary view is taken
of these things, our country will march on from bankruptoy to barkeuptcy. till
one day the Finance Minister will have no option before him but. to resort tor
inflation and printing more and more currency notes, and the whole system
will crash. The serious thinker that he is, the great professor of Eeonomios thas
he is, I would urge upon him to take a revolutionary view of economics. He
is believing too much in capitalism which is crashing ell over the world. Tt
is only living by a sort of propaganda, by creating wars, by doing other things
and not creative work. My submission is that he should bridle all the forces
that exist today in the country, all the forces of production. D¢ not cars for
money; do not owre for inflation; prind as much money as you waut and give:
liberal grants to the provinces and develop all industries. Otherwise, the,
economic system which is existing today will one dey wither away aud the:
masses will take the whole thing in their hands. These are the few rewmarks:
that T had' to niake and if they can conwert our Finance Minister to a. different
view, 1 think T have done something.

My submission to the Members of the House and the Belect Committea is:
this. Leave all this conservetive view of econumies end fineunce. Tuke ®
revolutionary view, There are a number of people in shis country today who
hold thas view. Try to get them in your Committee and then. prepnre the
Budget. That woulg bring life to the people and will not allow them: vo wither.

ghrl T. ¥ Krishnsmuclari: 1 had really no intention of interfering or inter-
venity in the Budget discussions, and I had scrupulously avoided daing so till
now, Bu#, wken one sits and iistens to the speeches made in thiv House and
looks into the various proposals made by Government, sometimes, one feel
that he will be failing in his duty if be does nos point out where (overnmeat.
have gone wrong in 1egnid to particular proposals.

I ask the House to look at clause 4 of the Finance Bill. In fact, that is the-
parficular clause which has provoked me to speak to the House today. This
perticular clause 4 relates to items in the Tariff Schedule called Transport
materials. There has heen a considerable variation in the duties in regard to
Transport materials that have to be imported into this country. My own
feeling is, and I say this with very great reluctance, that the examination of
this question whether these materials. would bear the duty that is now soughb
to be imposed on them; has not only been very perfunctery but it has been
positively criminally negligent. My feeling is, looking at the various items tha.
have been categorised in clause 4, whoever advised the Government cf Ludia,.
whethu- it is an official of the Finance Department or the Transport Departaient
or the Industry and Supply Department, or all of them put together, raust ke
somebody who is a complete novice, who knew nothing about his job. I am
assured by the officials concerned that the attempt made in olause 4 is not
to produce more reveuve for (Government, but to readjust the Juties in such
& manner that the readjustment will not cause any loss of revenue to Govern-
ment. Well, if that statement is correct, and I hope my hon. friend the Minis-
ter of Finance will bear out that statement, I think the fact that the FMinance
Department has sccepteq this Schedule from whomsoever it did, is open very
much to question. I happen to know something about motor car parts because -
the first time that I owned a motor cycle or & motor car, like a little child T
had looked into every part and for a very long time. When I first owned &
motor car, like all other middle-clacs men whe own motor enrs, T ceould not
afford to pay the repair charges and therefore I had to do much of the repairing-
work myself. That is why I am femiliar with the names of thess parts. I
would ask the House to look into a few items here, particularly in clause (b),
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wheco there is & new item No. 75(10). There is no corresponding item in the
Tariff Schedule hers. 1t says:
“The following articles adapted for use as parts and accessories of motor vehicles other
~than motor cycles and motor scooters :
(i) the following engine components: brake hose pipes, crank shafts, cam shafts,
oams, oomglecting rods, cylinder blocks and heads, ............. piston rings and
gudgeon pims..... ............ cylinder liners.”

Masy I ask tho hon. Finance Minister or the hon. Transport Minister (who
1 see is here) to tell me if there is any company in India which casts cylinder
‘blocks? Before the war most of the British manufacturers used to buy cylinder
‘blocks from specisl types of factories in Britain and on the Continent. Very
few of them cast their own cylinder blocks except very high grade motor manu-
facturers. Most of the cheaper cars used two particular types of cyhgc_let
‘blocks ealled the '‘Continental’’ and the ‘“‘JAP'’. Today some of the British
man:facturers do cast their own cylinder blocks. In fact in 1948 when 1 was
in England I had oceasion to visit a casting factory in Blackburn which casts
-various types of cylinder blocks for various types of motor cars. The higher
gradas wera cast on the sand-casting process and the lower grades on the block
-process. It is a specialised job and motor manufacturers do not cast any
.oylinder blocks at all. With the meagre knowledge I possess of the industry
in this country I should like to be enlightened as to how many firtns there are
‘here who are in a position to cast cylinder blocks. I am afraid there is no
-motor assembling plant or would-be manufacturing plant which is in a position
-to cast cylinder blocks. Granting they do, granting that the Austin Motor Co.,
called the Ashok Motors in Madras, do cast cylinders for their A 40, how
are they going to cast oylinders for all other types of cars, which have elready
been imported and which in the present circumstances will function for the
next ten or fifteen years? Is a second-hand car owner to be penalised to the
-extent of paying duty on a eylinder block which he has to import from America—
which incidentally is 30 per cent. more costly than it wns before, because of
~devaluation? Why do it and for whose benefit?

I will mention another item, piston assembly (vis., pistons, piston rings and
gudgeon pins.) The manufacture of piston rings is a highly specialised affair.
There are only two or three firms in Britain which manufacture them, because
one cannot make piston rings on an economic basis, unless one makes lakhs
of them. Where is the opportunity in this country going to be, probably for the
next ten or twelve years, for any company to make lakhs of these piston rings
for various types of cars? 1In the U. 8. A. there are only a few firms that muke
thern but the others buy them.

I ask the House to go to the next item under (ii), starting motors. It is
-& thing which is needed by every second-hand car. Very often something hap-
pens to your car: you may put vour switch on and forget all about it and vour
starting motor and your dynamo gets burnt out along with the coil. The idea
seems to be that a second-hand motor can owner should pay 90 per cent. which
‘plus the increase due to devaluation would be 120 per cent., plus 100 per cent.
profib for the dealer (because on spare parts the profite that a dealer makes is
somewhere between 50 and 100 per cent.), that is to sayv altogether he has to
f.dv 200 per cent. more. Tc satisfy whom, to satisfy which interest, I ask?

o not know. My hon. friend the Finance Minister for whom I have very great
respect, 1 have no doubt, accepted these facts from his hon. colleagues. Can
he tell us a8 to who is going to be satisfied by the increase in duty?

The House, I hope, will not be bored if I take them on a few more detalls.
Item (iii) mentions shock absorbers. Bhock absorbers are patented products.
1f one looks into British cars they are either Huvax or Bendix or something
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eye. S0 alro m the American cars the shock absorbers bear some such patent.
Only s few firms manufacture them. In this country who is going to manufac-
ture thern and how many varieties of them are they going to manufacture”? Will
they be availuble for all the different types of motor cars? Can anybody plense
tell me?

Then T come to Clutches. This is the type of classification that a Govern-
ment department makes without understanding what they mean. Do they
mean that standardised orthodox clutch or is it going to be one of those fluid-
clutches? There are all kinds of clutches which go by several new names. If
you pave a Buick car, ] suppose many of the Members of Treasury Benches
have got one, and you have to import a clutch from America you have to pay
200 per cent. more. 1 am not concerned about the private owner at all; the
middle class owner who has to maintain & motor car for his official or business
or profescional purposes and whc can barely afford to maintain it will find that the
second-hand car is going to cost him an enormous amount. I have no doubt
that my hon. friends on the Treasury Benches will have to spend Rs. 1000 more
every year on repairs to their cars when they buy parts at this rate of duty.
What about the common man, I ask, or the man in the street who has now
become very popular in this House, who uses u motor bus? I read in the papers
the other day that the Finance Minister of Madras, a good friend of mine. said
with gusto that the Mudras Government earned three crores of rupees by way
of motor vehicles taxation in Madras, one of the poorest provinces in this coun-
try and he was very pleased about it. The common man is being very heavily
taxed on this account and he probably looked to some kind of relief, because
under the Constitution power has been taken by the Central Government to
regulate moto: vehicle taxation or lay down the principles of such taxation.
What will be the benefit that Central Government would thereby give to the
common man as against this increase in the price of motor parts? At any
rate so far as these duties are concerned in the case of public conveyances
and buses the cost of spare parts will increase by 100 per cent. Whom is this
going to benefit by this increase? Where is the company in India today which
manufactures all thess parts and which wants protection? If they want pro-
tection why don’t they go before the Tariff Board? If any revenue is ultimately
going to be made out of this, why this readjustment at this stage?

Another item to whick 1 want to draw attention is bolts, nuts, screws, ete.
It does look as though we ought to make all the bolts and nuts that are needed in
this ecountry itself. The bdlts and nuts of one particular make cannot fit a
car or bus of another make. Among pleasure cars there are about 40 different
varieties and among motor taxi cabs there are 20 different varieties used for
commercial purposes. They have all different types of bolts and nuts. Nobody
in this country is going to manufacture all of them. Particularly the Ford
Vehicles have special type of bolts. The bolt head is peculiar which you can-
not operate on with the ordinary spanner or screw driver. You require a special
instrument. They do not want their design to be copied by anybody else Am
I to pay for my Ford car 200 per cent. more, simply because somebody in the
Governmen!. department fancies that he has to make readjustments in duties
and has to impose all these varieties of fancy duties on us?

I can w emotional and get excited when I see such an exhibition of
wilful, del.iir:mte ignorance being thrust upon 850 million people of this country.
Ultimately the person that will pay will be the poor man who travels in a bus.
How it will affect the poor man I have no time to work out. If I have had
s litMle more tims I would have got some specialised assistance. The only
provocation for me to take up the time and attention of the House in fo point
out that this matter does nov wholly rest in the hands of the Seleot Committce.
It is @ matter for the entire Government to look intq and if they ean do nothing,
-else, 1ot them scrap clause 4 of this particular Bill which is be us. )
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Shri B. Das: I am glad you talked of the poor man!

Shri Alagesan (Madras): It is rather embarrassing to follow my frignd Shri
‘T. T. Krishnamachari.  Last year I called the Finance Minister an innocent
person. I am afraid I cannot do so now. I am rather afraid of him. He
is not the lamb that he used to be.

[Paxpir THARUR Das BHARGAVA in the Chair)

He has hidden claws and teeth which we see he could use with very dead-
ly effect. I do uot complain. I am one of those who applauded him very
frequently and vociferously for that very brilliant parliamentary performanoe
-of his while replying to ‘General Discussion on the Budget. It is good because
the House should not run away with the impression that it cen go on kioking
at the Treasury Benches without it in its turn being kicked.

Now let me put a few questions tc the hon. $he Finance Minister, He
hus been for some time toying with the idea of a National Development Fund—
I say ‘toying’ deliberately. Last year when he spoke he only yearned that he
should have a surplus, however small it may be. He said, answering the
.oriticism that he had not provided anything for the vast agricultural masses of
this country, that only let him have a surplus and he woid put it imto 'a
Nutional Development Fund which would go directly for $he welfare of the
a/riculturists of this country. 'This yesr, having a surplus why has he not
‘done it? That is the main criticism against the Budget, in my opinien. I
have got his words verbatim, but as my time is short 1 do not want to quote
those words. I think he should answer this criticism in fairness to the House.

Again, speeking last year on Defence expenditure, which was then Rs. 157
crores, he said that such a high Defence expenditure could be met only by
maintaining taxution at an uneconomic level and starving nation-building activi-
ties. This year the expenditure is Rs. 168 crores. Yet he has chosen to
reduce taxation. Of course he has got good reasons, I do not deny that. He
has chosen to reduce taxation, but he has continued to starve the nation-
‘building activities, I think he will answer this also satisfactorily.

He seemis to think that mormal and mecessary nation-building ectivities can
be fed only if Defence expenditure is brought tc a level of, say, Rs. 120 or 125
erores. ghould like to know whether it is possible.  Perhaps there tay be
room to reduce the expenditure on the Army. But is it ‘the same case with
our Navy and our Air Force? Should we not have to spend in future much
more on our Air Force and our Navy? If that is so, how will there be reduc-
tion in our Defence expenditure? And if there is not going to be any reduction
in our Defence expenditure, how does he propose to feed the nation:building
activities? These are the few questions which I wanted to put to him this

evening.

Now let me turn to a not very popular theme, namely, economy in -public
expenditure. Nobody likes the talk of economy. He who talks of ecomomy is
brushed aside as a stingy small-hearted sort of fellow. But the need for economy
in grenter todny. Formerly the slogan used to be that there eannot be economy
in expenditure at the cost of efficiency. Now I wish to urge that there should be
aconomy in expenditure in the interest of efficiency. The State apparntus has
grown so disproportionately big, pondercus and slow-moving that it has lost its
efficiency to & great extent. If the State apparatus should become lighter and
quicker-moving, then the disproportionate size and unnecessary flesh should be
cut. Only then can it be made more efficient. So the need for it is very great now
and it is not as if the hon. the Finance Minister does not recognize it. ~ But
1 do not know why he has not taken drastic stogs ‘to enforce it. :

In this counection 1 wish-te know what has happened to the scheme pre-
pared by the hon. Shri Gopalaswami Ayvyangar—for the reorganisation of the
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Secretariat. I am told it was submitted last November. What has happen-
ed to it and what decision has the Government taken upon that Report?

~ Shri B. Das: I asked the same question.

8hri Alagesan: I am told because the number of posts carrying a salary of
Rs. 4,000 has been reduced to a very great extent uocording to that scheme,
it is bemg shelved. 1 also hear—I do not know how far it is true—that some
Ministers are against it because that scheme seeks to take away their powers
which have perhaps become a sort of vested interest. T do not know which is true.
But T would like to know what is happening to that Report, because I under-
stand that that Report has been framed with a view to ensure both efficiency
and economy. In that connection it becomes very pertinent to ask what the
Government is going to do with that Report.

Again, soon after devaluation an eight-point programame was framed by the
hon. the Finance Minister and the seventh point in it is ‘‘the introduction of
economy measures to secure substantial saving in the eurrent year's Budget
and the Budget for the coming year’’. I should like %0 know what are the
resulte he has achieved. @ We were told that some general instrustions were
issued to the various Ministries and Government ‘Deparéments that Allowances
and Honmoraria are to be cut by ten per cent. Other Charges (in whioch Travel-
ling Allowance, etc., are included) by ten per cent., Pay of Officers by five per
cent., Pay of Establishment by five per cent., and the next vear's Budget to be
90 pcr cent. of the Budget Estimates of last year. 1 should like to know how
far these instructions were carried out in practice and what the actual results
ame, because unless we know that and are able to assess the results of the steps
that were taken, we will not be able to proceed further. Neither in the White
Paper, nar in his very lucid and able Budget Speech has the hon. the Finanoe
Minister vouchsafed any information on this point. But we actually find on
going through the Budget papers that some Ministries have exceeded these
items. I do not know how. When I questioned one Ministry with which I
am counected we were told that there was an eleven per cent. reduction. 1
do not know how far the figures justify that. ~As far as items (1) and (2) are
ooncerned, that is, items in which Travelling Allowance tooms large, they were
not able to make any reduction because, when the instruetions were issued,
they had already been exhausted. That is, before the half year period was
out, the provisions under these heads were already exhauvsted. I should like
to know whether this is true. 1f thet is 90, what is the meaning of issuing
these instructions? I should like to submit that the Finance Ministry should
be a bug-bear to other spending Ministries. They should be efraid of it and
should think hundred times before approaching the Finance Ministry for
aanction of expendiure.

Then one iteru una that is staff cars. It is a great scandal how the staff
cars are being muintained. 1 do not know their number. I should like that
the expenditure under this head is shown separately. 1 am told it is now
included under the head “‘Other Charges’. Each Ministry hea got from one
to four cars  1n addition to this they incur expenditure on taxi sherges too.
1 understand unat the Finance Minister has ruled that further purchsses of
staff cars should go before him for sanction. In spite of those instructions,
two cars were, it seems, brought from Paris to this muatry because the penions
who were using them there wanted them to be brought here. I should like
him to look into this and see whether it is absolutely essential. In the olden
daye there were not these staff cars and yet the Government machinery  was
getting on perhaps more efficiently. I should like to know whether there is
any necessity to continue this system of staff cars because it is & big scamdal;
i$ is an open secret that they are not being used merely for ofice.pumpases but
that many of the high officials are utilising them for their personal use.
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Then with regard to expenditure under the head ‘‘Embassies and Missions'"
I understand that all the Embassies and Missions prepare their budgets in ad-
vance and send them for the sanction of the Finance Ministry. But the High
Commissioner’s Office in the U.K. does not do so und is following the old practice.
I don’t know why a different procedure should bhe observed in the case of this
office. 1t appears the Standing Finance Committee wanted a report on the
working of these Missions abroad. I don't know whether such a report has
eome out or has been supplied to the Standing Finance Committee.  Then,
one High Commissioner who was recently here wanted foreign allowance to be
paid to him.  Generally the foreign allowance is not paid to such of those who
wind up their domestic establishments in the countries where they represent our
country. 8o, when this objection was raised, it seems he said that he had left
his dog behind, so he should be paid this allowance. Perhaps a gentleman does
not. become complete und # cent. per cent, gentleman if he does not posses u dog,
but should Government pay for the maintenance of the dog and oblige the
gentleman to complete himself? That is the question. Then a lower rate of
foreign allowance was paid to him. Again, he wanted to have his expenditure
on the purchase of a fountain pen to be sanctioned. Mind you, it is a dollar
purchase; dollar is a very rare commodity and the hon. Finance Minister will
do anything to get a dollar. But this gentleman wanted that amount for the
pen to be spent out of public funds. These abuses ought to be very carefully
looked into by the Finance Minister. He can do a great deal in putting an end
to these abuses.

A word with regurd to Class IV establishment.  The Finance Mini%
and the Home Ministry together sat and evolved u scale of these Class I
employees for the various officers and offices.  But instructions according to
that formula were not issued and it is not being followed in practios. The
Central Pay Commission recommended an increase in the pay of these em-
ployees on the specific understanding that their number should be reduced. I
do not know why the matter has been held up and why their reconmendations
are not being given effect to.

One word about Private Secretaries. I do not want to speak of Joing
Secretaries because I know what my friend Mr. Sidhva got for it.  Private
Becretaries, according to a Home Ministry circular, ought not to be very high
officials, they ought not to be I.C.S. men; they should be smaller men so
that they will not be in a position to take decisions. By having higher officials
as Private Secretaries there is a tendency to create a rival secreteriat to the
secretariat of the Minister himself and the suggestions of the Ministry proper
probably being cancelled by the Private Secretary. This is & very serious
matter and it should be looked into.

May I speak one word, though it muy be rather presumptuous, about the
fenctioning of Joint Secretaries and Deputy Secretaries?  There is a Joint
Secretary 8o that he should be able to relieve the Secretary in at least some
of his functions, that he should be able to directly approach the Minister and
take orders on the file. But in some cases, I understand the Joint Secret
himself has to send the file to the Secretary and does not deal with the Min-
ister+direct. In that case, where is the need for a Joint Secretary? He is
being reduced to & Deputy Secretary.

These are all small details and I don’t want to go into them further. I
hope the hon. Finance Minister will bestow his attention upon these small
things and set them right.

8hri Ram Dhani Das (Bihar): I take this opportunity to draw the attention
of the House towards the pitinble conditions of the sweepers of the country
who msed not only sympathy but special aid und kind uttention of the House.
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1 have-great pleasure in speaking about the swecpers as I myself come:of

Dome community whose occupation i ; ;" .
work at burningyghats. pation is sweeping, bamboo work and crematory

No doubt the Government of India and those of the rovinces as well h
been kind enough to help the: Harijans by granting a hazl:dsome amoun:- a8 23:
for _thelr studx and uplift and as a result no doix%‘t 8 number of Harijans are
gotting. education and have progressed.

T know that during 1949-50 Rs. six lakhs have been granted by the Govern- .
ment of Indin for the Scheduled class studeuts and congequently 910 college
students have been granted stipends. But did the real, poor and most backward
Harijans like -sweepers who are called differently as Domes, Mesters, and
Balmiks eto. and who are regarded as untouchable even by the untouchables
of the country get any aid out of the said fund? Are they progressing  like
other Harijans?

According to my personal experience I can say that the aid granted by
the Government for Harijans did not much benegzt- these people. My dis-
appointment knows no bounds when T look towards Bihar and I am rure the
House will share my feelings to learn that uptill now not even a single Dome
in the province of Bihar bas graduated. One can hardly find more than two
or three matriculates in the whole of the province. FEven in lower classes
and in Primary stage their number is very small. Though in certain dis-
tricts, for example say Patna, there is compulsory primary education in town
ares but yet it is of no use to them.

Now the question is as to why they are so backward in education. In
reply I may simply say that they are economically most poor. They have
gererally no houses to live in and so no permanent living place. They ehift
from one place to another and take shelter in Municipal sheds. But there
too they do not get proper aid.

It is & matter of wonder that even today they are tied into the chain of
Begari System in the rural areas. They are uptill now boycotted by the caste
Hindus, and though they are Hindus, they are not permitted to enter a temple
to worship the Almighty. They are not allowed to draw water from the well.
Even in tanks and Pokhers they can’t take bath on the ghats the caste Hindus
use. 'This orthodoxy is specially prevailing in the district of Darbhanga.

Is it not u matter of sorrow for the literate Indians to see even in the Be
publican India that the barbers don’t cut hair of these poor Harijans? I live
in Patna and T know that Patna is capital of Bihar where all the main figures
of the province have official residence. But even in this district the oppression
among the Domes in rural areas is same as in other districts of the Provinee.

Now, no doubt the easte Hindus are changing their mentality as 1 am
personally and practically feeling from a few years. During the year 1947-48
I was admitted into the Minto Hostel of Patna College, where the menial
ataff went on strike. They refused to wash my dish. They refused to feed
me but it was G. N. S8inha, a noble hearted man, the real well wisher of
Harijans and the then Principal of the College who took personal interest in
the matter and in course of time solved this problem of mine which was &
matter of humiliation for all the Harijans.

T know that artisle 17 of the Constitution states that untouchability in any

formy ‘I8 @ orithe and punishable under law.  But is it of any practical use up-

. till now? In my opinior the provisioms. benefit only the literate Harijans.. ¥

is uséless for the poor and illiterate Harijans. s

No doubt there are more and more people like G. N. Sinha in the country

but-jb is & matter of geeat sbitow and surprise thay eome progressive Harijans
are taking the place and sttitude of the caste Hindus.
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In my opinion these Harijans are more tyrannical to the Domes and other
sweepers.

It is a matter of great sorrow that even today in rural areas Chamar women
midwives refuse to serve the sweeper women at the time of confinement. Iy
some places it is seen that the washermen refuse to wash the clothes. Not
only this, there are even today some Harijans who boast of being progressive
but don't like to sit with the sweepers. How will the problem of these poor
Harijans be solved when such is the mentality even of the Harijans who claim.
to represent all the Harijans of the country?

SBometimes I have seen that when representatives of Harijan Sangh and
other institutions come to visit the colonies they come with the officers who
before the visit get the colonies neat and clean and induce the sweepers to sa
that overything is all right. The poor sweepers though not actually convince
of what they say yet due to the fear of the officers do not oppose. = The result
is that the representatives fail to have any real idea of their prevailing condi-
tions. 8o, I humbly submit that the Finance Minister should budget an extra
amount for the sweepers of the country.

A Committee with sweeper representatives should be appointed to go into
the matter and make concrete suggestions as to how these most backward of
Harijan communities may be uplifted and placed on equal footing with others.
More schools should be opened for them. Women social workers should be
appointed to go into the homes and thus try to educate and improve their
woracnfolk and children. Extra sanitary facilities should be provided for the
sweeper colonies.  Their housing must be improved.  Arrangements should
be made for adequate medical facilities for them.

I think the Finance Minister and the House as well will sympathetically
consider the matter.

f T : g 9% a9 aaer € 1 fafew i ( British Gover?-
ment) # it Ny o fr fredh g& sfaal w1 Izrar, dfFw frfear raioe w7 o 7w
o1 faegy frama qu, 36T 8 S 1 I Rradt g ofrat W Serd 2 Ay 6 | ST
aard & ag $B T A4} H 9 | IR 4% 1@ ol ag Ay orefy o Fr Pt
wﬁmmiﬂiﬁwﬁﬁfwﬁWW@l%ﬁwm%mqﬁﬂEMQ
g ¥ g9 Aify & AR & 99 v R o7 @ 2 ) wEw fod F e WY s
o g o gm wrew fafreex (The hon. Minister of Finance) amga 3
anfefidt ¥ Sort & fod @z (Budget) ¥ o wwar v § 3uk ford IR g
v R § | ST OF O 3w wF T g 3 Ao e g s R ey %
fri o T MRS TRIN FE e @) aquE gy
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wT W W o wﬁﬁlﬂﬂquﬁwwawq&
gz @ TE TARw W AR S MR emewr s feer
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(English translation of the above Speech)

8hri Oraon (Bihar): I have to make several submissions. This was a
policy of the British Government ulso to strive for the uplift of the backward
classes. The British performance, however, was nothing but a show. What-
ever be the case, to the Britishers it was merely a matter of policy which in
aotual practice worked nothing substantial.  They had merely exploited this
policy towards evading all possible disorders in the running of administration
of this country. But ever since the assumption of power by our own Govern-
ment that policy i8 being worked nut most honestly.  For that I feel grateful
to the Government. I also thank the hon. Minister of Finance in particular
for thc funds he has reserved in the Budget towards the uplift of Adibasis.
One thing, however, which is painful to us is that, while he has made such
reservations in respect of some of the States, he bas altogether forgotten the
rest. Perhaps he has no idea that the Adibasis inhabit other States also. I
have already pointed out that we hail from Bihar. The total number of
Adibasis inhabiting Bihar is in the neighbourhood of 50,55,000. Then follows
Orissa and Madhya Pradesh where they number 29,00,000. In Assam there
are 24 lacs of them in all. Next to these, they are present in some strength
or the other in all of the remaining States. The funds sanctioned for them,
however, relate to only three of the Btates. ~Assam has been given a grant of
84 laos of rupees while Orissa and Punjab have been given Rs. 40,00,000 and
Rs. 76,000 respectively. Justice demands that more money should have been
earmarked for the States where these people inhabit in larger numbers. While
expounding this view, I don’t claim to be a philanthrophist. I believe in
poesessing practioable ideas and for that matter I believe in the saying that
‘Charity begins at home’. Being myself a resident of Bihar, I will like to draw
attention of the Government as also of the hon. Minister of Finance, first of all,
to the State of Bihar where Adibasis populate 50,55,000. It is very importans
to look after the interests of these people. Besides I wish to draw your atten-
tion to another two tribes. The conditions of the Bhuyan tribe inhabiting
Palamau distriet of Chhota Nagpur are much worse and their financial posi-
tion is, as & matter of faot, most deplorable. They have to do manual labour
of various types. What to speak of their political unity or consolidation,
they are far away even from social integration of any kind. They can make
bot{ ends meet only if -they succeed to get some sort of paid labour for the
day, otherwise uothing but unemployment and starvation is their fate.
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Similurly there aye some tribes residing in Bihar.  Unless the Government
undertakes the work of their uplift, by themselves they are unable to improve
their lot.  There is a tribe, again, known as Pahariye living in: the district of
Santhal. They are likewise very poor and their conditions are much deplorable.
Many similar tribes are residing in Bihar. Our Government and the hon.
Minister of Finance, therefore, should puy particular attention to Bikar.

These were the matters I had to submit. I now place them before you.

Shri Krishnanand Rai (Uttar Pradesh): The chief feature of the Finance
Bill before us is reduction in income and super taxes. This reduction has
been made on the assumption that over-taxation is not going to leave any
surplus with the capitalists and manufacturers for purposes of investment. 7T
wan$ to draw the attention of the House and especially the hon. the Finanee
Minister to one aspect of our economic life, to which no- attention has been
paid up to this time in the course of the Budget discussion. For the sake of
«convenicuce, I will term it the ‘‘black economics’” of our country.

I know
that the hon. the Finance Minister is an expert in economics.

He knows
very well how in war-time the Britishers created an emergency inflation in our

«country and thousands and crores of notes passed into the hands of traders,
manufacturers, hoarders and profiteers who balance the commodity market
of our country. That capital, which the hon. the Commerce Minister termed
4 yesterday as ‘‘black money” is still lying in their hands #nd I am
F. M. very sorry to remark that no calculation has been made by our
hon. the Finance Minister yet of that ‘‘black money’’. This is not dead
money, us some people seem to think. I want to bring to the notice of the
House that this money is more active than even the most enterprising

«copitul.  If the hon. the Finance Minister takes pains he will see that through
that black capital the industrinlists and manufacturers of our

country are
<ontrolling our markets and distributing the essential commodities.

If we examine the market conditions, it will be seen that there is no
investment, there is no production, there is no increase and no fair prices for
the essential commodities.  All our lives we are not going to get it, because
systematic black marketing has been established from the sources of production
to the very end of distribution. If our Commerce Minister does not: get
enough cominodity for foreign export and if our Finance Minister is not getting
enough investment in the ‘‘white’’ market, it is due to this reason. But let’
me tell him that a lot of commodities are just passing hands to foreign lands
through backdoors. = The Tndo-Pukistan trade agreements are at a standstill,
but 1 know and the hon. the Finance Minister also knows: it that jute, cotton
and even cotton yarns of our country are passing quite safely from India: to
Pakistan.  So, what I want to assert before the hon. the Finance Minister is tl.at
our capitalists have made an unholy alliance today just to hide their capital from
the public view.

The hon. the Finance Minister thinks that by a reduction of taxation he is
going to emcourage our capitulists to invest their capital. 1 want to ask him
whether they have got any capital which is earned by them by proper means.:
It they have no good capital or ‘white’ capital with them, do you think.that the
‘bluck’ noney which they earned during the w 1s: going to be invested? I am
very sorry to know that the hon. the Finance Minister has given the surples of
4. nine orores for tax relief. This money should ordinarily have gome for-
uatou-building purposes and providing relief to the starving. millions: of our
countrv. If he had only cared just to tap that hiddem mbney which: is' lying
with the war-time protiteers, he would have got &.surplus-of Rs. 200 orores atd~
not & small sum of Rs. nine crores. The Tax Depastment of.the  Government:
lins not been ahle to touch even the surface of that hidden memey. The:
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capitalists of our country have got very strange means of hiding this capital
Almost all the ohartered banks are in their hands. I will j\it invitep the
attention of the hon. the Finance Minister to the capital of the limited com.
panies and banks. If he just takes stock he will find that the capital invest-
ed in industrial concerns and other limited companies is diminishing day after
day and on paper an impression is conveyed that all of them are working at a
loss. The fact is that the multi-millionaires who are controlling these lLimited
companies are transferring the capital of the limited concerns to their private
acoounts at the cost of the iniddle class shareholders. 8o quite & lot of

chartered banks and companies are going to be insolvent and no action is going
to be taken against them.

The only remedy for the economic crisis, it is said, is incr i
I want to tell the hon. the Finance Minister that 40 per cent(j ?)?:gep;:od;::t?:ﬁ
struightaway goes into the black-market and only 60 per cent. comes into the
open market. The Finance Minister said that he is trying to stabilise the
prices. How is he going to do it on the basis of production given by our
industrialists? For the 80 per cent. of production which they send into the
*‘white’’ market, they oharge the price of cent. per cent. produection. The
prices that we get from their books is just a farce.  Therefore a very important
duty has fallen upon his shoulders. I am not going to wail over the lot of
the man in the street, because 1 know the Finance Minister considers himself
secure in the citadels of the capital. I am just going to wail over the lot of
his own colleagues.  Several of his colleagues in the course of their speeches
in this House have expressed that they are not uble to launch on any develop-
ment programmes, because the hon. the Finance Minister has a big ‘No' to nll
such schemes. He has got & soft corner for the capitalists. But does he
really believe that they are going to invest all this money? What he should,

therefore, try to do is to unearth hidden money and try to invest it in the *‘white’’
market.

Shri Jagannath Mishra (Orissa)s I would like to draw the attention of the
hon. the Finance Minister and the Government to clause @ of the Finance Bill,
which reads:

“For the year beginning on the 1st day of April, 1850, no duty shall be levied on salt
manufactured in, or imported by sea or land into, the territory of India excluding the
Btate of Jammu and Kashmir.”

From this it is seen that the salt duty has been withdrawn not permanently,
for which Indin suffered so much, the people suffered so much and Mahatima
Gandhi had to undergo tremendous sufferings at the time of his Dandi March.
Tt is being given as a conceasion to the people vear by year. At the same time
it will be seen that although the taxation has been withdrawn, the other ele-
ments contained in the licence clauses are not withdrawn. The guarding staff
is still there and when the duty has been withdrawn, I cannot see the neccssity
of maintaining a guarding staff. What is their duty at present? They are un-
necessarily barassing the licencees. I submit that in the matter of .salt India
is certainly not self-sufficient at present. 1t is hoped that India will be self-
sufficient by the year 1951 and it is expected that 700 lakhs of maunds will
be produced and that will make India self-sufficient; but that is calculated on
the basis of 15 Ibs. per head for the comsumption by human beings. But the
rate of 15 lbs. per head is not sufficient. In Europesn countries, as is apparent
from the statement of the hon. Minister in charge, 40 lbs. per head is con-
sumed shere. 8o working on that basia we require at least 1750 lakhs of
maunds of salt. Besides this, in India, we cannot supply sufficient salt f&;
the teeding of cattle; there are algo other requirements such as fish-ouring ‘:'
other necessaries and there is & demand of salt for heavy chemicals. Ta ing
all these iuto consideration, we cannot be said to be self-sufficient n the n;::btar
of salt.  With thie end in view and to make Indis self-sufficient, it is desirable
that the policy to be adopted in the matter of salt should be very liberal.
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With this end in view, the Central Government appointed a Committee to
investigate the possibilities of the development of salt industry and side by side,
the Provincial Governments did appoint committees to help the Central Com-
mittee. The Central Committee has not yet submitted its report. But in
Orissa, I find a Committee was constituted and it has already submitted a report
and has given suggestions for the development of the industry. 1In that re-
port, it has been suggested that instead of giving licences to individual persons
of joint stock companies, the licence should be issued to co-operative societies
in large numbers. I do not think, it is going to be the policy of the Central
Committee; because when I had the opportunity of meeting the members of
that Committee, I gave that proposal and they did not seem to he impressed

with that idea. However, there is one co-operative society working in Puri
District and another in Ganjam District. The story of their helplessness was
described before the Provincial Committee from which it was clear that they

were being harassed very much by the guarding staff. In Puri District, in
Astrang, there is one factory which is working over 250 acres and producing on
an everage 80,000 maunds. Bide by side, there are so many small manufactur-
ers, who on the whole produce about a lakh maunds. The co-operative
gociety is being charged by the guarding staff at the rate of two annas per
‘maund. Small manufacturers working by the side of the co-operative society
«do not pay anything. Unless the co-operative society works on & large scale,
that area may not be developed. Small manufacturers do not join the Bociety.
‘They are producing about one lakh maunds at the rate of, say, 125 maunds per
acre. But that area can easily produce, if well developed, at least 500 maunds

per aore and this would go to help making India self-sufficient in the matter of
nalt.

In Ganjam District there is no salt duty, but at the same time the co-
-operative societv is being compelled to construct houses for the staff and to
maintain them in good order yesr after vear, to provide the staff with drinking
water, to provide medical facilities for the staff and also to pay the establish-
‘ment charges.  All this, added to the cost of production increases the price
of salt, which makes the society unable to compete in the market. If at all
Government feels hesitant and its not sure whether the duty should be perma-
nently removed and still desires the continuance of the guarding staff, it is
desirable to tax the imported salt rather than tax, in this way, the salt pro-
duced in the country. lmported salt is generally used in towns and big
cities and the people of those areas can well afford to pay a higher price, but
the salt manufactured in the country-side is mainly consumed by the poorer
classes and they cannot afford to pay a higher price. It may be argued that
the guarding staff is maintained simply to watch the purity and the good
quality of salt. But I can say, the staff which are engaged there know nothing
sbout the ABC of salt manufacture. They only know how to collect money.
If at all Government desire to improve the quality of salt, they should appoint
experts to help the manufacturers in the improvement of salt.

In this connection, I wish to draw the attention of Government that former-
1y there used to be a Central Excise Office in Calcutta which controlled Bihar,
Orissa and Bengal. Now that salt has been geparated from other Excise, it
is necessary that an official of the grade of an Asssistant Collector should be
placed in Orissa, because the salt produced in Bihar and Bengal is not so much
a8 produced in Orissa including Ganjam. Tt is, therefore, necessary that the
office should be located there in order to help the people in the manufacture
of salt and getting better quality of salt at that place. ~With this end in view,
T would like to impress upon the Government that they should so 'smend clause
9 a8 to give relief to the manufacturers and that no levy of eny kind should be
imposed either for the guarding staft or for anybody else.
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A A F HTO7 gA AW WY 29T ¥ AR F gy qfers § awfr ¢ 1 wvaT™w o K AR
frE TR A T g i | N ew ¥ fod g My g e ¢ oW e anfw
wear o frg & e ag Agra § & dar §f o | ¥w ag ag TAR Ayt A s
&ar< §Y wwar & AT AT F7 757 F A9 Q I ¢ 1 @ F Gy @yrw qg A grw fv
9 ST & A AT ATEAY § ITHY ot W fiver oy | @ AR A A F I & wgAT W
R ¥ xoe oo am €

a7 «f & aX § F a7 v AIgAT § fiw AT avaTy Ry § & g oY § dfeww ok
X ¥ 7T w7 A & 1 AT wre A 3g § v wgt A7 o @ o sy dar A §
warg A faer & foi off g & acar woaTT wfgd | 3@ wifow w37 & a8 EE QY
T o T A F & aft vy wwan § fr O Wy w o o & fedt s s
B wifigd | o & ford 5w waT iAW g 1 s A AR & o frew o I
it § www g

¥ TF I AR TEAT ATLAT F 1 AT W woe & 3@ F g ol & Qv avafoay &
ford o g dfaem & vy qra & fivear & A | fowr § 9w ¥ fod @ s Al fear
war | F I ¥ T ST g ¢ vt arefirl fF fomr % X F, Sx st @y &
i, yo warar T A WX | o fodt & ag ww v ¥ e 3w I v
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(English translation of the above speech)

8hri M. Hazarlka (Aesam): The hon. Minister of Finance while presenting
the Budget proposals before this House made a mention of the large scale
industries. But he did not say anything about the policy of decentralization
that was enunciated by Mahatma Gandhi. Today we have before us the
problem of unemployment in India and ways and means are being devised and
discussed to root out this evil. This problem can be solved only by starting

new small scale cottage industries and not by establishing large scale industries.
I have to submit a few things in this connection.

[22vD Mar. 1950

In the very first instance I wish to submit a few things about the silk in-
dustry.  This silk industry has come to India from China via Assam. But
now this silk industry is gradually losing ground in India. Our Government
did not pay any attention to give protection to this industry. Here huge
quantities of silk goods are imported from foreien countries.  Till the time
some’ import duty would not be imposed on this imported silk, our silk indus-
try cannot be protected and safegunrded. Therefore 1 beg to submit and request
the (lovernment to pay special attention towards this and try to reduce the
amount of imports. The Government should impose a higher import duty on
the goods imported. T requeat the Government to do so.

The second thing that T have to submit is that oil constitutes a rnain item
of the diet of we Indians. But what happens is that oil seeds ave exported
to foreign countries. By establishing oil crushing presses in each and cvery
village we would not only get good oil but our health also would improve.
Therefore T like to submit that we should pay added uttention to revive and

re-establish the oi. orushing presses that are found in our villages. I submib
only this for consideration.

One thing more I have to submit. In our province cotton and jute are
produced.  Jute is grown in huge quantities. ~For the present what happens
with jute is that due to lack of communications we have to face a lot of diffi-
culiies. Huge quantities of jute mre produced in Assam and Bengal. For
this we will have to establish cottage industries so that this jute could be
utilised even in the rural areas. In this way jute can be obtained quite easily
and can be turned into finished goods at o very low cost. Besides this the
unemployed persons of our province will also get work. I request the Gov-
ernment to pay special attention towards this also.

Next I wish to submit a few things about cotton. Huge quantities of
cotton are no doubt produced in our province of Assam, but the long staple
varieties are not grown in enough quantities. I think that the large staple
varieties of cotton can also be grown there. For the development of the
cotton industry the use of spinning wheels should be encouraged in the rural
areas. 1 can say only this thing in this respect that with a slight effort the
Government would come to know that she ought to pay more attention for the
protection of this cottage industry. The Gavernment would have fo incur
some expenditure also on this count. If no attention 1s paid then this mdps-
try cannot be revived.

1 wish to submit one more thing. In our Budget we have not made any
provision for the education of our masses living in rural areas as has been pro-
vided in article 45 of our Constitution. I wish to submit only this that more
money should be spent for imparting education to the masses in the rural
aregs. Therefore I reguest the Government to do all these things.

R, Y,cugm Trevancore-Cochin): Let me, at the outget, congra-
tuh%:uth’e'hbﬁ. inance '&(iniéter on the brilliant Budget he has placed before

this House for our aceeptance. It is indeed, a privilege for me 6 cangratu-
ht: him because he is, if I may say so with a little selfish interest, a son of
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the soil from which I come, I mean the Kerala Provinge. But then, there
are 80 many sons of Kerala who are distributed in all parts of the world doing
bn_l};nn_t,servmq.to;their country as well as to the world. Today at this critioal
periud in the history of India, at this time when our country is passing through
8 great crisis in the economic as well as in the politioal field, it is indeed 8

great boon to the counfry that we hav t a Fi Mini ibre-
B D, Jomn e oo Ty e got a Finance Minister of the calibre

1 know that there have been criticisms about this Budget that has been
presented to us.

If we look into the budget of any country which is in a stable condition,
we cannot see it without criticism by its own countrymen and legislators. If
we, then, compare our Budget with the Budgets of other countries, we will see
that there is considerable satisfaction throughout the country, among the
intelligentsia as well as umong the thinking public about our Budget and T take
it, also for this House. Some people say that our Budget is not based on a
puttern of society. But T say we have not evolved ourselves -into a pattern
of society after getting Independence. Unless and until we evolve ourselves
into a pattern of society, it is only wishful thinking if we want to produce u
Budget based on equality, fraternity or on any other principle. = When we are
in a origis or in transitional period, the Finance Minister will have to look into-
this or that aspect of the problem. Therefore the Finanee Minister is perfect-
ly justilied in presenting the Budget in the present form which is more suited
to the country and its administration. 1 am one of those who believe in
equality of our people and I want that a social order should be moulded in
India where there should be no poor or rich. But for that we will have to do
certain things. Even from the Gandhian point of view, we have not given
enough time to the capitalists of this country after independence to evolve a
gocial order.  Dr. Matthai has now given a chance to the industrialists and
capitalists to see that enough capital is invested in the country. Of course
.we are in an industrial eivilization today. We  have to decide one thing
asbout our future and that is whether we stand for an industrial civilization
or for any other social order. Our elder statesman Acharya Kirpalani said
that if we stand for the Gandhian social order, we will have to change the
social order and mould a different budget, but if we stand for an industrial
civilization we have no other go but to go to the industrialists for money. My
view is that for the past three yesrs the industrialists of this country were having
s series of difficulties not only through the taxes but through the machinery
of the Government too. Even in the field of importing essential raw materials
they had a lot of difficulties. It is my information that because of the
machinery of the Commerce Ministry so many middle-class businessmen who-
wanted to do business bad gone back to their homes and are sitting idle be-
cause the Commerce Ministry is not functioning properly.  There were other
similar difficulties also. I will therefore request the Finance Minister to give
all possible facilities for the vext five years to see that ss much money as
possible is invested for the industrialization of the country by the capitalists.

Then 1 suggest that we shauld not lose that part of our nation—the vil-
lagers. Without villagers, India is nothing. ~We can give emEloym'er.lt' to o
few lakhs of people by large scale industries but what about the millions of
people living in the villages?  There should be some remedy for their poverty
and unemployment. For that the Finance Minister has ilven his encourage-
ment but I should say that it is high time that we will have to organite a
kind of mixed economy by which we can coordinate the industrial eivilication
and our ancient civilization wherefrom we can take up the Cottage Industry
tor he welfare of the country. ¥f you make a eynthesis of these two to-

gether, we can make & balanced sconomy even. We -have got a legacy of that.
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great part of the effort that the Father of the Nation has made. Today there
is a big industry in the country employing about seven lakhs. That is the
greatest Corporation that is working in the world—1 mean the All India
Spinners’ Association. We are feeding about seven lakhs of people in Khadi
Indusiry alone. Why not the Government take up the Khadi Industry and
run it on a cooperative basis as it is being done by the Spinners’ Association?
If we do it like that, we can give employment to 15 lakhs of people in the
next five years. Even if you take a moderate view, we can give employment
to ten lakhs of people.  Similarly there is the All-India Village Industries
Association which is having pockets of Cottage Industries working in all parts
of India. It is high time that we should make yse of these which are run
under the programme of Gandhiji. Gandhiji was not away from the modern
civilization. In fact whenever he saw the sewing machine making that
pleasant sound, he was pleased, he was not against electricity; he was not
against train even. Therefore we can evolve a balanced economy. I submit
that the Finance Minister who is having a very critical time, should evolve an
economy based on Cottage Industries. ~We can plan this by having dis-
oussions in the Planning Commission. T am not personally satisfied with
the composition of the Planning Commission. I thought there will be atleast
one o- two big industrialists in the Commission. I am not a capitalist but I
should say, having known some capitalists in the country, that there are
brilliant brains among them. Take Birla, who is (he biggest capitalist in
India; if you look into his economic efforts and intellivence, you can say that

he is one of the best economists in the country and he knows wherefrom the
capital can come also. (Interruption.)

We have not included a man like Mr. Birla or an economist like Mr. A. D.
Shroft in this Commission. We must make the best use of these people. If
you don’t want a oapitalistic esonomy to come, you have to evolve a socialist
society. 1 do not want you to say that I want Socialism and also at the same
time support Capitalism. That is why the capitalists and industrialists are
grumbling today of our political set-up. They say that we do not know how
4o run a capitalist Government even. They say we do not know even to run
a socialist Government. We have only a confused Government. Therefore,
in the circumstances in which we are placed today, I suggest that it is better
for our country to make use of the capital available and to make the best use

.of the intelligence among the capitalists also. = With these words, T support
.the Finance Bill.

off TAT: w7 dag § A5 w1 qF afger S faer ¢, cud fod & A
ey AR ®1 AL § 1 A qwR foqfH saww (| Refugee Problem )
% g% ¥ afwr agew 1 2 1 dfew [ §, e oot & wrel FF o & 9@ g7 gfo
# grod @ Or A N wrRraaE § 1 it aw I a3 T T v Ay T d )
AT warerT wEd w1 At ¥ € o s ¥ avae F o AW & 9T A § AR I g
et & ford) g€ 7t & 1 7€ S A ¥ w7 @ F A e IR wae
¥ g AT ATEE F FAL TF KT A IAF frar Wied 149 T q99T qra A e
F¥ & A FAR X § gt FR & ot Fres oA 1 I O e Frear ¢ 9w
TEX T AT sqr Fear oy A Ao & AR F qg Farege averer § | vt o el
w1 W sa &) A € wgwen Y & weft wreet ( Bbangi Colony) & g v
e o Tt 97 fie O arc wTe F widt ol & e wre el 3w Wi wei’
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Y TS FT & wEEAT Y 919, afew T AAmE 91 I wfral o a7 afew
T § guT fFaT A1 | S Aaed 78 o1 f e g/ gfoom wiedw (Harijan Pro-
blem) #t urea  (solve) T & A IAFT FAIT oS FL | ATy HfrA # grow
w7 ¢ ? faelt AT v W @A ¥ araoE WY 99 I Ay § gt &y § o gy
“farety gwre o d=q#r (Gratuity) av 9= (pension) & fuert & o wwwT
efron @ v & fr qaTy At sy § ag oo awal & fod v wi & an g alw
¥ e wwT FR &1 q A, A g2 dfewe w1 giferes | omed | agr Awg A
araTe & et w17 w<Q & | agt o foufy o et € ag 7 Mwhw § ) g F AT R
St sparEy firerar 8, 99 (R F & 9T & fewrcig sorewa ( Dearness Allowance)
forares frar mar & 1 3R w1 waww 77 & OF aTe A @) g A wy Sfadr
sordw (Family allowance) 3% # s w3 & i ga@ aws famay &fy
e W A # AT wdt § I afarT # fordt firft a1 o A | ady A afew
forr qfaame & off ger Y A0 w2 E, fad I T A & feerdw serEy fan
ot & 3% IeY oft 71 78 g w3 g fear strar £ < smafrt #) o afare § ag
fearcrm godw ) foar s | g AT E R A e gfees A Tw A W
sy 47T 8 mar @ FF gt ggare R Y AgA ar vk € A A QT FFAT ATEATY
T TTRTT A A7F ¥ I gfoor errad w7 (Harijan Enquiry Committee)
At € 18 ©F THT w1 o 18 (Show work )# 1 st gt TRl FHE e AN
* & fod ot g At qw® ¥ armd w7 & arelr § A ATl wRE N I e
Fraré oY € P ey g & fF 9% ford wa g wORT A AT § frar o @
are g anfaw feafr aga 1% § | dfieT ave acdy fafgz (Surprise visit)
oY I AT ITHY grovr Te o A W g Y FaAr A g e I g ol &
ft axarc & | 7 7, 9@ ¥ fohm (Pay Revision) s¥%é &1 fiota gt 7 a1 &t
v whd # 2T 3w Gt wredrr A g o sy T fe o gt o fere
firaT AT | CE T FEAT A gy v | ¥few @ & are %y qwar € fe ¥ el
w8 ¥ froty #Y 2eR ¥ ax wTEw gon fr WfE @ g & go o anfes gac W
P At T T ) aver oY gwrE frarr F w1 w@ Ay AR By @, 9xg, Lo AT
t¢ T w1 qEEa foar o @ | I dfew ¥ (Basio pay) vt § Tt & 4
WA T THTC & TS KT AN § g gAT) v sy et AT @R & agt gy ¥
T A% 3 €T AAT HIR ¥ ATAAT Y A2 AT @A WY ) Firerar | T A9[7 Y ATY
4 f5 ya wifrezgae & wgr mar @ f gl w1 earT gw o ¥ fod gefae oRar T
¢, T @ A T ) 1 [ A grar & fie ag fiee seeTe ¥ TR SmEeT | ST
T et o T o ¥ ford aanpy aeeTe 77 s & At aor oY ey W #1 Sew
aoz § I whrat ¥ gure & ok A€ et <t | & aY g g e afy gfeaT aradw
®Y arex (Solve) w73 ¥ ot worre x7 wfan § oY ag g™ wfrg} # gror & g
| I X T fara A Fovar wrar & F wgow fiF q@ ad o Y, AT ok aw e
gefer Ty arg &Y o I grem way Y @Y o @t | A7 el o goa & o
TR g & o€ gur< A Y wwar | qf A, 7 Y AR wreiT od afew Agg W) aw
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Wt FeaT § &Y R arovE gian € 6 ore ag oY g s fa o Wi gro g g v e
Wfrdl ®t q@ @ | ) wwar § fF ag wo gfe @ AR g w9 w1 e s
3w @, wgrewTe & ok sy § 1 o fot g Qe e § e F s e ot
% I W & o Wi F sy s € ek guT srawy  f oor ¥ et el
F & AT g & | TW o AT F) careea-Te & 57 & oA ot afar aa ¥ wEET
|TgA g fr ag ot & e & fod dow st = (Self Cleaning Scheme)
&1 wrk afvar frars forad swan #1 e gafaa g 1 s Gar Ag) giar € a7/ o
g fr wifiml & iaw dur smwnw bor gam @ f ¥ o9 39 § Afer g Argy E A Y
Wt @ & 7@ 57 & 9 A and wfad F1 e gaT wisfaw s g g e dw
£ e T & o ag A o & e ey ¥ew st g7 acw oY 1 ol A,
a0 gAY A aTw § gl #1 oy gigan §r war § 97 wed F@ 7 goedy wfs-
areat & i agr &7 70T ) 0gT € § woeawa ¥ 99 gfawwi wY o a8 T a1 ag
TaTETaR 39 gfeomt wi faady § e 39 33 ywadl aF 9ga & A1 Y 7€ a¥ gl 97
2 1 f 3w +ifira Y o T faw awrd & FW T ¥ @Y § I A1 grark &) aret
TET TR FTHT FY IE A 37 F7 a9 gran & g fr IAN Ak grare oy e
A W FEr 9 dfad @ IR § ) @ o F qETT o7 sy 1| a7 femmr wmear
g f it ol #7 ORI F qF7 I qATH F{ OF TEAA H9 FQ &, I8 weqqor & fod
Y T Y F1E ITARN T FA< FET O | I F1fEw IO & ford A€ Oy
Y qATT ATMEE AN GHA ATQAT § A FT IAHT A1faF groq v gOved & fod o
frar? o #3 RN AN T THET IF T ST € | FAL T L ALY AV TS qHT F
ar® 1T & 3% fod Nfaaw @ R faear wifgd « g9 ol & ond ool wgreT &t
ST §F AT AFTTT HIAT T1EAT § | AT IR W&l & IT§ qredAv w7@v § i serc
ATFT A 1 TF qY AT INE § @A 7T 7R ¥ fod Ar§ wR2Y aqra Fare v F AN g
ArErEy ¥ g9 qW T 39 afar feafa w1 qared @ fed g o aw

(English translation of the above apeech)

Shri Raut (Bibar): Sir. I am indebted to you for giving me an opportunity
to spenk for the first time in this House. Today the Government attaches the
greatest importance to the refugee problem. But the condition of the teeming
millions of Harijans svho ure living in & miserable plight since the past hundreds
of yvears is still worse than that of these people. The Government have not
us yet devoted any attention towards them. I mean to refer to the inillions
of Bhangis (sweepers) who are living in this country and their condition is not
hidden from anybody. These people are passing their days by living in the
gutters. 'Thus, these people pass the whole of their lives either by taking. shelter
ingide the gutlers or erecting huts alongside and they go out early in the
morning for scavenging duties. 1f you look at the wages which: they
get, vou will find that in the present time it is quite inadequate. Nobody hwa
prid .any cttention in this direction. By living in the ‘Bhangi Co ony’,
Mahatina (Gtandhi did not mean that once a year, on the occasion of ‘Gandhi
Jyanti’, a show should be made by taking in hands the broom and basket and
sweeping the. Calony, but what he aimed at was that the social as well as
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financial condition of these Bhangis should be ameliorated. His object was-
that if we wers to solve the Harijan problem, we should first of all uplift them.
Even after having worked throughout the whole of their lives, when thev are
retired. from service, they do not get any sort of gratuity or pension and its-
coneequential ‘effect is8 that in the old age either they have to go abegging
sustenalce for their children or lead a shabby life. Not only this; you ay go
to the Patna Medical College Hospital today. There hundreds of Bhangis are
working. The situntion there is very deplorable today. The wages which are
8t present beinz psaid to the Bhangis emploved there are exclusive of dearness
tllowance. What I mean to say is that on the one hand you talk of granting
‘family allowance' to the Govemment employees and on the other there are
those whose families spend the whole of their lives in the service of the
ocountry and still they cannot mske their hoth ends meet. Not only this, but in
the case of thosg familics where both the man and the wife are employed,
only the man gets the dearness allowance and his wife is precluded from the
grant ¢f this allowance on the ground that such an allowance shall not be paid
to two persons constituting one family. As a result of this, great discontont-
ment is prevailing among ‘the persons employed in the Patna Hospital and a
stage has come when o strike might be resorted to. I should like to say in
plain words that the Harijan Enquiry Committee constituted by the Govern.
ment is merely a show work. Wherever the Enquiry Committee goes to insti-
tute an enquiry into the conditions prevailing there, an advance intimation is
sent there and the Enquiry Committee are presented with such a picture which
shows that everything is done for their benefit by the Government und their
financial position is quite sound. But I cannot help saying that if a surprise
visit is paid and their condition is looked into you wiﬁ find that it is worse than
that of animals. Apart from this, when the decision to set up the Pay
Revision Committee was being arrived at, it was stated that as these Bhangis
were living in a very deplorable condition, the question of fixing their wages
shall also be considered.  This reduced our bitterness. But I am constrained
to say that after going through the findings of the Pay Revision Committee, it
‘was noticed that no provision has been made for improving the linancial
-condition of the Blangis. Even today the Bhangis employed in the Sanitary
Department nre being paid at the rate of Rs. 10, 15, 17 or 18 per month. Such
is their basic pay at the time when acute economic stringency prevails, and
while hundreds of thousands of persons are dyving of starvation, these people
are unable to get two square meals even after toiling from morning till evening
in the service of the country. It is rather surprising that this thing is happen-
ing despite the fact that it has been provided in the Constitution that a quota
shall be reservel for the Harijans for & period of ten years. I wonder how ihis
quota shall be reserved. 1f the Government are in reality determined to
safeguard the rescrvation made for a period of ten yesrs, some scheme for the
amelioration of the condition of Bhangis should have been envisaged in this
first Budget of Independent India. I would say that if the Government are
fully determined to solve the Harijan problem, they should first of all improve
the' condition of Bkangis. If th's aspect is not considered, I would go o the
.extent of rayingz thal what to talk of ten years, even if you reserve the quota
for twenty or twenty-five vears, no change can be wrought in their condition.
Not only this much, whenever T see the hon. Finance Minister, I am surprised
that when he too is served by the Bhangis everyday, how hns he forgotten
them? It may be thut he might have decided to cleanse himeelf. This is
correct. e is tha true follower of Mahatma Gandhi and it is, therefore, that
he ‘holds such:tiews. But I would say that ro far as I am sware Hhangis
are very much discontented now-a-days and they ere dissatisfled to such an
extent that thev want to get rid of their work. I would, therefore, request the
hon. Finance Minister to evolve some measures for the proteetion of public
heslth and devise n self-cleaning scheme for this pm’m If this is nos done,
1 koews thet the Bhunpis are so much disgruntied they want to discard
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their present avocation and some of them are even doing so. Therefore, T
should like to invite the attention of the hon. Minister to this aspect that he-
should evolve such a scheme as may ssfeguard the health of the country and
which may tend to promote ‘self-cleaning’ in every direction. Apart from this,
there are so many difficulties which have to be encountered by the Harijans-
in availing themselves of the facilities granted to them by the various Stete-
Governments and these poor people have got no access to them. As a result
of this they are unable to derive any benefit out of this. These are more or-
fess given to thoss Harijans who have got an approach to big officers, and who
are holding kigh offices. ~But nobody hears these Bhangis who are day and
night engaged in the sanitary work. No heed is also paid to them while con-
sidering she grant of Government scholsrships and the Bhangis are deprived of’
this. Therefore, T should like to draw the attention of Government in t{his
direction that the Government should formulate some beneficial scheme for-
the amelioration of those millions who are rendering the most important and
useful service to the community. Some committee should be set up to lock
after their uplift who should also present a Report for improving their financial
condition after touring throughout India and the hon. Minister should consider
it. If not this time, some provision must be made particularly in the next
Budget for their benefit. Therefore, I should like to invite the attention of the
bon. Finance Minister towards this aspect and request him with all the em-
pbasis at my command that in case it is not possible now, he should formulate
& plan for the appointment of a Committee while presenting the next Budget
and they should be asked to submit a report for improving their (Bhangis'y
financial condition after touring the whole of India.

Shri Ramaswamy Naidu (Madras): Newcomers like me have had the
benefit of the enlightened, substantial and at times very laboured criticisms
of elders in this House, and we are thankful for it. T have heard all that hes.
been said nbout the Budget and the Budget proposals and I do not think any-
thing remains nt this stage of the Finsnce Bill to speak generally ubout the
Budget. Sitting in this House, and hearing all the criticisms of the various
Members, I wus everyday in dread of the Budget being thrown out and not
being passed. It was a great relief to me to find that it has not been so. When
I looked at the faces of the hon. the Finance Minister and the other Ministers
in the TFront Benches firm and set, I was wondering how they could stand so-
much ecriticism and be not in fear of their Demands being cut partislly or out-
right. Looking ut the cuts that were proposed, they ranged from one Rupee
to one hundred Rupees. BSo, I thought that the Ministers were not much
concerned about the cut of Re. one to fks. 100. But, I thought they were quite
conscious and cock-sure about their demeands being passed in full and therefore
they exhibited such calmness during the debates wheress people like me were
fearing that the Budget may go to pieces. Yesterday, it was with a sense of
great relief that I saw every demand being passed in toto, not a single demand
being cut even by a single pie. All the axes on the shoulders of the hon.
Members had become loose and had fallen down, with only the handles that is,
their hands, mouths and tongues left with them.

Coming to the criticisms, I am reminded of the difficulties that the various
people would have felt, businessmen, agriculturists, and Government servants,
sbout their plight. Now, all the budget demands have been passed and no
retrenchment has been made in spite of so many proposals for retrenchment
both in personnel and in expenditure.

Our Government, if I may say so, seems to be run on peradoxes. They
talk 80 muoch, I shall not say of the common men or the man in the street, bua,
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of the ordinary man. When his huts sre falling to the ground, we see every-
where bungalows being reared to house rich mnegn and o&:ﬂs When oofhgo
industry is going to ruin, we see machines installed everywhere. When we-
falk of handicrafts so nicely displayed in the Exhibition, we put up machines to
produce sll the materigls which are produced by these handicrafts. We talk
of Khaddar and the spinning wheel, but we wear only the thread and cloth that
is produced by the fly wheel and the spindle. There is, as I say, no co-
ordination in the policy of the Government as regards the avowed objects thaf:
have been put forwsrd before the public by politicians as well as our loaders.

While speaking of the cottage industries, I would only draw the attentio:-
of the House to a very important cottsge industry, that is, the match jndustry
in the south. It is an industry which is indispensable to the country and the
results of it every hon. Member will feel in Eies coat-pocket. It has become
indispensable for the hearth; it has become indispensable for the cigarette; it
has become irndispensable for the cigar. This industry is & pursly ocottuge
industry. The place where the matches are manufactured is called a factory
because it has to be called by a name. Every hand-made match facwiy in the
south, as it is, is rur purely on manual labour and not with machines. The.
Factory has to be there to safeguard the interests of the Excise Dapartment,
because the sticks huve to be packed and the excise label has to bs pasted with-
in four walls under the supervision of an Excise Inspector. Apart from this,
we cannot say that it is a factory in any scuse of the word. Every process of
the match industry is done by haund, and not done in the factory, but in the
house. The industry has helped the lame, the dumb and other persois thaf
have been disubled from earning their livellhood by any other means. These
match factories have been classed into three categories; the first category pro-
ducing 100 gross boxes per day; the second category producing more than 10Q
gross hoxes but below five lakhs n year; the other category producing more thun
five lukhs a year. You know, the match boxes which contain 40 sticks are
sold at six pies each and the match boxes which contain 80 sticks are sold afi
nine pies each  The sale price of the 40's comes to Rs. 4-8-0 per gross and {hat
ot the 60’s comnes to Rs. 8-12-0 per gross. The excige duty that i3 1:vied on
these categories is Rs. two for the 40’s per gross and Rs. three for the 60's
per gross. You will see, that a margin of Rs. 2-8-0 per gross for the 40's and
Rs. 8-12-0 for the 60's is allowed to the producer. As hon. Members know, out
of the 189 [uctorics that produce matches by hand labour, 170 fuotories are
situated within the three districts of Ramnad, Madura and Tinnevelly in the
Madras Presidency, they being mostly in villages with a population of 2,000
to 4,000. A few frotories are in towns with a population of 14,000 to 18,000.
Thus, you will sce, the cottage industry character of this industry. The point
is that after deducting this excise duty, it does not give the producer any
margin.

[M=. BPEARER in the Chair, |

Whenever he has to market the produce or send out the produce, there
is the further payment ot sales tax in Madras which works out from four anius
to eight annas per gross. Thus, it will be seen that for the pan-wals that sells
these match boxes there is no margin. Therefore he goes in for the machine-
made match boxes from WIMCO which is a oent. per cent. mechanised one,
because he gets there at least a margin of four annas per gross. Our Govern-
ment last year had been pleased to grant a rebate of six pies and nine pies per
gosa in the second category and one anna and two annas in the third category,

he third category is the category which produces lers than 100 gross boxes;
that is, in o year, thut cate of fac can produce only 30,000 gross boxas.
The division of the categories does not allow him to produce more boxes.

Mr. Speaker: The hon. Member may finish the point in hand and continue
tomorrow. At Five o’clock we have to take up the other mafter.
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~ 8lid Ramaswamy ¥aldu: One or two sentenoes, Sir. Therefore. I would
suggest that the Government sbhould eome forwsrd to raise the third category
at least to two lakh gross boxes and the second category at least to ten lakh

5 p o Bross bexes and allow a greater rebate in the matter of both the
categories.

With these words, I thank the House and the Speaker for the indulgence
that they have shown to me. ¢

LOAN TO EXCHANGE BANK OF INDIA AND AFRICA BY RESERVE
BANK OF INDIA

Mr. Speaker: We might now proceed with the half an hour’s discussion of
the subject given notice of by Mr. Bidhva.

ghri Sidhva (Madhya Pradesh): The subject of the discussion 1 want to raise
relates to Question No. 138 asked on the 8th February relating to a loan of
Rs. 87.43 lakhs given by the Reserve Bank of India to the Exchangs Bank of
India and Africa at Bombay. In answer to my Question the Finance Minister
stated that this amount was paid under section 18 (1) (8) of the Ileserve Bank
of India Act. The section says that the Central Board shall give a loan. I
want to know frem the hon. Minister when the Central Board’s decisica was
taken, at what dste was the meeting held and in what months the payments
were made, whether it was paid in lump sum or in instalments. 1 want to
know what was the decision of the Central Board, how many members were
present at the meeting out of their total numbBer. Is it a fact that the Chair-
man or Managing Director of the Bank gavi u loan of Rs. 120 lakhs to the
Indian Overseas Airline Co.? What were the total assets of the Bank? Under
the Banking Companies Act, less than one-third of the assets being there, 1
want to know whether the Bank was entitled to this amount.

T also want to know on what date the last inspection was made by the
Reserve Bank of this Exchange Bank. Ig it also a fact that the paid-up capital
.of Rs. 50 per share fell in November 1948 to Rs. 287 Was the Government's
attention drawn to the faet that the Bank was in an unsound condition? T
would alsy like to know the date on which the Bank was closed. My informa-
tion is that it was closed on the 2nd May. What was the last date when the
Bnank was inspeeted?

The hou. Finance Minister in his oral replies said certain things on which I
would like to have n clarification. In his reply he said:
“I think the Exchange Bank went into liquidation some time in May 1049 as far as

I can remember and there were some inspections by the Reserve Bank hefore the Bank
went. into liquidation.”

1 want a definite answer. ‘‘Some inspections” means what?
Further on he said:

T think the esscnce of the report was that the position of the-Bank was unsatisfactory
and thers wah a proposal that the Bank should be unscheduled.’! ’
If that was the position, why was the loun granted?

After that he says:

“DPut then afler farther: consideratioti, I think the Batk' was told that if they could
satisfy certain conditions’ prescribed by the Reserve Bink, then the question of restoriwg
it to the schedule would -be considered.’ . :

After taking w Seclton $het $he Busk was upsimtd what happered afer
that? When did the Ceritral Board ‘décide’ and’ may memt?e'rs of the
goard took the decision? Who. was- responsible for the deeision? Wab it the

» Govermor? :
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Under section 18(3) of the Reserve Bank of India Act sureties have to be
taken. What kind of sureties were taken? Were they gilt-edged seouripies?
Or what kind of title deeds were teken and what is their value today? Were
the title deeds so secured valid? One of the title deeds related to the Air
Lines: is that a fact? Under Rule 13 if a loan is to be given by the Bank it
should be under the provisions of the Banking Companies Act. The losn
should be repaid within 90 days. May I know whether that condition was
observed? It also says that two good sureties have to-be taken apart from title

deeds... ..

The Minister of Finance (Dr. Matthai): Is the hon. Member speaking of
Bection 187

Shri Sidhva: Yes.

Mr. Speaker: That section has been substantislly amended and perhaps the
hon. Member has not got the latest amendments.

Shri 8idhva: Section 17(2) says that two sureties......

Mr. Speaker: What edition of the Act is he referring to? Has it been
corrected up to date?

Shri Bidhva: I got it from the Librarian, Sir.

Mr. Speaker: In what year was the copy printed?

Shri Sidhva: It says ‘‘As modified upto the 15th July 1949."

Mr. Speaker: After that there has been po amendment.

Shri Bidhva: Section 17(2) says:

“The Bank shall be authorized to carry on and transact the several kinds of business
hereinafter specified...................ccccen .

the purchase, sale and rediscount of bills of exchange and promissory notes..................

Dr. Matthai: This advance was made under section 18. If the hon. Member

will kindly confine himself to the terms of section 18 the position will be
clearer. It is not worthwhile bringing in section 17 or any other section.

8hri 8idhva: The hon. Minister mentioned section 18 (1) (8) in answer to
my question. That section says: ,

“make losns or advances repayable on demand or on the expiry of fixed periods mot
exceeding ninety days against tﬂe various forms of security specified in clause (4) of that
section [qu, when the loan or advance is made to a banking company, as defined in the
Banking Companies Act, 1949 (X of 1048), against such other form of security as the
Bank may consider sufficient].”

An Hon. Member: That is quite enough.

Mr. Speaker: The discretion to the Bank was complete. Under this nobody
can challenge the use of their discretion. 8o far as the law is concerned. ib
appears that the Bsnk has complete discretion. .

8hri Bidhva: I want to know whether the 80 days condition was imposed and
if not what were the reasons? (Interruption) I am spesking with the informa-
tion at my dispusal. 1 want to know what were the extraordinary circumstances
that led the Reserve Bank to give this money. Their own report sail that
the bank was unsound. That is the main point. Subsequently they changed
their mind. Was it changed on the influence of any of the Directors or any
other persons? What has happened during that period? TFirat they held that
the bank should be unscheduled and immmediately thereafter they changed this.
That is the principal part of this whole transaction. I will show.........

M. Speaker: Let him not argue.
8hri Sidhva: T would also like to know what was the cush amount with the

bank when it went into liquidation. What was the amount of securities deposit-
ed with the bank by the staff that was employed in the Bank? Were the-
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salaries of the staff paid? Will it be paid from the loan that is recoverable by
the Reserve Bank or will it be a charge on the bank? What has become of the
security deposits of the staff of the Bank? I understand that it was to the
tune of six lakhs, which is not a small amount. Was the attention of the
Reserve Bank drawn to this matter, namely, that the bunk staff had to be

paid this money? The staff might have borrowed that money from somewhere.
What hag happened to that money?

Mr. Speaker: I am afraid the hon. Member is perhaps going beyond the
exact scope of the information that he can legitimately ask for. He knows that
the Exchange BBank of India and Africa is under liquidation. And the question
us regards the puyment of arrears of salaries or other moneys with the African
Bank is entirely one for the High Court to decide. The only relevant question
in respect of wZich, 1 think, hon. Members here are entitled to ask for informa-
tion is, as stated by the hon. Member himself, that after having once found
that the Bank’s condition was not satisfactory and after having considered the
question of unschedvling the bank, why is it that such a big amount as Rs. 87
lakhs was advanced to the bank st a time when the bank was in such a shaky
oondition, that it went into liquidation a few days after. That would be the
only point on which, information can be called for. As regards other points,
I think we would be trespassing into the jurisdiction of the High Court in
liquidation proceedings. We are not concerned with the affairs of the African
Bank, whether they were properly managed or mismunaged: we are concerned
only with the question ‘‘why the Reserve Bank should have given the loan.”
That is the only relevant point in respect of which he can ask for information.

Shri 8idhva: That I have asked, Sir, and 1 thank you. I do not want to
fnsist on it but I raised it from this point of view that

Mr. Bpeaker: The hon. Member need not expand that because the time is

running and there are other Members also who have given me nctice of
questions.

Shri 8idhva: I only wanted to state that in respect of the International
Bank and Shroft's Bank when they failed the Reserve Bank gave relief as they
-have given to the African Bank. I wanted to draw attention to those points

Mr. 8peaker: That is a different matter.

Shri Sidhva: I shall be glad to know the detailed reply of the hon. Minister.
Shri Kamath (Madhya Pradesh) rose— o

......

Mr. Bpeaker: Let us first hear the Finance Minister and then he may put
any question if he wants.

Dr. Matthai: T think the point that arises for consideration in this debate
is precisely the point which you have so clearly specified, namely, what exactly
were the circumstunces which led the Reserve Bank to grant these advances
under section 18, which is a section which provides for the grant of loans under
somewhat special circumstances and on somewhat special conditions. That fo
my mind is the essence of the whole question. Once it is granted thst there
was a special occasion of the kind contemplated in section 18, then the rufficiency
of the security against which the Reserve Bank grants an advance is a mautter
that must be left entirely to the discretion of the Reserve Beank.

T would like to give the House a brief account of the conditions which existed
at the time this advance was granted. This was early 1949. I believe the
failure of this Bank started with the suspension of payment by the Aden branch
of the Bank some time in February 1948. It was when the Aden branch
suspended payment that the Bank came to the Reserve Bank for assistance.
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The Reserve Bank decided to give an advance then, and then various other
advances were given up to sometime in April—the middle of April. And
these advances uggregated to about Rs. 87 lakhs. It is perfectly true as Mr.
Sidhva said, that the position of this Bank had been under examination at a
‘previous date by the Reserve Bank. I believe the inspection was actually done
in 19486, and ocertain irregulsrities committed by this Bank had been broupht to
the notice of the Rescrve Bank. On an examination of that report the Reserve
Bank, I think, prescribed about six or seven different matters in regavd to
‘which the Bank was expected to carry out improvements. I think the
communication of the Reserve Bank intimating these conditions to this parti-
ocular Bank was made rome time in 1947. They complied with sorua of these
conditions but not with all of them. The Reserve Bank in the meanwhile
was pressing the B.nk to comply with all the conditions which they had laid
down v©s a result -{ the inspection. At various stages, in view of certain
improvements which bad taken place in the working of the bank and in view
-of statements which had been received by the Reserve Bank of the working of
the Bank, they gave them two or three extensions of time within which the
conditions laid down by the Reserve Bank might be completely complied with.
I think the last extension was to expire in April 19040. Therefore, during the
period that these edvances were given, although the Reserve Beank's opinion
still wns that the ccndition of the Bank was unsatisfactory, the Reserva Bank
-also felt there ware c:rcumstances which justified granting a certain amournt of
time to the bank for taking steps for full compliance with these conditions. I
said the failure of the Ader branch of this Bank occurred in February 1949, At
that time the Ilouse musi remember the condition of the money marken was
-extremely scute. It was the busy season, and the stringency in the market
was much morg acute than usually ocours during the busy season, so thut ib
was very difficult tor Banks to grant advances at the time. Money was
extremely difficult to come by. At the same time, two at least of the more
‘important joint stock bunks in other parts of the country were beginning to
exparience somewhat serious difficulties. The position of these twe Ranks
was giving anxiety—I am not speaking of the Exchange Bank but of two other
Banks. Their position was causing a great deal of anxiety both to the Keserve
Bank and to the (Government of India. The House must remember also that
‘while the condition of tihe money market was acute, while the pos - on of some
of the leading joint stock Banks in the country was getting difficult, the crisis
that occurred in Bengal in September-October, 1948, wss still continuing %o
-cause dificulties and anxieties in Bengal. As a result of these various circum-
stances, in the public interest, both the Reserve Bank and the Government of
India felt that if the Pank failed it might create a situation in this country
which might aggravate the already anxious banking situation that was rapidly
developing. And in the rublic interest the Reserve Bank felt that some spacinl
Areatment was called for. There is a further circumstance. The difficulties
of the Exchange Bank end the consequent failure firs{ occurred in regard to au
outside branch. If we allowed that situation to develop and if it happened
that all the outside Lr:ucbes of this Bank had to suspend paymeoent, the (iovern-
ment of India felt wnd ti: Reserve Bank of India also felt *+hat, apurt from
the financial difficulties icherent in a banking crisis, there were going to be
rather serious political cumplications of the kind that actually ocourrcd when
ths Bevk failed finally. 8o, taking all these circumstances into accouat, the
Reserve Bunk of India decided that thero was a clear case for s tion under
the special circumstances contemplated in section 18. That really was the
pesition.

Now, Mr. Sidhva rmirea vsrious points incidental to this occurrenze. Sirce
I had not received previous notice of these detailed matters, naturally I am
not in a position to give full replies to them. But as far as the security ngainst
wwhich the advences were given by the Reserve Bank is concernad, ij 18 clear to
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me that the title deeds that were re-pledged with the Reserve Bank represented
assets of a book value that showed®s considerable margin over the amount of
‘Rs. 87 lakhs which was granted to the Exchange Bank. Therefore, it secems
to me that in exercising its discretion as it did, the Reserve Bank was, in my
opinion, perfectly justified and it did that, if I may say so, in the best interests

f the country taking the circumstances which prevailed st that tiwme fully
into necount. That is all that I am in a position to tell the House ut presené
in regard to the subjent.

As regards the question of the emounts due to the,staff, 1 entirely agree
with you, Sir, that whatever moneys are due to the staff, would have to be
considered by the Ccurt » connection with the liquidation procesdings.

That is as far as I can go in this matter.

Shri Bidhva: I want to know whether the Central Board took w decision
in the motter. 1 want to know whether a meeting of that Board was called
and if so, when it was called.

Dr. Matthai: As far as the Government of India are concerned, the inti-
mation was given by the Governor of the Reserve Bank, and I take it tha{
when the Governor of the Reserve Bank acts in a matter of this kind he ucts
within the authority conferred upon him by the Act.

Bhri Sidhva: [ want a definite reply......

Mr. S8peaker: The point seems to be: was there any meeting of the Central
Board at all which sancticrred this, or did the (Governor act in his own disctetion?

Dr, Matthai: T am not in a position to answer that question at present.
Mr. Sidhva raised three points for discussion and he wanted more information
ou these three points:

(i) that large advances were made by the Reserve Bank in spite of the
fact that it was aware of the Bank’s unsatisfactory position;

(ii) that the advarces were granted without the pre-audit of the Lavnk's
books and acrounts; and

(iii) that the grant of these advances against the title deeds conirnvenes
the vrovisions of section 19 of the Reserve Bank of India Act. '

As far as the question of pre-audit is concerned, I take it that the poiné
that Mr. Sidhva has cniced is whether before the advances were given there
was an examination of the Bank’s books. I have enquired into that; there
was no examination.. The advances were made after the failure of the Aden
branch of the Bank. If the Reserve Bank conducted an examination when
the failure of one branch kad slready occurred, then that inspecticn would have
precipitrted the very crisis that we wanted to avoid.

Whether a meeting of the Board was held or not, I am not in a position
to answer because that point was not specifically put to me.

Shri 8idhva: But what about my last question that the advances against.
title deeds contravene the provisions of section 19(8)? That means there is
no. .

Mr. Speaker: There need be no further argument. That is how he under-
stands it. The point is thet he has no information with him now.

Shri XKamath: I want to ask this: When tbe Reserve Bank Authorities, in
exercise of their pcwers of ihspection and supervision over Banks, inspeoted
this Bank before the advance of the loan, when exsetly, in point of time, did
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they find that the Munuging: Director of the Bapk (who also happended to be
the Chairman of the Indian Overseas Airlines Limited), advanced loans. totalling
over u crore of rupees ugainst the supposed booi asgets of the Airline Company?
| want to know whether they found it or not und When exactly they found it,
whether a warning was issued by them to the Bank as regards advancing of
this loan from the Bank to-the Airline Company, and whether, in view of this
teanssction, they. also looked into the affairs of the.Airline Company?

Dr. Matthai: That was o012 of the irregularities which had been brought to
the notice of the Reserve Bank as a result of the ipspection, -and, ane o_.f the
ccnditions which they suggerted to this Bunk was that thuv purticular
irrepularity should be reetified. : Co A
. Shri Joachim Alva (Bomhuy): Whps it rectified?

Dr. Matthai: It was oot rectified ut the timo the foan was given.

. Shri Joathim Alva: I have only one or two short questions to put.’ Under
the Reserve Bank of Iudia Act, Section 18, it is .admitted thut the Hbserve
Iank possesses considerable powers of discretion to advance loans. I.wgnt to
know whether, before the érash of the Exchange Bank topk place, obher, Banke
in Bombay hud applied for assistance, whether such assistance' was granted
to them aud whether the discretion was exercised as laniently in favour of the
ather Banks as it was done in the case of the Exchange Bank. You must know
that after the crash of the Fxchange Bank credit had been tightened in

My, Speaker: He need not argue.

Shri Joachim Alva: I am only giving facts. Atter this crash a great dea'
of hardship wns being experienced by small traders, overdrafts being cancelled
ete.  As vou know, in Africa there wns a big stampede and the Government of
Tndia came to the rescue by giving facilities for one lakh to the customers there
by which our name and prestige was saved in Africa......

Mr. Speaker: Order. order. The hon. Member has not caughs the point of
thia discussion. We are not discussing here the failure of the Reserve Bank
in the discharge of its duties in respect of other Panks. The quertion is as to
whv thic big loan of Rs. 80 lakhs was ndvanced even after knowing the condition
of the Pank. That is the pertinent point of enquiry. ‘

Shri Joachim Alva: T want to know whether at the same time aa the
Fxchange Bank of India opplied to the Reserve Bank for assistance, other
Bunks aleo  applied for assistnnce, whether that assistance was granted and
whether discretion wag exerciced in favour of them also: if not, for what reasons

was it refused?

Dr. Matthai: T do not quite know the particulsr point of time that the
hon. Member haz in mind. Of course, T don’'t have here the list of all the
cases where the Reserve Bank has granted advances, but I can say off-hand
that during the crisis in Calcutte in September 1948, the Reserve Bank went
to the assistance of these Banks and T believe gave thein advances. Bus,

whether there were anv caser in Bombav at this time. T am not in a position
to answer,

Shri Kamath: As regards the question T put, mav T know whae directives
or instructions were given hv the Rererve Bank to reotify th:e irregularity 4o
which the hon. Minister has referred? What steps were taken to rectify ib?

Dr. Matthat: All that they couMd do was to ask the Bank—and they were
continually in touch with them—to carry out these conditions which had been
suggested. and within the period allowed to them, upder the threat of de-
scbeduling the Bank. e o
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8hri Bidhva: The importunt factor in this is whether & Central Eoard
decision was taken.

Mr. Speaker: The hon. Minister has no information on thas.

fbri Sidhva: Then would you give us an opportunity for further disoussion
ou this matter? Of course, it is left to you. If the Board meeting was not
called and the Board sanction not taken, then thig loan is illegal.

Mr. Speaker: That is a differenv matter.
Shri S8idhva: Therefore, I want to know that information.

Mr. Speaker: Of course, this discussion cannot be carried on now any
longer—the time is up. Apart from that. the hon. Member may table a
question specifically asking for information on this point and then that question

might be answered, and if that too is defective then the hon. Member may
take to such remedies ac he hae

The House then odjourned till o Quarter to Eleven of the €lnsk sm Thursday,
fthe 28rd Mareh, 1930.
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